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s
LOK SABHA

Monday, June 19, 1887/Jyaistha 24
1889 (Stka)

The Lok Sabha met at Eleven of the
Clock

[Mr Spraxer in the Chair)

OBITUARY REFERENCE

Mr Speaker | have to inform the
House of the sad demise of Capt
Awadesh Pratap Singh, who passed
away on the Tth June, 1987 at the
age of 79

Capt Awadesh Pratap Singh was a
Member of the Constituent Assombly
of India and the Provisional Parha
ment du“mg the jtears 194952

We decply mourn the loss of this
f-iend and I am sure the House will
jom me 1n conveing condolences to
the beleaved family

The Homse may stand in silence for
a short while to express 1ts sorrow

The Members then stood in sience
for a short while.

RE: STATEMENT ABOUT CHINA

Mr. Speaker: Question No 57
Shri Madhu Limaye

o wy fod . woaw wgea, o2
7N WOk Yoy & growt s framn
g § f demer pleew # fam
ot i g oA
W auEw ww b I oA
wfreae &1 ax we fw # e

— D

5778
o w7 vt w1 TTow e ) ¢
A A1HA T G A X QA fFT )
e g ¥ A pfeew A
Ll in gl co RT3
T3 qHAR 7

Mr. Speaker, | know that, I have
17ad the newspapers

LILRAL PR IR a CIER G IR (1
arare 4 #fgy O faeelt ¥ Al w 3w
¥ AR Y )

Mr, Speaker: I may tell the hon
\Mcmber and the House that I have
reccived at least 110 call-attention
nouce, out of which a bundle of them
on this question—quite naturally be-
caus¢ of things that are happenmng n
Chna and 1in our own place in hos-
pital Therefore 1 was thinking of
asking the Minister after the Ques-
1121 Hour to make a comprehensive
slate nent It 1s important because the
hydrogen bomb has been exploded in
Ch ng and something 18 happening n
the hospital here

Shri Hem Barua, [ think, you
chould coigraiulate the doctors of the
Willingdon Hoaspital.

Mr Speaker: I entirely agree with
you [ was thinking on those lines
‘nyself We will take the questions
first and then the call-attention noti-
cas 1 myzely would have proposed the
Minister's making a statement. After
all, everybody 1s anxious to know
<omething about what 15 happening.
The Chinese have been given time
ull 3 M today; therefore at 5, 530
or 8 o'tlock we would like to hear
something about it. The whole coim-
try i3 anxlous to know as to  wiat
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would happen by 38 o'clock. There-
fore 1 was myself going to request
the Minister to say something at 3'30
or 6 o'clock.

Shri Shash! Ranjan: We must be
informed of the time.

Mr. Speaker: I will let you know.

The Minister of Defence (Shri
Swaran Singh): Before the House
rises, I shall try to collect as much in-
formation as poassible.

Shri Shashi Ranjan: Let it be gt 8
o'clock .

Shri Swaran Singh: It would de-
pend on the convenience of the
House.

Mr. Speaker: Tmme is given till 3
P.M. and then they will have to get
the information from China. I will
see when it can be done.

ORAL ANSWERS TO QUESTIONS

Tibet

+
*571. Shri Madhu Limaye:
Shri 8. M. Banerjee:
Shri George Fernandes:
Dr. Ram Manohar Lohia:

Will the Minister of Extermal
Affairs be pleased to state:

(a) whether Government intend to
sponsor a  resolution protesting
against the violations of human rights
and liberties in Tibet by the Chinese
authorities;

(b) whether Government have given
any consideration to the proposal to
extend recognition to Dalaj Lama’s
Bureau as the Government of free
Tibet in exile; and

(c) H not, the reasons therefor?

The Deputy Minister in the Minls-
try of Extersal Affnirs (Shri Surem-
drapa] Siagh): (a) No such proposal
is under consideration at present.
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(b) and (¢). Various aspects have
been taken into consideration in de-
termining our policy in relation to
Tibet. This policy does not extend to
giving any political status to the
Dalai Lama during his stay in India.
Our policy is continually under re-
view and will be reviewed again in
the light circumstances.

off wy fawd : weaw wE, agt
% wifqs wgraaT &1 waraw § 4w
ao it a7 fdy ¢ ol g
el | Aife & st % qp wfady
garfes T ST & & g
¥ g SrAaT wgar § e ownogEw
wq 8 gfaat gredt Aifa o7 fawre
femr 1 dwife safer 83 smar
A 1924 F WAt g7 9 N
arttfr wt a4 foar) #few
e § swAw o wifaa & A ®
W FL GO, I8 N O W AZ AT

“The statug que in Outer Mon-
golia shail be preserved.”

WEIad o & e e A g ECT ¥
gra  waler & agufa d—uatt o
HFaw e wrwfa § off —aEn
ey o rAwaT w1 FE LT
9w 1924 ¥ I A AMfwwr g7 &
vl ® oarn, @few wg
§ greer & awre gfar & wnifemt ¥
WOAAT BT ¥AW $TATAT | AW FOHL
A frorm & T ¥ oft oY frer ¥ g
w1 Bfgw ww X faw gy wafam
et weft Afr # ofeetw fam
ot wfw og ger  wfedt ¥
T st § w3 5w & we w0
T w1 ag fesay & waew # vl
Ay § W s ofadw w0
at faw @ rqdwsr € W
w2t ?
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The Minister of Defence (Shri Swa-
ran Bingh): It is a wrong suggestion
that we copy any country in the
matter of the conduct of our foreign
affairs. It is our own independent
policy. It is not fair on the part of
any hon. Member to suggest that we
are trying to copy any other country
in the pursuit of our international
policy.

About Tibet, the basis on which he
put the question was, because Soviet
Union hag adopted a certain policy in
relation to Mangolia, that we should,
therefore, follow a similar policy in
relation to Tibet. Both have to be
considered on their merits. In the
matter of formulating our policy on
Tibet, we should be guided by our
own national considerations and we
should not and need not copy any
other country in relation to their
handling of another problem.

o vy femt oo wgT, A
A wg @1 & fE wrew aeee fasan
®Y THAATt 1 qgT $T W ¢ Afew
g it faega aff sxt & S
qft Wy mErm A w0 9l
v £ serewr W r fggemr
N woere T AT arEr Nfa sy g
oYy vt wetar W T @ Al
wr Arar ¥ @y & #few g e
¢oT T @ & A ey
¢ f fggeam & sfafwurarft, wrie
W 6w gEran o
Tt ofex dfg ¥r @} & 7 & fgerw
AT ag goe T N W wg @
¢ & welt qgem ¥ 9g ATAAT wrgaw
g fefmafremt $aX# 7wy
ot § fie oy goere ¥ A v WG
g, T RHIT AWEY WA )
WO %Y wifre w0f : frser o et
wF qadT, Y T e Aife w1 oqree
i ¥ wrwsonerd Ay ¥ fawrs

e et o fggem v ofea
W |
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Shri Swaran Singh: This question
relates to Tibet and it should not be
expanded to cover other matters of

our foreign policy; in relation to
China.

ot ay famd g v g &

JEr gt & w1 faeww  faRw Aifa
¥ gare afr § 7

Shri Swaran 8Singh: Those ques-
tions are not related to Tibet. About

‘fibet our position has already been
explained

st &g favrd : Aar wERm A
facger sarw At femT & 1 <t g g ¥TT
T agARE T @Ry ¥ @
7 3T @ & freaa Y wdaar w
YR, & A e A e e
W & faars wrdet arww-
afeal Yt = gurnfza & wre
gfar ®fg) seAwg @y feag

T &7 wTR FTH & @) §, 97 38 AN
T ¥THT WY & Ay ¥t g ?

8hri Swaran Singh: It anybody or
any country makes an incorrect allo-
gation against our country, then for
proving that, what the other person
is accusing, I should do the same thing,
is a very strange suggestion which I
would not like to adopt for my coun-
try. We should not be deflected by
the accusations that Chinese might
make that we are pursuing a parti-
cular policy. The hon. Member him-
self, while formulating his question,
said that it is incorrect that we are
pursuing that policy.

Wt wy o : v oM Wiy 1w
qORC FT N W I W
ariw & | g AT et A g

Shri Swaran Simgh: So, if another
countryr incorrectly makes an allegm-
tion that we are pursuing a parti-
cular policy, t‘hntlhouldb. motive
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for wdopting that policy in a proposi-
cannot

tion to which. 1 am sorry, 1
subscribe.

W WA HIANT WS wgRE A
w21 o zard smar 31 oWy @A) feig-
A AR FT RI e ag a4 Fam
FYATITT T EYH HTgAT @A § fAn
qarr & & ¥ woy 7w ¢ fw faad
#t frardr amas & ag ¥ 91 fasm
¥ AET & G539 § TATE |IHT € AT
q7 A qIAET TAET AN 97 FT ATAT
qara &1 atR fgmEna § sy A
farqr 2 a1 #a1 ag o1 A F aw i
¥v  zAT¢ AT &1 fesax & aww
¥ 97 1T F7  FIIAT0 RETYS
qTEIT 7
Shri Swaram Singh: 1 do not ¢

cept that there is any restriction as
such on Dala; Lama's making spee-
ches. He has been making various
speeches. Iy 15 one thing to place res-
trictions and quite another to give
various types of facilities that might
be asked

W SIW GTTE W W nE1Ed
aw wige) 5Tz 9fgd ) g0 9§z
z & fasa7 & fagafl mge 97 W%
vrd Arar owrE ot A fpigEnT W
T3 ®g 7% & i fadt o1 mEA 97
%1% WY [a9T7 942 £TR P ATATHIA
FAGT ¥ X A NN w7 AT P
nfi g1og 7 HU a7z W 2 (& (A@d
quat g, fasxew & gg~t qv, fqwn
¥ faarely woa g7 &5 §Y AT
frgema ¥1 n7wis 24 w1 oAy
FaT -

t Shri Swaran Singh: | do not accept
that there is any censor as such but
any individual, howsoever be may be.
who takes refuge in any country s
expected to follow certain norms
that are applicable when a person is
functioning as a person who has
sought asylum. (Mntwrruptions).
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1 can sit down if he wants to speak.

It is a normal practice for any
person who has sought asylum in any
country not to indulge in any activity
which may in his judgment and in
the judgment of the host country un-
necessartly embarrass that Govern-
«nent that country. This is a normal
practice that is followed. There are
no particular restrictions on the func-
tioning of Dala: Lama. He is & res-
pecteq indivadual and we have given
hun asylum We should treat it i
that form and not get excited over it

Shri Krishna Kumar Chatterji: In
vieyw of the fact that the present Chi-
nese reg'me in the Mainland is re-
lent'essly pursuing a policy of um-
provoked aggression and  hostilities
against India and in view of the latest
assault and humiliation heaped on the
Indian diplomats attached to the
Indian Embassy in the Chinese Capi-
tal by thousands of stone-throwing
Chinese hooligans

Mr. Speaker: This is entirely a dif-
ferent question I have asked him to
make a statement about Chins

Shri Krishn; Kumar Chatterji: My
question 18 whether the Government
1s prepared to reopen the Tibet issue

Mr. Speaker: There 15 no relevance

o; wry fagres wavd genw
TFT T, €T £ MO WA a1 A6 gf €0
716 WTATT S 5 [ sny €1 sxrqwway
1 w7 w7 w1 €9 fey W@ o W@l
g:wg ot | fr el w9
fysar &7 Ty Wew wr AT ¢ ? w0
nr ww Ay § v F o 0w
TG W 7E § W famyedt wrAT ®
wagelt Wi & 3 ore o fowey W
f sefam ®1 €47 w7 WwT ¥ §v A
TR ot arwr g fE o
Tty €1 ;LT 7 WS go e FaF T4
gfir qra Ay foat #17 TYETT AW
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ATH & CF ATg Y Wy w31 i ag
sfeq gz m€§ W ww Wy w7 fas
® AAR § foc § faqle £F 1
|iEFIC g ?

Shri Swaran Singh: It 15 true that
the Chinese promises of respeCting
the autonomy of Tibet have becen very
flagrantly violated and thrown to the
winds by the Government of the
People's Republic of China Many of
the things that have been mentioned
by the hon Member opposite are
redlly very gross violations of the
human rights and as such, on the last
occasion when the 'ma.ter came up
before the United Nations, we did
support the Tibetans' case of viola-
tion of human rights and we support-
ed that Resolution which ultimately
was approved in the United Nations
As 1o whethe; this i3 2 ground stiong
cnough for gowng back upon the
treaty that we have signed with
China, 1 do no: think that the stage
has come when we should repudiate
the treaty that we have signed.

Shri R Barua: Apart from what-
cver relations there are between India
and China today, China's sovereignty
over Tibet was admitted by India.
Therefore, 1n the context of the pre-
sent world affairs, will it be right for
India to agitate over the question of
Tibet which ts already an internal
question, an internal matter, of

Ching”
Shri Swaran Singh: That 15 one
view As I have already aad, 1if

there 15 a wviolation of human rights,
then irrespective of the sovereignty
or suzerainty of any country over any
other part or a part of their own
country, it should attract the notice of
the international community. There
is such a thing as human rights and
viclation of human rights which does
attract and should attract the notice
of the international commumity

Mr. Spesker: Shri Umanath

JYAISTHA 28, 1889 (SAKA)
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st qaym fag A, d OF
o A ARAT A1 AT g HATT w4
f1g ...

Mr. Speaker: Qrder, order.
calleg Shr1 Umanath.

T have

Shii Umanath: Under Dalai Lama’s
legim.: 1n Tibet, the Lamas had the
right to cut the hands or any part of
the limbs of the serfs or cven Ikll
them witthout due Process of law,
When the Government supported the
human rights resolution in the last
session of the UN General Assembiy,
may 1 know whether they made them-
selves sure that when they supported
that reselutjon, they did not support
the right of those Lamas to be restor-
¢d, and secondiy whether that was tne
reason why excepting India other
non-aligned nations did not support
that resolution?

Shri Swaran Singh: I do not want
to go into the historic rights, powers
o: laws of Tibet as they prevailed be-
fore  But we had satisfiad ovurselves
that the human rights of the Tibetans
were being jeopardised It was after
assuring ourselves of that, that we
decided to support the move in the
United Nations to call upon the inter-
national community to take notice of
this violation of human rights, The
right to cut anybody's hmb or some-
thing else surely has got nothing to do
with human hights, and even this
question that s being put really....

Shri Umanath: Cutting the limbs
without due Process of law s not a
violatio, of human right?

Shrl SWwarag Singh: Certainly,
human nghts will not extend to that,
and we ar> not trying to restore
whatever are the correct or supposed,
according to the hon, Member, rigats
mm human rights. It is not for us to
go into it. At the present moment,
the quostion related tgo the violation
of the human rights; of Tibetans by
the Chinese, and we have taken a
stand on that.
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Sari D, C. Sharma: The hon. interim
Foreign Minister has spoked in a
blanket way about humap rtights,
Human rights, apart from ecver so
many other things, imply also the
right of every man to worship in nis
own way. May I know from the hon.
Minister whether thig question of
worship which is being denied ‘o the
indigenous population of Tibet after
China hag taken over, was also con-
sidered? May I know also whether it
was alsa considered that all the gold
that was to be found in the monaster-
ies of Tib:t hed been Ilooted from
there and was being used in Hong
Kong to purchase arms and ammuni-
tion gnd thermo-nuclear weapons and
missiles and atom bombs and other
things?

Sbri Swaran Singh: I would :equire
notice of this profound question

Shri Hem Barua: Peking Ralio in
itg broadcast in Hindi on the 10th
June, at 8-45 p.M. has called upon the
Indian revolutionaries to hack Lo niec-
es the Indian reactionaries and to
make the waters of the Ganges red
with their blood? Poasgibly, the
Chinese have called you, Sir, and us
as reactionaries, gnd they want ui to
be hacked to pieceg ang make the
waters of the Ganges red with our
blood.

Wt Ay fosd : gA /9. A IR
wTgw ¥7 1 et Wit vy 1@ ?

Shri Hem Barua: Oh, he is there. 1

did not see him earlier. He is also 8
rcactionary.
Shri 8. A. Dange: Does the hon.

hon. Member accept thd title of
‘Indian reactionary’ for himself?

it.
Shri 8. A. Dange: No, he does it

Shri Hem Barua: I do not do it, but
they mean it,

Shri 8. A. Dange: Why is he afraid?

JUNE 19, 1967

Shri Hem Barma: Poesibly, they do
{
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Shri Hem Barua: Shri 8. A. Dange
has asked why we are afraid. We
are not afraid, and I think you are
also not afraid of this, But in the
context of the present developmonis
and the China's naked interferencs in
our internal affairs in Nagaiand, Mizo
Hills and elsewhere ang also at Naxal-
bari, may I know whether Govorne
ment are prepared to have a retnhink-
ing 30 far as the Tibetan issue is con-
cerned, and to help the Dalai Lama
in his political mission in South-Euast
Asia? The Dalai Lama is going to the
South-East Asian countries to canvass
political support for his resolution in
the United Nations. May 1 know
whether or not Government are going
to help in that?

Shri Bal Raj Madhok: We want &
specific answer.

Shri Swaran Singh: [ will be very
specific. 1 will not go into the preau-
bulary part because it is full ¢t s0
many loaded things that it is not for
me to contradict each and every thing
that he said. That he might uettle
with the many others sitting in the
Opposition Benches who were the
party who were called by the Chinese
Radio to hack to pieces those rcac-
tionariegs or others according <o their
imagination. We are not ynaccustom-
ed to hear this type of polemics of the
Chinese extremists. We think that
the best way is to ignore them with
the contempt they deserve, 1nd we
should not unnecessarily be concerned
about all the wild things that the
Chinese put out in their broadcasts or
other medaf.

Shri D. C. Sharma: You want us to
become yogis,

Shri Swaran Singh: I do not want
anyone to become a yogi when the
professor even in his old age is %©
young and enthusiastic,. We should
retain that vigour and not think of be-
coming yogis, not at any rate whie
dealing with the Chinese.
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Without going into the preambulary
part of the question, on the two issues,
we have never come in the way of
the Dalai Lama visiting other countries
if he wantg to visit those countries,
and when he is in other countries ii
will be the Dalay Lama’s desire or
those countries’ policy to permit or not
to p.rmit him to undertake any ac-
tivitieg they like. But it ig quite clear
that we do not want our country to
be used for political purposes by ary-
body who seeks asylum here, ‘whether
ha is the Dalai Lama or any other
person. We are quite clear on tha!
issue, and there should be no mis-
understanding on that gcore.

On the gquestion of the Tibetan issue,
I do not know precisely what is meant
when a sort of vague question 15 put
that we should do some rethinking ¢n
that issue, I would like to know the
content of that rethinking pefore 1
give a gpecific answer. QOur palicy in
relation to Tibet has been enunciated
here from time to time. On onc oc.a-
sion, I remember Shri Chagla, who is
in charge of External Affairs—I am
only trying to give whatever informa-
tion I have to serve the House-—did
say that all these factors which are
prevailing are always before the Gov-
ernment and they constantly keep wn
eye upon the policy to be pursucd,
but beyond that he did not seem to go.

oY wqg {exd : gg Az wer o
wel w1 {§ qafasT £37 |

S8hri Swaran Singh: 1 have nolhing
to add to what Shri Chagla has: al-
ready said

Shri Hem Barua: He said that in the
Rajya Sabha, not here

Shri Shivaji Rao S. Deshmukh: In
view of the inhumanities inflicted on
Tibetans by the Chinese, similar to
thase inflicted by the game authorities
on Mongols and Muslims in Sinkiang,
how iz it that our Government are
concerned with tha inhuman treat-
ment inflicted on the Tibetans glone
and insist that these be taken cogni-

JYAISTHA 29, 1880 (SAKA)
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sance of by the UN? In view of the
fact that the so-calleq Sino-Indian
treaty, which has been referred to by
the hon. Minister, has run out of time
in termg of physical limits and in
terms too of the fact that not even a
gnost of that treaty remains, what
sieps Government from taking a fresh
de novo outlook on the entire Sino-
Indian relations in relation to Tibet?

Shri Swaran Singh: I am afraid 1

have nothing to add to what I have
stated.

Mr. Speaker: Chaglaj: has answ.red,
he 1s not able to say,

Some Hon, Members rose—

Mr, Speaker: Will, all of you, kindly
sit down? I will again call every-
body if you like, I have no objection.

Shri H. P. Chatterjee: 1 had caught
your eye.

Mr. Speaker: You have caught my
eye, but unfortunately 1 cannot call
everybedy at the same time.

Shri H. P Chatterjee: [ was in

Tibet 1n 1851. So. let me ask one
question
Mr. Speaker: Other than what

Mr. Chagla said, Mr. Swaran Singh is
not able to give addittonal informa-
tion. He is not able to say anyhting
now. Naturally, as he said, he casn
only repeat what Mr. Chagla said,
Therefore, is there any point in your
repeating the questions and his repeat.
ing the sam. answer? We have spent
25 minutes on thigs question, I do not
mind spending another 25 minutes, but
will it serve any purpose? I you
want, I have no objection.

Shri Eamal Nayan Bajaj: Wiil you
permit a two-hour discussion on this?

Mr. Speaker: You want a discussion?
Shri Shivaji Rao S. Deshmukh: My
question has not been answered.

Mr. Speaker: The Chair cannot
answer your question. Unfortunate~
ly, it is the Minister who hss to
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answer tho and not tnhe
Chair

Shri Shri Chand Goel: On a point of
order. You have said that the Minis-
ter is not in a pasition to give more
and better answers to the gquestion,
than what Mr. Chagla has already
given Is it not his duty to como well
prepared to answer all questions?

question,

Mr. Speaker: He 15 thoroughly pre-
peared

Shri Swaran Singh: | want to say
quite categorically that 1t 15 not lack
of preparation, but the Question Hour
1s us.d to eliciting information, aot tu
#5% me to alter policies. What I have
said 15, on the policy aspect a ceriain
attituds has been taken and axplained
by Shri Chagla In the Question Hour
»ou cannot ask m> to alter the poiwcy.
Tnat policy continues to prevail So,
it 15 not lack of preparation, but my
luck of willingness to be subjected to
pressure to alter policy under high
policy questions That I am not pre-
pared 10 accept

Shri Nambilar: W. will speni cre
“wur on this question Let us creste
a record today

Shri Nath Pai: We believed that one
of the major planks of the foreign
poiicy of India. or what remains of
that policy nowadays. was to suppert
the struggl.s for national indencnd-
ence in any pant of the world wher-
ever people are trying to rise in rebel-

l.on against the shackles of foruign
rule, alien rule. Mr. Swaran Singh
just now seems to have abandoned,

discarded and thrown to the winds
this policy of this country. This is
clear from the latter part of his reply
to Mr. Hem Barua’s question, when
he said that we are not going to allow
anybody to use this country, This
country should be the bastion for sll
those who want to fight for the {ree-
dom of their countries. Are we
understang that there is a radical
change in the policy of india so far
as Our stance to people’s struggling for
freedom ig concerned?
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Shri Swaran Singh: There ig no
change in the policy about which the
hon. M.mber spoke—support to coun-
tries and people who are fighting for
wneir independence against the colonlal
rufe. That policy stil} continuzs, We
should make a distinction. Thore are
stirugules between the people of one
reglon in a country and their central
Gove:nment and betwcen pcople of
ohe rcgilon and the people of another
iegion. 1 would request the hon.
Member not to confus: between the
two  There 1g a great deal of differ-
ence between colonial powers domi-
nating the people and the peoplr's
fight oguinst colomalism; this shou.d
be disunguished, howsoever uncomfor-
table the position might be, from the
struggles which could be described as
irtern.cine struegles between the
pcople of one region and the central
government and belween the people
region and another region.

;. asa1 ¢ Yap - Oy wEry, A
TE TATET QI WIET  TITAT ATEAT
7z Awm g ag sraa g g (v ag
ofedft seg e 1t gl 2 el
77 @V W1 TR qFT & ATy
BT 2 AT T TAYT HAFAS A GWT
(& tggFma wré wawarg ¥
a7 {3537 | areT oo afgwd &
AT &1 AX ALY 27 ATT AT AR
FTUA A3 Y ¥ T qea g 7

of on

Mr. Speaker: There 1s no puoini of
order, but only disorder. It is g Gov-
crnment for the country, not for the
Congress Party

W) TRARG WA NI &
g frsax & argfaw, whifaw
@1z ofagiagy  waew g Wt
& WY rmowd § wwifer iz A
N IqTETHTEYT  AF TAX AW
w1 A wg a awat, ¥ &td,
FO g KA P W ko7 B
ot ¥ fow 0% @ gw XMW
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b foar w7 gurr 3% @ @
N we W aw7 gw i fzar 37 anen
¥ g7 gw+ 9t gy e &Y, aad
qfvey 5 oz w5 3a gEwET A
gt M or wrEfyn O g facgw
g g ot ¥ wYf A wEAnRh 47
fsae & oezx & g 3T 9T @ W@
¥ aEr 97 wEmTwiT WYY gEd o
AN W 2 1Y ffa ¥ oz aw
wId & I97 Afaw faragady gidy 2,
Fgfae WY wxifrx gzt or
AT #. 34 = w1q fyAdT amy Ay 24
RAF ST 0T AN P, A PRI
fas oY w faw fngz I faan
FATTU A GIR I9E AT H ¥y A
£ fawresfy Sroan @Y %1 A7 1w IR
cid &, Zm7 gl wEtAw TAE0 AF
wrrgz sz fx ety W17 gRA AN
zart mxTefen (AT € [ |
CEEAIR AT I A SR -
D7 34 TAsgET w1 fAawra ¥ oy
AZA ¥ taAAT AT QAT ARRQ H #
¥ IHE AT Y AZ HATTAZ QT FAR!
& |

Mr, Speaker: Everybody
make a small sprech

wants ‘o

Shri Swaran Siogh: 1 do not 1tmnk
he ha< sought any information

W' OwRYIIA WA : A TAR G
4t g6 &@AT agar g W R

I have beepn micunderstood

Mr. Speaker: Piease sit down 1
have called another Member

Bhri H. P. Chatterjee: In 1951, 1 was
in Tibet when the Chinese invaded
Tibet.

Mr. Speaker: That was long ao.
Comna to the present. .. (interrup-
tions) .
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Shri H. P. Chatterjee: How can I
make the Minigter understand without
a preamble? At that time, many
Tibetans asked me why we should
object to their having a r:presenta-
tive 1n the United Nations while Neunal
has u representative in the UN, They
said. we are mor: similar ‘o you tnan
to the Chinese; we write like you from
left tuo right Our formula for prayer
15 "Om manm padme Hun"” which is
ciearly Sanskrit, we have nothing in
tommon with the Chinise, why 2are
vou objecting to us when the Nepaiesc
huve their representation in the UN?
Now, I ask the Minister; whop the
Chinese have nat kept their word
about Tibetan aytonomy, will the Gov-
ernment take up the cause of Tibelans
and sze that they have their represen.
tative in the UN"

Shri Swaran Singh: I would like to
understand what the reply the hon.
Member gave, when the Tibetans
asked him that question. The UN
does not deal with the desires of the
people, however eminent they may
b: It 18 the governments that are
represented in the UN, and unless
there 1s the Government and that
makes g representation and ask for
it the UN does not consider anythiug.

Shri R. D. Bhandare: May I know
from the hon. Minister whether the
Dalai Lama s treated in thig couniry
as the head of a sovereign State who
has taken asylum in this country as
such facilities are given to him?

Shri Swaran Singh: No, Sir. He has
not sough! asylum as head of a
sovereign State. as the hon. Membe:r
SAYS

Shri Bal Raj Madhek: The hon.
Minister has said that the question of
Tibet 15 different from other blaces
where colonial regimes exist. May 1
know whether he has read anything
about history? Tibet has existed =
an independent country for the last
2500 years according to the chroal-
cals—ruled by the son of Prince
Mrithunjay. There were times
when for sometime Chins ruled
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over Tibet just as Afghans and Turks
ruled over Indla. Does that ™ean
that India is part of Turkey or India
is part of Afghanistan?

Mr. Speaker: Please put your ques-
tion.

Shri Bal Raj Madhok: I want to
know whether the Government 18
prepared to repudiate that treaty; he
said the treaty has been violated by
China. The one most important part
of that treaty was that the autonomy
of Tibet will be respected. It is
a purely political clause. This
political clause of the treaty, that
the autcnomy of Tibet would be
respected, has been violaied, This
is not a question of human rights.
In view of the fact that the most im-
portant clause of the treaty of 1954
has been violated by China, may 1
know whether the Government 13 pre-
pared to repudiaté that treaty.

Shri Swaran Singh: The same ques-
tion is repeated. I would like to add
that he 1s a professor and he must
have read more of history. I have also
read a little of history. Our attitude
is based upon our assessment of all
th.se historical events, and then we
ultimately took a decision.

Shri H. N. Mukerjee: Since the
policy and practice of Government
appears to be that we do not inter-
vene in the internal affairs of other
countries even when some unfortunate
incidents take place—for example, in
Indonesia, half a million people wtre
hacked to death on the suspicion of
their being communists and we did not
even utter g word against it—may I
know, in that case, since certain
things might have happened in Tibet
where a feudal—theocratic regime has
been sought to be transformed by re-
volutionary methods and certain ex-
cesscg might have taken place, why
we look upon it as something which
we might even consider taking to the
international forum agnd there by dis-
turb and derange the delicata balance
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in internationa) relations, which we
should not do in present-day circum-
stances?

Shri Swaran Singh: I would only
humbly point out that a few unfortu-
nate incidents is one thing; persistent
violation of human rights is gquite
another. Whereas we can ignore
a few unfortunate incidents, we should
not ignore when the basic human,
fudamental rights are boing violated.

Steel Plant in Iran with India’s
Collaboration
+

*572. Shri Brij Bhushan Lai:
Shri N. S. Sharma:
Shri Sharda Nand:
Shri A. B. Vajpayee:

Will the Minister of External Affairs
be pleased to state:

{a) whother it is a fact that a steel
plant in Iran is being set up with
India’s collaboration;

(b) 1f go, the nature and extent of
help and the termg and condiiions
thereof; and

(c) whether Government have also
considered Iran's relaiiony with
Pakistan in military matters while
offering this collaboration?

The Deputy Minister in the Minis-
try of Externa] Affairg (Shri Surendra
Pal Singh): (a) No, Sir,

(b) and {(¢). Do not arise.

2]

off wew wErt T ateddt ;. wT KW
Ay v qrafia welt £ 7 @Y mwr
¢ fv g waflar ) afew wg
7 fear vy gy Ffen & o wrgar
g e agr srdfeee arndir wolt ¢
o fua # feft ooy wr ervamn
T T g guer g ?
Shri Burendra Pal Singh: There has
been no direct approach from the fran

Government to set up any steel plant
with Indian collaboration. But what
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actually happenzd there, which obvi-
. ously prompted the hon. Members to
sring this question here, ts that Iran
18 negotiating with Russia for the set-
ting up of a steel plant with Russian
help ang co-operation. Last year, they
approached us, “to find out whether
we would like to supply to them
technicians, and managerial staff etc.;
their engineers came here last year;
they went round and saw cur steel
plants and were greatly impressed.
That is where the matter rests. Once
their negotiations are over, then they
will contact us again.

Statement by U S, Ambassador in
India

4

*578. Shrimati Suseela Gopalan:
Shri A. K. Gopsalan:
Shri K. Ramanl:
Shri Ram Kishan Gupta:
Shri H. N. Mukerjee:

Wil] the Minister of External Affairs
b> pleased to wtate:

(a) whether the attention of Gov-
ernment has bcen drawn 'o a siate-
ment by the U.S. Ambassador in
‘American Reporter’ attacking some
political parties in India for their
criticism of U.S. Aid to India: and

{h) if so0, Government's reaction

thereto?

The Deputy Minister in the Minls.
try of External Affairs (Shri Surendra
Pal Singh): (a) We are aware of
articles published in the *“American
Reporter” by the U.S. Ambassador in
India on varioug topics but no article
attacking any political parties in India
has come to our attention:

(b) Does not arise.

Shrimati Buseela Gopalan: May I
know whether his attention has been
drawn to 3 report published in the
Amaerican Reporter, dated 28th April,
under the heading "Ambassador’s Re-
port” which directly attacks the poli-
cles pursued by the communists in
thiy countey?
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The Minister of Defence (Shri
Swaran Singh): We saw the article
which was published in the American
Reporter The reply that the Deputy
Minisier has read out is the reply
givin after studying carefully the
article as it appeared in the American
Reporter,

Shri Ram Kishan Gupta: May I
know the name of the politica} party
mentioned in this articie”

Shri Swaran Singh: The name of

any political party as such is not men-
1ioned.

Shri Umanath: Communists in India
are reforred to 1n five places.

Shri Swaran Singh: 1t is correct
that there is mention there that the
communists are crticising the food aid
to India and he has given the
reasons

Shri Umanath: It s all a concoction
of lies,

Shri Swarap Singh: It is true that
communists are mentioned, but not the
communist party, I am not defending
1t T am just giving nformation.

Shri H, N. Mukerjee: Sinc2 we hear
a great dea) abou ours being a demo-
cratic country with a Parliament func-
tioning, on account of which we
cannot do certain things, when this
American Ambassador refers to the
communists over and over again and
criticises them as perverse and un-
patriotic people whg are acting against
the interests of India and its relation-
shio with other foreign countries, do
1 take it that the reference to com-
munists is interpreted by the Ministry
fat-headedly as not implying the com-
munist movement in this ecountry,
which is represented bodily in this
House?

Shri Swaran Singh: There are two
communist parties in this House. Im
that article, there is no mention of the
communist party as such, There s
mention of communists having critd-
cised the US. Aid. He has given his
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reasons why he does not accept that cri-
teoism. I am not defending what he has
done, But I am giving the iniormation to
the House. It is for the House and the
country tp judge as to whether thus
amounts Lo criticising a political party.
Criticism has been levelled against the
American Govornment which he rep-
resents and it i1s gne of his duties to
improve the relations betweepn India
and the US A Alsy, 1t ts not uncus-
tomary for Ambassadors 1o meet cer-
tain critictsm that might be put across
mn the country to which they are ac-
crodited. if they feel that it comes in
the way of development 2f {riendly
relations between the couniry which
they represent and the country to
which they are accredited

Shri H. N, Mukerjee: Do 1 take it
that the minister 1mplies that the
Ambassador of a capitalist country cor
a socialist country 1s at lberiy in this
country to criticise the communistg o1
the capitalists or whoever else it may
be, openly in a periodical printed,
published and largely freely distribu-
cd on a large scale 1n this country®
Do I take it that that 1s the view of
the Gavernment®

Shri Swaran Singh: OQur ‘iew 15
quite clear So far as our political
set-up 18 concerned il 1s for eacn of
us to criticise the other political part-
1ex in the country gnd nn outside
Ambassador, whether he is from a
communist country, a socialiat coun-
try. a capitalist country, a non-aligned
country or an aligneg country, can
criticise any of the political parties in
the country Bult I would only
humbly place before this hon. House
whether in those cases where some
parties, may be the Jan Sangh, the
Congress Party or the Communist
Party, criticise the actions of a coun-
try which that Ambassador reprasents
or that High Commissioner represents,
that foreign diplomat is entitledq to
meet that eriticism or not snd in
meeting that criticism if he observes
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a certain decorum and does not cross
a certain limit it is for us to consider
and for this Parliament to consider
whether, in view of th2 lreedom of
expression that we adhere to, we
should not permit people who are
criticised to offer theiwr version of the
criticism that is levelled. I do not
offer any comment, I do not pose that
problem before thia House.

Shri BedabTata Barua: Ip view of
what practically all the members of
anothe Embassy, the Chinese
Emtassy. have done, from the throw-
inz of ston s to manv other things,
ind their mother country has been
even praposing to hack some of us to
drath 12 1t not necessary 10 worry less
about what a particulay Ambassador
nmight be writing in a foreign journal
particularl, when his vie~¥s regarding
some of the political parties in India
ne th> Government'’s view i< already
well known

Shri Swaran Singh: I could not fol-
low the hon Member's question

An hon. Member: 1t 15 an opinwon.
not a question

Sbri Umanath: The hon. Minister
iust now said that in reply to criti-
cisms by the polifical parties in our
country against foreign countries
whether the foreign country repee-
sentatives are justified in replying to
those criticisms and defending them-
selves is a matter for this House to
judge. 1 would like to know what is
the position of the Goverrment. If
political parties in this country do
criticise foreign countries about their
policles towards our country, does the
Government think—I want to know
your pofTtion and your reaction—that
the Ambassador was correct in only
replying in the journal. When in the
case of North Vietnam certain book-
lets about American atrocities in

. North Vietnam were circulated here

the Government took action to see
that those lexflets were not circulated,
may | know whether the Governmaent
approached the Ambamssdor o me
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that that journal was not circulated
here?

Shri Swaran Singh: Each case will
have to be examined on its merit.

S8hri Vasudevan Nair: The cat is
now out of the bag. You are shame-
lessly defending the American Am-
bassador.

Shri Swaran Singh: I would not
say, for instance, he is shamelesaly
attacking the Ambassador of another
coun ry, because we do not advance
cach other's view points or arguments
by calling names. So it 13 very un-
fair to make an assertion of that type.
I am quite all right if I tow his line,
but if my wview is not palatable to
him and he goes to the length of using
such expressions as “shameless”, 1
strongly resent such an attitude. That
really lacks objectivity and it is very
unfair that such things should Je
uttered on the floor of the House

1 said, whenever any such s ate-
ment is published by the represen-
tative of any foreign country in our
couniry we examine it. If it is such
that aciion 1s called for, we do take
action. 1 do not want to hide ihis
fact from this hon. House that this
statement is not being examined for
the first time on the floor of the House,;
this statement of the American
Ambassador was carefully examined
in the External Affairs Ministry and
their view was that it is not ac ion-
able.

Shri K. Narayana Rae: The dislinc-
tion drawn between political parties
as such and individuals as such appears
to be too tenuous and technica:., 1
do not think the answer is satisfactory.
But whatever it may be, I would like
to know fram the hon. Minister whe-
ther there would be any difference in
the attitude of the Government if the
reference in that article had been to
the Communist Party instead of the
Communists? Sacondly, I would like
to know whether in view of these
things, there iz any international con-
vention as to what exaetly is the
positian in regard to the freedom of
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the Ambassador of any foreign coun-
iry to express his views and whether
in this particular case the limits of
international propriety and convention
have been exceeded.

Shri Swaran Singh: It is true that
whea a group of political viewpoint
:s described as such and the party i«
no: named, the difference 1s tenuous.
I do accept the suggestion that 1»
imphicit in the question As to what
wiil be our attitude if a party is
ramed, we would not like any outside
Ambassador of any country to enter
iito our own internal differences
beiween various political parties. We
vurselves should be able to decide and
criticise according to our accepled
norms, according to our Constitution,
and we will not like any Ambassador
of any other country to criticise, or
for the matter of that, to applaud any
pulitical party. [ hope that there is
unammity of opinion on this issue
among all of us. About the second
question, about international conven-
tions and the like, it is well-establish-
ed tha! the Ambassador of another
country does not interfere in the inter-
nal affairs of the country to which he
i1s accredited and we take the view
that taking sides amongst political
par‘ies 1n the country to which he is
accredited certainly transcends that
that limit which should not be cros-
sed and it amounts more or less to
nterference i1 the internal affairs
and as such i, should be gveided.
About the international conventions,
they are well established that where-
as the Ambassadors have got the
right, even the duty. to remove any
misunders'andings that might be
created about their country in the
country to which they are accredited,
they should do that in such a manner
as not to transgress the limit I have
mentioned, that is to say, they should
avoid giving an impression of inter-
fering internally amongst the politi-
cal parties of that country,

st € 7e ww naw Wl wevew
w oW g oa ¥ fe owwler, e
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WIT FaR APAF AW T fed T qgraT
®THT qraT ¥ 7 wrar § 7 e 97
@I R W F uAGETH W ¥
¥€ a1 3y fadar 7 &t fefors
qrEfe &1 Aty ¥eC AT famawg
u¥l =Y I4T A9 wFT T TWIT
F AT qWA &7 AT ¥ KT RAGET
ot fefzara s ¥ | wdr agy 7

gl & (& Car A1 T sfge |
& qoAT argaT g Fa 1% forg 2w & oe-
A8 TR YT W gu Diafrws qfa
5 fefease 5@ § = w9¥ 9%
g &% ddt g Wit ¥ ar T
1 FRH WA a1 W17 Anf gwA
F3ral 2 qifw s+ 77 91 99 o%
f& 38 Tqragr v@T Tign ?

S8hri Swaran Singh: Sir, I am glad
that for a change Shri Gupta appears
to agree with Shri Umanath, although,
maybe, for different reasons.

Shri Kanwar Lal Gupta: Yes, we
agree on that point. We do not want
in'erference from either side

Shri Swaran Bingh: The Ambassa-
dor of some country might be criticis-
ing his own party; that may be the
reascn. But I would appeal to him
that instead of asking me to reply in
this general form, if he could cite to
me in any statement of any Ambassa-
dor anything which he thinks nmounr
to criticism of a political party func-
tioning in the chruntry, I will have
that matter examined. About the
general proposition, 1 have already
enunciated the position and I think
my submission and my categorical
statement on the floor of the House
will be enough notice to every mem-
ber of the diplomatic community.

A TR BA 0T AR fary
¥ udds & uaga & A dw few
§ 34%) xfwga veagR AY T WW-
T R ergT 1 s ¥
o ol & vl Tagay v amay
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Wi foelt ff fr 3™ W avEre
& qg fowrga ¥ 8 o0 g ¥
TR ¥ AT wwdWY gTeTT® R
f %€ fivd erwizw fggerm & Yrw
& & qT RETR ¥, AT W W
foar mar v IR AwWY & WY
feray q1fe g ame ¥ IR ¥
AT § oy gafua  wdr ¥
ol ANeE” fgw w3 fowray
WA g &g g g fswan
AR R QT SR¥ TEdE &
QT W & awry g7 gat & ag
J1A Gigar g fw gwddr vagm A
a fowrgy vawedw Ted fofret
¥ qrg w1 ft, 3q fowrgay T ;@
Fraar my wf wYT dry K qg A
TE ¥ [F w1 A AHAT o Vo
it o & qrg wr+ & fay gy Y 9
o7 fagr mar qv AY o A€ I 9T
1 o) foeft & ar 7y ) 7 W
fast & a7 w7 =122

Shri Swaran Singh: About the forg-
ed documents about which the hon.
Member has made a mention, I con-
fess 1 have not got the information.
If a notice 1s given, I shall collect the
information.

I do not think it 1s a matter for the
CBI1 to investigate. About this matter
having been Lrought to the notice of
the External Affairs Ministry, I have
not got precise information

Shri Hemn Barua: May I know i
Government iy aware of the fact that
at present there are deep stirrings of
an ominous nature in the US.A. and
onec American Senator has gune so
far us to sey that the food aid to
India shouid be cut down; if it is so,
whether Government is in a position
to tell us if this article written by
the American Ambassador and pub-
lished in the American Reporter snd
jts criticism have not given an on-
souragement and inspiretion to the
press in America to be anti-indisn®



$80s Oral Amswers  JYAISTHA 29, 1889 (SAKA)

et Swaren Siagh: I gm sorry, 1
cannot either somfirmm or contradict
that. Presumably, the Ambassador,
sccording to his own statement, bas
tssuied this in order to improve rela-
tiong between Indiy and the United
Btates and ! could not presume that
t could bde his intention that this
should be picked up and anti-Indian
propaganda should be heightened in
the United States press
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The Ministor of Dellonse el
Swarsa Siagh): (a) Ko, S,
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(b) An Indian police patrol as
already stated in Lok Sabha, wms
fired upon by Pakistani troopy on 19th
May in the area south-south west of
Akhnur. Subszequent to the firing
incident, Pakistan strengthened its
troops in the Daggsar ares opposite
Akhnur.

(c) and (d). Government are aware
that Pakistan has been constructing
Defence Works and communications
opposite our bhorders including the
Jammu-Sialkot border and Rajasthan-
West Pakistan border. All such
developments are carefully watched
and appropriate steps taken to safe-
guard the territorial integrity of the
country.

Shri Samar Ggha: What about
West Bengal and Assam border? Is
there no activity of Pakistan?

Shri Swaran Singh: He should have
studied the question. I am replying
to the question as it has been framed.

Mr. Speaker: let Shri Shastri ask
the supplementary question.

Y AFTNI qvEeNy o we
Wy TNy feaeize ¥ wgan
foft dftaml & w1 oW AW
Ity faelt § fr e ol afreare
w N faw sy wrefim @
9T § 3w qwn feadft @ W W
W T O Wi ey o fawr s
wrea & gt wrn % faww w3 & wrnw
W anfat vt ?
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becsuse they are not on the border.
That aspect is always before us.

About the question of Sino-Pakisten
collusion, this matter hag been stated
on the floor of the House on several
occasions, that China hag been adopt-
ing a policy of giving not only peoliti-
cal support to Pakistan, and Pakistan’s
attitude against Indias, but they have
also given them military hardware,
tanks, aircraft, ammunition and
several other war stores. This collu-
sion is well known to us and we are
conscious of this fact. All our arrange-
ments are based upon an appreciation
of this relationship between Pakistan
and China.

12.00 hrs.

Shri Hem Barua: On a point of
order, Sir.

The hon. Defence Minister has now
said that there has been no unusual
concentration of Chinese and Pakis-
tani troops on cur borders. But on
a previous occasion, his distinguished
predecessor,, |

Mr. Spraker: The point of order
has to be answered by the Speaker,
not by the Minister.

Shri Hem Barua: ...sald on the
fioor of the House that there has bean
unusual concentration of Chmese
troops on our borders. How do Yyou
now reconcile between these two state-
ments? They still remain there.

Mr. Speaker: If it is a wrong

statement made now, we shall eall
for an explanation of the Minister
and he will make a statement later on.
Now, we gotntho%oﬂl!ouee
Question.

Re: Short-netice Quentfon Ne. 14

Shri Umanath: Sir, I rise on *»
point of order on this Shert Wotice
Questien.

Rule 41(2)(vil) says:

“it shall not relate to & matter
which iz not primarily the con-
cern of the Governmunt of Indis;

b
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Now, this Short Notice Question
relates 10 an entirely law and order
one part of West Bengal
other day, apart from law
aspect, it was argued that
does not come within
of the State. You will
Seventh Schedule, in the
that ‘public order’ 18 also
as far as States’ powers are

MR
a§5§§;%e§

8ir, you had given a ruling, in your
the other day, when the
qQuestion of Naxalbari was raised 1n
the form of a Call Attention notice
on the floor of the House that you
rejected the Call Attention notice on
the ground that that related to a
law and order situation and that
being a State subject, you did not
admit it. But then the only consi-
deration which you showed for per-
mitting the discussion was that that
area was & sensitive border area and
certain things, like, parailel Govern-
ment and other things, were mention-
ed. That was the reason for that.
Otherwise, you ruled that that was a
law and order question and you
rejected the Call Attention notice.

Here, as far as this particular area
that ig mentioned in the Short Notice
Question iz concerned, it is not a
border area. Then, if that is deduct-
od, your other ruling stands that it is
a law and order question and it can-
not be admitted. Secondly, it may be
said that breakdown of governnental
machinery, constitutional machinery,
ig a thing that is attracted by the
Central Government powers as well
ag the Parliament powers. How to
determine the question of breakdown?
question of breakdown which
the Parliament to be attracted
which allows the Central Govern-
to be attracteq should be a point
ct. How ia it to be datermined?

it is to detarmined whether
a cannot be
to that
freming a
a criterion
question, what will
the law order auestion,
ftate, 1 con frame’
sueh & way that there fs
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of governmental machinery, constitu-
tional machinery, and get it admitted.

It wil] be hell for the State Govern-
ments to continue functioming. Whe-
ther there is a constitutional break-
down or not, 1t must be determined on
the basis of constitutional emergency
provisions in Articles 354 ang 356.
Article 356 says:

“If the President, on receipt of
a report from the Governor of a
State or otherwise, is satisfied that
a situation has arisen in which
the Government of the State can-
not be carried on in aceordance

with the provisions of the Consti-
tution "

So, for a question to be admitted
under that, the President must be
satisfled then we get attracted,
Otherwise, by merely framing the
question, 1t does not attract. Here it
is merely framing the question and
that 1s why I say this. You have
been good enough and I am glad that
you are very firm on the question of
not allowing this Parliament to be an
instrument to encroach upon even
the smali autonomy that our States
have I am glad about that and that
is why I am saying that this should
not be allowed.

The second rule on which 1 depend
1s 41(1) which says:

“Subject to the provisions of
sub-rule (2), a question may be
asked for the purpose of obtaining
information on a matter of publie
importance  within the special
cognizance of the Minister to
whom it is addressed.”

Under the same rule, you have got
this also here:

*It shall not relate ta a matter
with which a Minister i» not
officially connected.”

This question is addressed to the
Minister of Labour and Employment.
But the entire Question relstes ¢o
hwnndo::und wa‘gu of
Constituti machinery. w
is that this qurstion (s addveised 4o 8
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Minister who is not «t al! concerned
with the content of the question and,
therefore, it is out of order. It may
be stated that the area mentioned s
mines area and, therefore, it comes
under the Union List. It does not,
because the jurisdiction of the Central
Government, so far as mines area is
concerned, according to the Seventh
Schedule, item 54, iz “regulation of
mines....” and according to item 55,
“regulation of labour and safety in
mines....”. Safety does not include
law and order safety. Under the
Factories Act and Mines Act, safety
mesgsures are there and safety means
that safety. I am confirming it on the
basis of g previous precedent with
Mr. Hathii. We had gone on a depu-
tation with regard to mines area
where arrests had taken place. When
we represented to him about arrests,
he clearly said that law and order in
mines area was not within his powers,
it was in the State List and he was
only concerned with labour. This
question being a law and order ques-
tion, on that ground ealso, it is very
clear under the Constitution ag well
as the rule I have quoted that it does
not come under his Ministry.

Shri Nath Pai: I completely dis-
agree with Mr. Umanath. I do not
agree with kim. The question has
been rightly admitted.

ft wy fomd : ww wgww, &
WY qrgz qTE wr#T g /AT W0EA
['t
Mr. Speaker: Should 1 not say
something about the point of order

that has been raised? I should say
something about that,

oft oy formrdy : wroX W fer §
ww fwfemr ) e ge AW
@ E) WY R gT ¥ ax SE
fiforg 1

Shri 8, 8. Kothari: It affects the
fundamental rights of the people....

Mr, Speaker: 1 know.

JUNE 19, 1967
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oft wy formd : R Wx ¢ fy Faw
g & W fer ot ity el ¥ wrw
TRy A gur, o Ay & arw =
TATATY & TG agRT A 1 ww X ew
g7 &N w 2gi 9T gAWT ag W
w ¥ fe 3 ardafaw awer & wove)
X AT @ N owf w7 T guwy
o wfew &1 e w2t v W
7g w1 e ogw ol & e
7 1 gfgsraw 1 wirwner W
®Er X vk arad wgt ar Wy
ot §% ft 7 wE foame § @
geaTy ww oft €Y, Ik aL ¥
% qE-gaan v foar o g
T wT Rfe ol mERT Y gEw

411
ia@
114
i
HE
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o wrirefy fr Q¥ fadiw wRE qTagw
% ¥ —w & wrddte 9T wiowre
& wff v wgar Afew qg wqy g
%t gfafafe s wied wawr
Tk  ag syfer R woS T "
e waw e, & ue wAd
g fadi @ adar wwm B
g W ¥ W g, AR -
wrad@t v P, a1 faw g #
g WM g ag goerT gy, Afew gt
q¥ HTHE OT ATy ¥ A T g
Nt grE@E AY A ww W
HYFT T & wraga qrar ¢ fex A
T FQAE A Tgw I¢ AR A H AT
afgr: @i s & o7 ¥ adan

e & ¥ xo Vg =3
s st dRag Fww 2w @

#ay IR EH AR

Shri N. Dandeker: | am really sur-
prised at the objection. Any number
of times, questions have been asked
here about colleries, avbout labour
rirenchment, gbout the situation
ariging out of the rationalisation of
collieries, for astance, those run by
the Nationzl Coal Development Corpo-
ration and so on.

Here, the probiem ig both relsting
to mines as well a3 to labour and
trade unjons in the mines, where
one of the officials of a trade union
has been nfurdered. If this is not the
kind of subject to be treated a3 of
general  public importance and
urgency about which MPs. can venti-
late their opinions ih this House, 1
do not know what eise can come
within the ambit of Central 1like
labour and mining; when incidents of
thiz kind occur, certainly we can take
them up here, 1 suggest therefore,
that this point of order has no sub-
stance st all, and it ought to be ruled
‘out.

JYAISTHA 29, 1889 (SAKA)
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been violated in this particular case.
There is lawlessness there; murders
are being commitied and property s
not safe. 1f Parliament is not going
to discuss them, then what else are
we to discuss?

st FEre . rewt | SV ST,
afedt e 7 A o feafr dur gt §
o) gra@a aga O foRwd
g woee 9X §  wiiE  faw
frafa w1 fawfor of=wlt ama &
gwt & g% fau vy g fegaa
§ ga g & ggvw w fadvm g
AHg g FEET S | TR
X® ATAS § H49 ag {8 &A1 g
g I T ¥ ey €3 maem & W
g wgdt sggeqr ¥ feoft go o=
qg WA wFEy & Wi ST
% IqEA Fak § W wig foa F
T ¥ feafs qr i @Y w1 g2
w7 1 qgT Swe wgr nat & oy
97T §F G 91 AGY g gHA, AX FwwH -
ardy %1 weA Sufewa gwr Fager tw
¥ g Yy §Ag § A7 I gy W
g s@ oyt fegga JT WA
wafEa § W qE TG FTETCHR AT
g, ur @t a@ W w1 v § faw
§ gazd A fafa § se=r of denfa
wr gwr d Y forad Qe T@o de
¥ ow weal & g gt § @t fe
WO G E gV %y @
die ag &g W @ § i gw T At
Tgg T @ wedr At sy afed
W g W @it g dwmw
w3 & qifermife & afwwrc & &=
foqr sy @ U W wqwT R
fs ta Iw A Q% fo xu A g N
v TRt o
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The West Bengal Government is a
legally elceed dem cratic Govern-

ment. So, he cannot make remarks
like this.

Mr, Speaker: That was what Shri
Umanath had also said.

Shri R. Barua rose—

Mr. Speaker: Does the hun. Mem.
ber also agree that the questjon must
be answered?

Shri R. Barua: No. However much
sympathy we may have with the
sentiments expressed, I wouid submit
that the question as it framed presup-
poses a breakdown cf law and order
in the Slate, because the wording of
the question is whether any break-
down of constitutional machinery is
prevalent in such and such places.
So, there is an assumption in the
question in that regard; if that is go,
then there should be a certificate to
that effect from the Government. It
we admit this question on this basis,
because of our sympathy in the matter,
it would mean that similar things
would crop up again and again on the
floor of the House. Therefore, my
submission is that thig guestion 1s not
relevant, and it is hit by the constitu-
tional provision, because it does inter-
fere with the existing government In a
particular State. Unless a situation
has arisen in a particular State where
the Governor is satisfied that law and
order has broken down, and he sends
a communication to the President to
that effect, we cannot take it up here.
It is only when the Governor is satis-
fied that there is a breakdown of law
and order and sends a report to that
effect that we can take it up here.

Shri Nath Pai: I should not have
liked to speak at all but for my fear
that silence on this occasion may be
misconstrued or misunderstood as
acquiescence on my part in the falla-
cious submission of my bon. friend,
Shri Umanath. (Interruptions).

I shall now come to the substantive
part of my submission. In the first
place, you should not have any hesi-
tation in ruling out of order the so-

JUNE 18, 1087
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called point of order he has tried to
raise here. You rightly admitted
this question. I would not like any-
body to try to curtail, slowly or other-
wise, the rights of this House. There
is a growing tendency now-adays to
do s0 on the pretext of defending the
rights of the States, the States en-
croaching on the rights of Parliament.
Some of us will resist it at every
stage. Everywhere we are now hear-
ing this talk of the rights of the
Stales. But what about the rights of
Parliament?

I would like you to refer to art. 19.
Among the rights listed therein and
given to us all citizens, are these:

“to  assemble peaceably and
without arms; to form associations
or unions”,

What was happening in this parti-
cular area was that a valiant colleague
of ours was brutally butchered. Shall
we be gagged, muzzled or throttied
when a valiant calleague of ours,
whom we had known for 20 years,
was brutally assaulted and then hack-
ed to pieces? We are told ‘1t is a
State subject; keep quiet’.

sbori Tridib Komar Chaudhuri: Shri
Nath Pai’s party is also represented in
the Stafe Government. I am also a
Member of Parliament and [ am cons-
cious of the tiz%™ of Parliament.

Shri Nath Pal: ] shall uphold the
right of Parliament; he i3 free to deny

Parliament its rights (Interruptions)

Shri H. N. Mukerjee: Let ug hear
arguments and not this melodrama.
(Interruptions)

Shrl Nath Pai: This is not melo-
rama. I shall make my submissions
in my own way. 1 will not be muz-
zled like this.

Shri Jyetirmoy Basu: His Party bas
got representation in the West Bengal
Cabinet.
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Shri Nath Pai: Item 64 of the Union
List, Regulation of Mines, and item
58, Regulation of labour and safety in
mines—these are Central subjects.
Finally, Labour is a Central subject.

An hon, Member: Concurren!t sub-
ject.

Shri Nath Pai: All right, concurrent
subject. We have always raised the
question of rights of labour nere.

Therefore, I would subm:t 10 you:
in the first Tlace, please try 10 resist
any curtailment, anpy abridgment, of
the rights of Parliament; secondly,
this question, 1 think, was rightly ad-
mitted and thercfore, you should rule
the point of order out of order

Shri 5. A. Dange: 1 only wanted to
say that 1 would not mind Parliament
discussing the murder or assault of
any trade unionist in any industrial
dispute in any part of the country.

Mr. Speaker: I would like to
explain the procedure followed with
regard to Short Notice Questions. First
they are sent to the Ministers concern-
ed, It is only after the Minister ac-
cepts a Short Notice Question that it
gets printed. Normally it is accepted.
Naturally in this case the Minister
accepted it. That is why it has been
put down here. It is not as if it is
only a law and order question, but
other things are also connected with
it. Shri Hathi himself had sa:d, ac-
cording to Shri Umanath, sometime
ago, when he was perhaps Minister in
the Home Ministry, that only labour
matters should dbe considered and not
law and order matters. So he will
himself bear that in mind and answer.
1 would now request him to answer
the question,

The Minister of State in the Minls-
try of Labour Employment and Re-
haMilitation (Shri L. N. Mishra):
ore I answer it, with due respect,
would say the guestion is admitted
by the Lok Sabha Secretariat and we
are seked to say whether we are pre-
Dared to snswer at a short notice. ...

Y1
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Mr. Speaker: This is a Short Notice
Question. It is the responsibility of
the Minister. If he says, ‘Il am sorry,
I cannot answer’, the Lok Sabha
Secretariat is helpless. He must at
least know the rules.

Ssorr NoTick QUESTION

Lawlexsness in Collieries in Burdwan
District

+

8.N.Q. 14, 8hri D. N. Patodia:
8hri 8. K. Tapuriah:
Shri P. K. Deo:
Shri Mohamed Imam:
Bhri Charanjit Rai:
Skri N. Dandeker:
Shri Kanwar Lal Gupta:
Shri A. B. VajpaYee:
Shri K. N. Tiwary:
Shri Tulshidas Jadhav:

Will the Minister of Labour and
Rehabllitation be pleased to state:

{a) whether a state of complete
lawlessness, anarchy and breakdown
of constitutional machinery i3 pre-
valent in Ratibari and Kuradi col-
lieries in Burdwan, district of West
Bengal;

(b) if so, whether there have been
several cases of lawlessness, assault,
unlawful conflnement and attempts to
damage public and private property
by the armed outsiders; and

(c) whether an SSP leader who
was also the Secretary of the Colliery
Muzdoor Congress was Dbrutally
murdered by anti-socizal elementis re-
cently and the action, if any, being
taken by Government to givé full pro-
tection to the collieries in question
and the people who are employed
there and those living in those areas?

The Minister of State in the Minis-
try of Ladour, Employment and
Rehabilitation (Ahri L. N. Mishra):
(a) and (b). The situation in thewe
Collieries has unfortunately yaviously
deteriorated recently. Thers have
been cases of Intimidation, assault
violence and wrongful confinusess,
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(c) Shri B. P, Jha, a S8.P, leader
and Secretary of the Colliery Mazdoor

Congress wag in a disturbance
at the Kuardi on June
1987.

The situation in thege collieries
arising from inter-union rivalry poses
& law and order problem and the
Central Government have requested
the State Government to take suitable
measures

Shri D. N. Patodia: Since the situa-
tion and the prevailing lawlessness
has been admitted by the hon. Mins-
ter, I would like to know what reply
the State Government has given soO
far, and {f 1t has chosen to remain
silent on the subject, :n what manner
the Centra] Government propose to
proceed further jn the matter.

Shri 1. N. Mishra: They are not
silent. The police are investigating the
case, FIR has been filed,

Shri D. N. Patodia; These disturb-
ances in the collieries as well as cer-
tain other disturbances in Naxalbar
are part of the big agitation of gherao
in West Bengal, by which complete
lawlessness is prevailing there and the
fundamenta] rights of protection are
being demied. Therefore, in thug big-
ger context may I know what positive
steps the Government propose to take
by which the fundamental rights of
the people are protected and thc exo-
dus of people from West Bengal is
prevented?

Shri 1. N. Mishra: We are concern-
ed primarily with the Lmited ques-
tion of industrial relations in thig col-
liery. I would mot like to go into those
matiers.

Shet 8. K. Tapuwrish: From gherao to
Naxalbari to Kharibar, it 1s a very
oad state of affairg in West Bengal. A
reign ‘of terror has been let loose. We
have alsg geen that the advics given
by Mr Y. B Chavan, angd the recent
%0 send a team Oof MP3z to
Maxnlbari have been resemted Even
she admision of the question hme been
resomted.

i
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8hri Vasudewam Nair: Are you al-
lowing the State Government to be
ilandereq like this?

Shri 8. K. Tapuriah: These pecple
even try to question your authority to
admut this question. All these thiangs
are going on because they want Par-
liament to stay away from this thing.
My question is: how long can the
Centre sit tight and watch the deter-
forating situations? Are they {aking
any positive action against them?

Shri L. N Mishra: We are not sit-
ting tight. So far as industrnial rela-
tions are concerned, we have taken
positive steps. We have created a kind
of a special cell for it, deputed a new
officer, additiona) officer, to the col-
licries of Bihar-Bengal, We are not
sitting tight so far gs industria] rela-
tions gre concerned.

Shri Mobhammed Imam: Is the State
Govermumnent gware of this lawlessness
that 15 going on there, and if so, what
action did they take? May I know
which are the political parties that
have been encouraging this jawless-
ness?

Mr, Speaker: He may answer aberyt
labour trouble, pot about law and
order

Shri L. N, Mishra: There was a ciash
between the workers of two ynions.
not betwecn  political parties, twe
centra} organisations of labowr.
ATTUC anq HMS. The leader ot the
SSP murdered by the followers of
the other group as it is glleged.

Shri N. Dandeker: I hope tha Minis-
ter would not—I assume the Govern-
ment deals with this matter ag one of
jount responsibility—keep on saying
this concerns |ocal labour, or
does not concern something else,
situation in West Bengal and in pa
of East Bihar is reminiscent of what
happeneid in Telengang in 1949 and
48 At that time, the Central Gevesn -

2PE
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fs mot now taking similar action to

stamp out this thing with a very firm
hand.

Shri L. N, Mighra: I would not like
to go intp the history of Telengana or
anything. Our responsibility is con-
fined to industria] relationg in the
collieries. We have taken flrm, posi-
tive action, and we feel that indus-
trial peace wil] be restored,

Shri N. Dandeker: What pomtive
action?

Mr, Speaker: He is answering the
Question about the collieries, pot
about law and order, He is labour
Minister, Naturally he is answering
only about labour.

Shri N. Dandeker: There ig joint re
ponsibility of the Governmeant, ang he
cannhot keep on ghirking this question

Wt €34T WTH o WEIW [EIET,
31 w€ ®1 TS AW ¥ Ggo TFo Mo

gfran & e e 7@ fra—qw @
ATIX IT €T ATHw YT wwATAT

Wt ww famd: AT g Wy
ot wxC w3 KA g
& AMA3; at ®N Figwr wAd
& mifeeel %Y o v a% gy F w¥r T,

vaﬁﬂwmaﬁmfm,mw

oft Wfto wo i : wgE wes faar )

fgen wr wgew ;. g wiger
e f

Wt go ¥o amfgm . wwd
V¥ W1 |, 99 N weHma
wifted F g7 & gt W o
¢, cuwr grawt & oqar

ot dfte wo TH : weaw feut Wit
T T %R Ty WY & wifewy ®
s
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It iy the owners who are maintain-
ing gangsters, and we are going to act
against them.

Mr. Speaker: You can do it out-
side, if you please. This is Parlia-
ment House (Interruptions).

S arcum TR . ¢ ¥ AW & wfa.
v @ wrefamt ) fvede s faw
T W aga @ ® Ay § e
T | g § ¥ AR e
T fE T & a9 7 W@
N Fifrglis & arfemi #F aw@ &
Fr§ A wig @, yfe af ), N 3w
q R JR 5 B9 Y W € 7

3 AT & wg gen g e
UTERT AN ¥ W WH1T ¥ piE=w
T &, few ¥ v gfaww dwgw w
A fFmarar §, = w anfzn &
FIT AATE, (& o auer T ST

E R U

Y wo wre fAR . IZA® 3 AT
A §, dwrdt ¥ vuw g
T, G F FAAT 91T gat wmY &
TEEE g -y &1 TN Wz
IX a% g X« v g o
fear mar | ffww oy 2w A
& A w1 ardrw 7 ©) fawy W A
§ & vz e fw o @ e
&, wfex agt & Wi gww o
v afey & fam @ Wiz oW
woft sfdemt wt @ % oy
WOy W I g o wgrt ¥ wrew
™ F Ry et o @
t o Iwfe ¥ owr ox ofr § 0

agt aw sff fYo fro Wy & wr

W1 WU §— 4 I 91 31 T vew w.qg
¥ awd %’I‘TNW \

oy St wrw gy - W R
W W AT A eI oy
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@ * wnd 4 wf, 2x gfagat
gATTrqas ARATQR, I3 &

ford arq & war fapan 2

Shri 8. A. Dange: In this murder,
the AITUC is not concerned

! @o wio AW : T €7 A §9
T wTEFEY ) I W Fu gfagy A
af xar &, faav gsa §, ST Y QW
zet & wfa oGy AT g, 39
#Y TF 3 & QY FI7 ¥ 6 q7440
T A | W A AT A F Q@
37 ¥ oF ¥ aq syyfaw mifege
1§ WTZat & THo Yo o 1 WAL
¥ gIEIT §19 AT qFd § a1 HAZY
WIRMA Wt ¥ 99 §%d § |

W) A e o . WEW HEEY,
qR fafrecargr M ara @ daaa g
¥ vz @ & fx T 3w giaas ong
Qtat 3¢ gfaad wat §, wnwr w3t K
Ra< feqgeg dad §, avs @A
$- o IT YT A3 FT AT -
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o wo wro fre: qgely Wty WY 0y
f s A & wgr v g &S gy &
wamAZ gy A W A cAwrh
= & @ g AR @ e
XgF TTHTH KT @Y , IO ®T
oY § | g A% v@ WA XY AT AW
&1 oft wET agt gy, YAt wgr gmn
3: WTH, GCLIES ardt wife wr Wt
NaTy guT WYL RG A § 9T oW
faar w1 gt % 37 A A facward
1 garer g, vt aw £k faend afY
g & 1 &Y gy @ @ g wEww
2AErT FTATAT 4T WIT AP ¥ ARG
e gt f& wft % w1k facwnoadt
gw1 8, &fea 21 age 1 a1 gfow
& g §—frwr & anf & e Wi
gal @i & agrr gfae & g A
gferer g & @t # agFew v oft
g

W) ¢ o 2N e Y
¥ 7, ag gradl 9T oaar ¥ ar afr ?

Shri D. N. Patodia: On a point of

=T raerd @, gA-wrfE faard
order It is a most unsatisfactory

! G fafee il " answer. The murder occurred on the
faar f gw §9 Y €T a7F | sth. 1 believe some very vital

interests are involved in it. So, this
matter should be discussed in this
House for two hours.

Mr. Speaker: This is a police

matter.

@t gow fagrdt el @ weRw
wgrea, & ag e wrgan § e oft \y ey
et fewr offeafamy % gt ? w0
ag g% & fe aq st w1 weR srdwaia
# 7wy ¥ gEEY ¥ T @ 9, ITH FT
ey fegr man, 33 & fasy giuare
TR ¥ Wy 0y, W W o g ?
T gTETT X qar qara A sifew o
fo g gm S az N gm § afexfem

Mr. Speaker: We will see

o fwx woaw  ag A FEC W
at ag gfew o 3a Tw ¥ fawa g
dr IR dgw mddtr B e
T ®T aw) Wi fe g A I W
WYt gfew w7 T § T ag W™
ot feww §

oW ars § I % fawrs s wnta? Shri Jyotirmoy Basu: I shall read

) 7t 7 w7 o a% 3% %) fregmry out briefly what the Deputy Inspectior-
General of Police, an officer of the

fuar o § ar @ ¥ € o g oow <k Indisn Police Service, who is uitl-
e? mataly controlled by the Central
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Government, has stated io his report.
He has said:

“About 500 men equipped with
deadly weapons a.tacked number
11 and 12 cooli Dhsraos of the
said colliery under the leader-
ship of Mr. B, P. Jha. As a result
of this attack, 11 ¢olliery workers
were seriously injured....”

Several hon. Members rose—

An bhon. Member: He should not
read.

Shri D. N. Patodia: Let the Minis-
ter explain.

Mr. Speaker: Please put the ques-
tion. Do not read.

Shri Jyotirmoy Basu: May I know
whe . her the Central Government has
received a report submitted by the
DIG of Police, Burdwan Range and,
if so, what is the reaction of the
Central Government thereto? The
statement says: “About 500 men .."
{Interruption).

Several hon. Members rose—

Shri Umanath: It js not fair. They
have put so many questions, and
when the hon. Member gives the other
version, why should they shout?

Mr. Speaker: I have allowed him
to put his question. But he goes on
reading something.

Shri Jyotirmoy Basu: 1 shall obey
you and put a question. The only
thing is that they referred to some
details and so I wanted to put for-
ward the other version. (Interrup-
tion). The statement says: “About
300 men equipped with deadly wea-
pons attacked No. 11 and 12 cooli
Dharaos. . . Then, ‘in the report it has
been further stated that when the
workers led by B, P, Jha were going
back afier beating up the workers ot
cooli Dhaoras in this way, the beaten
up workers attacked them from
behind and seriously injured Shri Jha.
Shri Jha died and his dead body was
thrown away. Xxcept Shri Jha, no-
body was injured”.

JYAISTHA 29, 1889 (SAKA)
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Several hon, Members rose—

Mr. Speaker: Order, order. All of
you must sit down. 1 am explaining
the position. This is the Question
Hour. We are not discussing any
subject. Yoy have the right to put
a Question, and nobody can prevent
you from putting your question. 1
shall see that everybody gets a chance.
1 can guarantee that. If one side has

a nght to shout, then the other
side also has that right to
shout, Now, this 18 Quesiion Hour.

Shr Umanath also raised some points,
some constitutional points, and so on.
The other hon. Member refers to
some pobce writings. During a
debate you can raise such things but
not during the Ques.ion Hour. There-
fore, 1 would request Shri Jyotirmoy
Basu to put his question and not
begin reading it again, The same
thing he couid have put in a different
way,

Shri Jyotirmoy Basu: May I know,
'n view of the fact that the DIG of
Police, has reported that B. P. Jha

'‘as beaten up and he died and that
ne persons lving in those two Dha-
avs belong to the Communist
(Marxist) led umwon, is it true that
the Government has received similar
reports from the DIG, Burdwan
Range, West Bengal Government, and,
if so, what is the reaction of the
Government thereto?

Shri L. N, Mishra;: Hon. Member
Shri Jyolirmoy Basu seems to have
beiter access to the Government
records than we have, At the
moment, 1 have no copy of the report
of the DIG, Burdwan Range. But the
Home Secretary to the West Bengal
Government has sent us a report. I
will not like to read out from it,
because the case is under investiga-
tion. We have also reports from our
own organisation. In the collieries,
we have the Chief Labour Commis-
sioner and the Additional Labour
Commissioner. We havé reports from
them. There are different versions,
but it is a fact that Mr. B. P. Jha
was murdered. Other things are dis-
puted, but this murder. is not in
dispute. ’ o
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Shri Jyotirmey Besu: Under what
circumstances did it happen?

An hea. Member: Are you defend-
ing the circumstance?

Shri D. N. Patodis: But no action
has been taken so far.
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Sbri Hem: Barea: The Minister said
that this situation in that particular
ares started deteriorating from the
Sth May Unfortunately the police
in West Bengal has been immobilised
due to so many reasons. It is a fact
that the police in West Bengal has
been inmmobilised and the situation
started deteriorating from 5th May,
resulting in the murder of a man.
The murder of a man is a reprehen-
sible thing. Why is it that they did
not do anything to give any protec-
tion to the trade union workers?
(Interruption)

12.38 hrs.

RE OPPORTUNITY TO ASK
SUPPLEMENTARIES

Mr. Speaker: Before 1 pass on to
the next item I would like to bring
one thing to the notice of the House
One hon Member has sent a note
which has really pained me. He says
that he 1s very sorry for my high-
handedness and all that. If he had
been only educated in India I would
not have minded, but he 1is highly
foreign educated and all that

Shri Nath Pai: Why don't you men-
tion the name.

Mr. Speaker: 1 do not want to men-
tion the name.

Shri Nath Pai;: Then
become suspect
House,

Mr. B8peaker: No, none of you has
done this. I would call that hon.
Member and speak to him rather than
mention it here. But I would like to
express my pain and grief over the
wayY in which it is done. ¢ spent
40 minutes today over one question. 1
knew it was wrong, but 1 allowed
the House to go on with only one
ques ion. 1 know during the Ques-
tion Hour one qQuestion cannot be
allowed to go on for 40 minutes If
{n spite of that, if one hon. Member
was not called, he says that it was
high-handedness on my part, it is
really unfortunate. I would request

all of us
In the eyes of the
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him—he knows jt, one hon. Membaear
here knows {t.

Skri Hem Barua: In all fairness,
Sir, you should identify the Member
or else what will happen is, we also
tried to catch your eye

Mr. Speaker: | know that. I entire-
ly agree with you, But the hon.
Member who sent me the note knows

1t I am sure he will himsed fesel
sorry for this.

WRITTEN ANSWERS TO
QUESTIONS

Demilitarised Zone botWeen North
and South Korea

*574. Dr, Ranen Sen: Will the Minis-
ter of External Aflairs be pleeased to
s ale:

(a) whether 1t is & fact that North
Korea has informed India of increas-
ing US violations in the demilitarised

zone between it and South Korea:
and

{b) 1t s0, the reaction of Govern-
ment thereto?

The Minister of Extermal Affairs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) The Government of India have
noted the claims and charges made
by both the sides.

Applications fer Pawperts

*576. Shri George Fernandes:
Shri J. H, Patel:
Shri Madhu Limaye:

Will the Minister of External Affalrs
be pleased to s!ate:

{a) whether there has been a
phenomenal rise in the applications
for passport since the Supreme Court's
judgment holding that it was the
fundamental right of every citizen to
secure a passport; and

(b) whether all applicants have
been issued the pamsperts?
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The Minister of External Affairs
(Shri M. C. Chagla): (a) There has
been a slight increase in the number
of applications for passports after the
Supreme Court Judgment in addition
to the increase which had already
occurred as a result of liberalisation
of rules in June last year.

(b) Efforts were made by the avail-
able staff handling the increased
work-load to dispose of as many pass-
port applications as possible. During
1966 only .4 per cent applications were
rejected. ‘In the first 5 months of
1967° 18 per cent of applications were
rejected.

Investigations into use of Toxie
Chemicals in Vietnam

*578. Shri Indrajit Gupta: Will the
Minister of External Affairs be pleased
to state:

(a) whether the International Con-
trol Commission for Vietnam has
made any investigation into the alle-
gation that toxic chemicals are being
used by US.A. against the civilian
population in South Vietnam; and

(b) if so0, the findings thereof?

The Minister of External Affalrs
(Shri M. C. Chagla): (a) It is under-
stood that the International Commis-
sion has received compliaints from the
People’s Army of North Vietnam
about the alleged use of toxic chemi-
cals and gases by the United States
of America in South Vietnam.

(b) The Commission sends reports
of jts activities to the Co-Chairmen
of the Geneva Conference. No report
on this subject has been received by
the Government of India so far.

Violation of Indian Air Space by
Pakistan

*579. Shri Yashpal Singh:
Shri 8. C. Samanta:
Shri Onkar Lal Berwa:

Shri Hukam Chand Kachwai:

Shri Jagannath Rao Joshi:
Shri Swell:
Shri D. C. Sharma:

JUNE 19, 1987
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Shri Meetha Lal:

Shri K. N. Pandey:

Shri Vishwa Nath Pandey:
Shri Tridib Kumar Chaudbari:

Will the Minister of Defence be
pleased to state:

(a) whether a fighter plane from
East Pakistan entered Indian territory
and flew over the villages of Jayanti-
put and Haridaspur of 24 Parganas
District on the 30th April, 1967,

(b) whether this was the second
incident of air intrusion within a
week: and

(e) the action which has been

taken in the matter?

Minister of Defence (Shri
(a) No, Sir.

The
Swaran Singh):

(b) and (¢). Do not arise.

Infiltratbon of Tibetans in Bhutan

*580. Shri D. N. Patodia:
Shri C. C. Desal:
Shri R. Barua:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that there
has recently been heavy inflltration of
Tibetans into Bhutan;

(b) if so, the total number estimat-
ed to have crossed over to Bhutan from
Tibet;

(c) whether the Government of

Bhutan have approached the Govern-
ment of India in this regard; and

(d) if so, whether any steps have
been taken to deport the infiltrators
and check their entry any further?

The Minister of Extermal Affairs
(Shri M. C. Chagin): (a) A number of
Tibetans have crossed over to Bhutan
in the recent past.

(b) The number of Tibetang who
erossed over to Bhutan between the
period 1st October, 1968 to 31st March,
1907 ig 132
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(c) No, 8ir.

(d) No, 8ir.  All such Tibetans are
mmterrogated andg those found genuine
refugees are permittcd to enter and
settle in India. Those against whom
there 13 any suspicion are kept in
detention

Supply of Military Equipment by
Russia to Pakistan

*581. Shri Sradhakar SBupakar:
Shri N. R. Laskar:
Shrimati Tarkeshwari Sinha:
Shri Mohsin:
Shri Dhirendranath:
Shri K. P. Singh Deo:
Shril Y. A. Prasad:
Shri N. K. Sanghi:
Shri Parthasarathy:
Shri Bedabraty Barua:

Will the Minister of' Defence be
pleased to state:

(a) whether the U S.S.R hag recent-
ly supplied a large quantity of military
cquipment to Pakistan;

(b) the total value of the military
euitpment purchased by Pakistan from
US.A, USSR. and Iran in the rccent
months; and

(¢) the steps taken by Government
to meet the threats from Pakistan?

The Minister of State in the Minls-
try of Defence (Shri B. R. Bhagat):
(a) Government have not received any
reports to this effect

(b) In view of the answer to (a) the
question relating to value of purchase
of military equipment by Pakistan
from the U.S.S.R. does not arise. ‘The
US.A. has recently made it possible
for Pakistan to purchase non-lethal
equipment as well as spares for lethal
equipment. No information is avail-
able as to the extent to which this
facility has been availed of, 1t is
knowp that Pakistan has obtained a
variety of arms and gpares, ammuni-
tion angd vehicles from Iran. 1t is not
possible to give an estimate of the
value of the purchases made by
Pakistan from U.8.A. and Iran.
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(c) The arms build-up of Pakistan
15 being closely watched by Govern-
ment and steps necessary to mect the
threat to our security arising there-
from are constantly under review and
appropriate gteps are taken to deal
with any threat posed by it

indian Contingent with UNEP in Gasa

*582. Shri K. P. Singh Deo:
Shri Atam Das:
Shri Prakash Vir Shastri:
Shri Raghuvir Singh Shastri:
Shri Shiv Kumary Shasiri:
Shri Arjun Singh Blhadoria:
Shri Molahn Prasad:
Shri B 8. Sharma:
Shri D. C. Sharma:

Will the Minister of External Affairs
be pleased to state:

(a) whether the evacuation cf the
indian contingent with the UNEF in
Gaza has commenced; and

tb) when the evacuation process is
likely to be completed”

The Deputy Minister in the Minis-
try of External Affairs (Shri Surendra
Pal Singh): (a) and (b). The Indian
Contingent with UNEF has glready
left Gaza. Of the 881 officers and men
of the Contingent 14 were killed, 848
have arrived in India via Cyprus and

the remaining 19 are expected to re-
turn home soon
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Visit of Underground Naga
Representatives to London

v585, Shri Atam Das:;
shri Vishwa Nath Pandey:
Shri Yajng Datt Sharma:
Shri Jagannath Rae Joshi:
Shri D. C., Sharma:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that two
underground Naga leaders left for
London to have a talk with Mr. Phizo
about the settlement of the Naga pro-
blem;

(b) it so, whether it is also a fact
that before leaving for London, they
had talks with Officers of the Fixter-
nal Affgirs Mimistryin New Delhi;
838 (Ai) LSD—3.
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{c) if 30, the text of such talks; and

(d) the reasons for granling them
visas and foreign exchange?

The Minister of External Affairs
(Shri M_ C. Chagla): (a) Two repre-
sentatives of the Naga Underground
have proceeded to Lbndon for the pur-
pose noted in the question,

{(b) No, Sir. No talks as such were
held although discussion concerning

sfvangements for the trip hag taken
place.

(c) Dues not anse.

(d) The reason 1s stated in purt (a)
of the reply.

Issuc of Diplomatic Pas n)rts

"5386. Shri C. C. Desai: Will the
Minister of External Affairs Le pleas-
ed to state:

{ay) the categorics of persons  to
whom dipiomatic passporfs are issued
by the Government of India;

(b) whether the issue of diplomatic
pas<ports 1s regulated by rules and
regulations or is it purely discre-
tionary with the Minister or the
Ministry, and

(c) whether 3 statement of persons
ty whom divlomatic passports have
been issucg but who are not officers
of the Exicrnal AfTairs Ministry will
be laid on the Table®

The Minister of External Affalrs
(Shri M. C Chagla): (a) Diplomatic
Passports are issued to:

(i) Officers of the Indian Foreign
Service, their wives and dependent
children when posted abrvad;

{ii) High dignitaries and others
having diplomatic statug either be-
causp of the nature of their foreiga
mission or because of the position they
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hold, e.g., The President, the Vice-
President, Chief Justice, Speaker,
Ministers of Union Government and
Chief Ministers of State Governments,
Members of Parliament and senior
Government cfficers when proceeding
abroad on parliamentary or govern-
mental business.

(b) The issue of diplomatic pass-
ports is regulated by the rules incor-
porated in the Passports Rules 1067,
notified on the 10th May, 1967, (vide
Schedule 1I, Part I, Item III of the
Rules).

(¢) A statement containing the
names of persons not belonging to the
Foreign Service to whom diplcmatic
passports have been issued aftcr the
promulgation of the Passports Ordin-
ance 1067 is laid on the Table of the
House. [Placed in Library. See No
LT-708/67]).

Sikk Pilgrins to Pakistan

*587. Shri D, C. Sharma:
Shri Atam Das:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
Shiromani Gurdwara Prabandhak
Committee proposed to send one thou-
sand pilgrims to Dehrasahib Gurdwara
at Lahore for Guru Arjun Dev's mar-
tyrdom day on the 12th June, 1987;

(b) whether Pakistan has not yet
given permission to the Indian Sikh
pilgrim jatha to visit Lahore, though
an application was made three months
ago; and

(¢) if s0, the ressons therefor and
the steps taken to expedite the matter?

The Minister of External Affairs
(Shri M. C. Chagia): (a) Yes, Sir.

(b) and (c). Pakistan Government
conveyed their permission only on the
6th June, 1967 even though the pil-
grims werg scheduled to depart for
Pakistan on the 9th June, 1967. We
have asked the Pakistan Righ Com-
missioy in Delhi to urge their Govern-
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ment to grant permission to Indian
pilgrim-jathas, well in advance, in
future.

Commercial Broadcast on A LR,

*588. Shri Nambiar:
Shri C. K. Chakrapani:
Shri Mohammad fsmail:

Shri P. Gopalan:
Shri E. K. Nayanar:
Shri Yajna Datt Sharma:

Wilj the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government have fina-
lised the rates for advartising on
radio;

(b) if so, the detatls thereof;

{(c) whether the press reportg that
the advertisements would go on the
air on the 15th August 1967 are
carrect;

(d) whether the scheme for intro-
ducing Commercials on A1R. is ready;
and

(e) i1 so0, the details thereof?

The Minister of Information and
Broadcasting (Bhri K K. Shak): (a)

ang (b). The rategs are being
finalised,

(c) Yes, Bir. It is proposed to start
commercial broadcasting from 18th
August next.

(d) and (e). Details of the scheme

are being worked out.

Foreign Minister’s talks with Neads
of Misions of Arab States

*589. Shrt Parthasarathy:
Shri B. N. Shastri:
Shri ¥ A. Prasad:

Wil] the Minister of External Afiairs
be pleased ty state:

(a) whother he had talks with the
Heads of Missions of 10 Arab Btates
on the Jlst May, 1067; and
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(b) if so, the nature of the talks

held at the meeting and the results
thereof?

The Deputy Minisier in the Minis
try of External Affairs (Shri Surendra
Pal Singh): (a) Yes, Sir.

(b) The Heads of Arab Missions in
New Delhi conveyed their grateful
thanks to the Government of India on
behalf of their respective Governments
for India's support in the West Asian
crisis.

Peking Radio Broadcasts About MIZOs

*59¢. Shri Hem Barua:
Shri Eameshwar Singh :
Shri A. Sreedharan:
Shri Swell ;

Will the Minister of External Affairs
be pleased to state :

(8) whether it is a fact that the Pek-
ing Radio in its broadcast, possibly on,
the 28th May, 19687, has come out with
encouraging words for the Mizo hos-
tiles for their ‘revolution’ against
India; and

(b) if so, Government's reaction ‘o
the Chinese interference in our in-
ternal affairs ?

The Minister of External Affairs
(Shef M. C. Chagla): (a) Yes, Bir.

(b) Government are fully aware of
the dangerous implications of such in-
terference.

Indo-Pak Talks

*§91. Shri Vivendrakumar Bhak:
fhrl Bedabrata Barua:

Will the Minister of RExtermal
Alnhb.pluudtgauu:

(a) whether Pakistan Government
have sent a reply to his letter axpress-
ing willingness of India to talk with
Pakistan on all matters including
Kashmir issue ;

(b) if =0, the nature thereof; and

{c) the latest Drospects of the pro-
posed Indo-Pakistan telks ?
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The Minister of External Afialrs
(8hri M. C, Chagiz): (a) No, Sir.

(b) and (c). Do not arise.

Posts of Becretariss in the Depari-
ments of Defence Prodaction and
Defence Supply

*582. Shri Jyotirmey Basu:
Shri K. Ramani :

Will the Minister of Defeuce be
pleased to state :

(a) whether Government have
taken any decision to abolish the posts
of secretaries in the departments of
Defence Production and Defence Sup-
ply, which were created in 1982 in

view of the present economy drive;
and

{b) if not, the reasons for their con-
tinuance ? -

The Minisier of Defence (Shri
Swaran Singh): (a) Only the post of
Secretary (Defence Supplies) which
was created with effect from 24-11-83,
is proposed to be abolished with effect
from 1-7-67. ;

(b) Defence Production has been
assuming increasing impdrtance since
1962, in view of the urgent need to
develop and manufacture modern and
efficient weapons and equipment
within the country. Government ate
satisfied that the volume, nature and
quality of work in the department
justifies the post of a Secretary in
the Department of Defence Produc-
tion.

Indo-Oeylon Agroement of 1984

*583. Shri K. Haldar:
Shri D. Amat:
Shri D. C. Sharma :

Will the Minigter of Bxtermal Af-
fairs be pleased to state:

{a) whether Government of Ceylon
have demanded that under Interna-
tional Law, India was obliged to en-
sct legislation to enable 1t to accept
repatristion of 835,000 pecple from
Ceylon as provided in the Indo-Caylom

Agreement of 1964; and



5843 Written Answers

(b) if so, the steps taken in this
matter ?

The Minister of External Affafrs
(Shri M. C. Chagla): (a) No, Sir,

(b) Does not arise.

Boycott of Indian Goods by American
Firms

*594. Shri M. Meghachandra;
Shri Bhireswar Kaiita :
Shri K. Haldar:
Shri Hukam Chand Bachwai:
Shri Ram Singh Ayarwal :
Shri Prakash Vir Shastri:
Shri Ramavatar Shastri:
Shri Y. S. Kashwab ;
Dr, Surya Prakash Puri:
Shri Mabhant Digvijai Nath :
Shri Shiv Kumar Shastri:
Shri ‘Raghuvir Singh Shastri @
Shri Virendrakomar Shah:
Shri 8. K. Tapuriah :
Shri Hem Barua:
Shri Snrepdrapath Dwivedy:
Shri Nath Pai:
Shri Y. A. Prasad :
Shri B. N. Shastri:
Shri Shiva Chandra Jha:

Will the Minister of External
Affairs be pleased to state:

{(a) whether it is a fact that as a
reprisal to India's support to U.AR,
in the present Middle East crisis, some
U.S., Firms have boycotted Indian
goods;

(b) ,i? so, the details thereof; and

(c) Government’s reaction thereto?

The Minister of External Affairs
(Shrt M. C. ChaglaY: (a) and (b). To
our knowledge only two firms, Cohen
Dry Goods Co, and its subsidiary, En-
terprise Maoufacturing Co.,, both of
Philadelphia, who had newly entered
the field of Indo-U.S,, trade to import
some Indian textiles, have cancelled
their import orders of some $20.000
from Indian manufacturers.

(¢) This unjustified cancellation
seems - 90 have been an isolated out-
burst of emotion. Tivere is no reasen
why there shouM be any hostility to-
wards India in the UBA., because of
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our West Asian policies. In any
case, trade and econmoic relations
should not be mixed up with politics.
We believe this is widely recognised
in the US.A., and find no indication
that this isolated cancellation is set-
ting any pattern.

Reporteg Eatry of Chinese into
Nagaland

*595. Shri B. N, Shastrl: Will the
Minister of External Affalrs be pleas-
ed siate:

(a) whether it is a fact that some
Chinese nationals recently entered into
Nagaland through Tirap District ot
N.EFA;

(b) if so, the steps taken to drive
them out;

(c} whether Government are also
aware that the Chinese follow the old
route over the Palkaj range of moun-.
tains for entering into India; and

(d) if so, the steps taken for check-
ing the entry of Chinese through this
route ?

The Minister of External Affairy
(Shri M. C, Chagla): (a) No, Sir.

(b) to (d). Do not arise.

Forcible collection of taxes by Nagas

*596. Shri D. C, Sharma:
Shri P. K. Deo:
Shri G C. Naik:
Shri K. P. Singh Deo:
Shri A. Dipa:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
Naga hostiles are going about collect-
ing taxes forcibly from villages not
only in Nagaland but also in certain
areas borderfng Assam, telling- the
people that they need momey to buy
arms and ammunition to strengthen
their position snd are also intimidat-
ing the villagers;

(b) whether it iz also a fact that

Nags rebels have been supplied with
expiosives to blast traims; snd
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(¢) it s0, the security arrangements
made in this regard ?

The Minister of External Affalrs
(Shrt M. C, Chagla): (a) The Gov-
ernment of India have received re-
ports, of some cases, alleging extor-
tion by the Underground Nagas from
villages in Nagaland and the area ad-
joining Nagaland-Assam boundry.

(b) Yes, Sir,

(c) Suitable Security measures with
in the limit of the resources in men
and money available, have been taken
to prevent Subversive activities by
the Naga Underground.
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*598. Shri Madhu LimaYe:
Shri 8. M. Banerjee:
Dr. Ram Manohar Lohla:
Shri George Fernandes:

Will the Minister of Defence be
pPleased to state:

(a) the number of persons who are
likely to be thrown out of employ-
ment as & result of shiMting of Vehi-
cle Research. and Development Esta-
blishment from Ahmednagar to
Avadi;

{b) the expenditure invoived in
shifting it and the loss likely to be
sustained in terms of the abandoned
buildings; and

‘') the Compensation|alternative
jobs which watl be given o the work-
men rendered unemployed?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) to (c}. No employee need be
thrown out of employment as a re-
sult of the shift of the Vehicles Re-
search and Development Establish-
ment from Ahmednagar to Avadi as
there will be no reduction in esta-
blishment, Employees who are not
liable, in accordance with their terms
and conditions of service, o move
with the Establishment on the trans-
‘er of its location, and are either not
offered alternative posts or do not
accept offers of alternative posts, will
be given terminal benefita ng ad-
misgsible under the relevant Govern-
ment orders.

The expenditure involved in shift-
ing the installation from Ahmednagar
to Avadi has been estimated at Rs.
2.88 ilakhs, The buildings vacated at
Ahmednagar will be utilised by other
Defence EKstablishmenis and there
will accordingly be no loss on this
account.
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Cartbou Alreraft acquired by AP

*599, Shri Indrajit Gupta: Will the
Minister of Defente be pleased to
state:

(a) whether it is a fact that some
or most of the Caribou Aircraft ac-
quired for the IAF from Canads are
inoperative for lack of spare parts
from Canada; and

(b) if so, the steps taken in the
matter?

The Minister of State in the Minis-
try of Defeace (Shri B. R. Bhagat):
(a) Serviceability of these aircraft
has been affected to some extent by
lack of spares.

(b) Steps have been taken in the
matter, and the bulk of the spares
required have already been received
while the remaining quantity is likely
to be received shortly.

Telepbone/Radio Communications bet-
ween Army Chiefs of India and
Pakistan

*600. Shri George Fernandes:
Shri J. H. Patel:
Shri Rabi Ray:
Shri Madhu LimaYye:

Will the Minister of Defemce be
pleased to state:

(g) the number of times direct
teiephone|radio communications esta-
blished between the Chief of Army
Staff, India and the Commander-in-
Chief, Pakistan Army have been put
to use, since these were established;
and

(b) whether it hazs served
usefu]l purpose?

The Ministor of Siate in the Minis-
try of Defemoe (Shri B B. Bhagat):
(a) On 13 occasions.

(b) The arrangement has
useful particularly in desling
matters which might lead to
darstanding or be caiculated to
unnecessary tension or with
which have actually caused
sion.
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Electric Connections for Civilians in
Dethi Cantt. Area

2863. Shri Kanwar Lal Gupta:
Shri R. 8. Vidyarthi:

Will the Minister of Defence be
pleased to state:

(a) whether it is g fact that the
civilians residing in Delhi Canton-
ment get electric connections after a
very long time; and

(b) if so, the reasons for the delay
and the time by which all the appi/-
cants are likely to get ciectric con-
nections?

The Minister of Defence (Shri
Swaran Singh): (a) Yes, Sir. There
has been some delay in providing
new electric connections.

(b} The transformer feeding the
area became over-loadced as a result
of new connections. A project for
augmenting the transformer capacity
from 300 KW. to 450 K.W. has ac-
cordingly been sanctioned and is
under execution. It is expected that
all the applications pending on date
will be cleared by the end of this
year,

Manafactiire of Transistors

2864. Shri Baburao Patel: Will the
Minister of Defence be pleased to
state:

(a) the number of Companies which
manufacture transistor radios in
Indiag and the places where they are
. located;

{b) the number of sets manufactur-
ed by each unmit in 1066-687;

(c) the amount of foreign exchange
allowed to these manufacturers for

importing spare parts during the
year 1988-687;

(d) the probable loss incurred by
amall industries in the manufacture
of cheap transistor sets owing to the
non-availability of raw material;

{e) the reasoms for granting ‘Easen-
tality Certificates’ to these manufmc-
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turers when raw materiais could not
be made available;

{f) whether it is a tact that quite
a few manufacturers were buying the
essential componentg of transistor sets
in the black-market at exorbitant
rates to get their units working
somehow; and

(g) the steps taken by Government
to end this transistor scandal?

The Minister of State in the Minis-
try of Defence (Shri B. R, Bhagat):
(a; to (¢). In the orgeanised sector,
1} manufacturers are engaged in the
manufacture of transistor sets as
wg¢ll as valve sets. They manufac-
tured approximately 4.28 lakhs of
transistor sets during the calendar
year 1966. These units were ailocat-
ed Rs. 59.22 lakhs in foreign exchange
for the year 1966-87 for the produc-
tion of transistor radios as well as
the valve radios made by them. Small
Scale Sector Units are also engaged
in the manufacture of transistor
radios. Information regarding the
number of small scale units engaged
in  the manula®ture ol transistor
radios and the number of such radios
produced by them and the foreign ex-
change allocation made to them for
this purpose is not readily available.
As these units fall within the jurisdic-
tion of Directors of Industry of the
States, the information regarding
number of units engaged in the manu-
facture of iransistor radios and the
number of such radics produced by
them is being collected from the
Directors of Industry. Information
regarding the foreign exchange rejess-
ed to these unints for the year 1908-
67 is being collected from the Chief
Controller of Imports and Exports,

(d) to (g). As these guestions per-
tain to the small scale units, infore
mation in respect of these questions
also is being coliected from the Direc-
tor of Industries of States along with
the information regarding the qme-
tions (a) to (c¢) -mentioned above,
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Yojana Weekly

2B65. Shri S. C. Jha: Will the
Minister of Information and Broad-
casting b¢ pleased to state:

(a) how far the weekly Yojna both
English and Hindi are dependent on
their own earning in the shape of
advertisements and sale; and

{(b) how far they are dependent on
subsidy?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (&)
and (b). The present print oider for
the English cdition of Yojana is 14,050
ard that of the Hindi edition 6,300
The 1otal expenditure on the two
journals, including cost of production
and establishment and the total reve-
nue derived from sales, subscriptions

and advettisements during 1966-67
Wwere us follows:
Total Total
Expenditure Revente
Rs. Rs.
English Editton  2,70,866 6.948
Hindi Edition 1,70,984 17,132

Advertisement and sales revenue are
steadily increasing but still there is
» wide gap between revenue and ex-
penditure. This is mainly due to the
fact that a large number of copies
are disiributed free =according to a
carefully drawn up schedule, in order
to secure the maximum  possible
awareness of planned economic deve-
lopment, and to stimulate informed
discussion thereon, in the rural areas,
schools, ceolleges, univeraties, etc.

Duateh Governmemt's offer for
Hydraulic Research

2886. Shri K. P. Singh Deo: Will
the Minister of Extermal Affairs be
pleased to state:

(a) whether it is & fact that the
Dutch Government huave offered aid
to help hydraulic research in Bihar;

(b) whether it is slso a fact that
aid for two other projects has also
been offered by the Duich Govern-
ment;
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(c) if so, details thereof; and

(d) whether Government hsve ac-
cepted the offer?

The Minister of External Affairs
(Shri M. C. Chagla): (a) to (d). The
Government of the Netherlands have
offered assistance to India in improv-
ing agricultural production in Bihar
by increasing the amount of water
available for irrigation. It is propos-
ed 10 earmark a sum of one million
Dutch guilders for this purpose which
will be utilised in carrying out a
survey of sub-soil water in g selected
area in Bihar State, by geological and
geophysical methods, supplemented
by actual drilling of a few wells.

A sccond project which the Gov-
ernment of the Netherlands propdse
{o undertake wil] be destgned to im-
prove the nutritional value of the
common diet of the people by the
addition of lysine in order to upgrade
the protein content of food. The
offer is being examined by the Gov-
ernment of India,

Cordite Factory, Aruvankado

2867. Shri Nanja Gowder: Wil
the Minister of Delence be pleased
to state: .

{a) whether the Employees Union,
Cordite Factory, Aruvankadu have
<ubmitted a memorandum to Govern-
ment in April, 19687 containing a list
of their demands; and

(b) if so, the action taken thereon?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) No, Sir. There is no Union by
the name of Employees Union, Cor-
dite Factory, Aruvankadu. There is
however 8 Union known as the Cor-
dite Factory Labour Union. No
memorandum has been received from
this Unlon also.

(b) Does not arise.
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Atomic Scientists

2868. Shri S. C. Jha: Will the Prime
Minister be pleased to state:

(a) the number of Atomic Scien-
tists in India;

{b) the number of Atomic Scien-
tists India needs for being completely
self-dependent 1n Atomic Research
matters: and

{¢) whether any efforts bave b-aén
made for bringing back all those
Indian Atomic Scientists or other
Scientists who have settled abroad?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhb: (a) Abou. 2500 scientists/
enginecrs Jre on the rolls of the
Department of Atomic Energy and its
various constituent units. This does
not include the scientists employed in
the awded institutions under the
administrative responsibility of this
Department.

(b) It 15 not possible to estimate
precisely the number of atomic scien-
tists and engineers required in order
to ensure self-reliance 1n the field of
atomic research. Such self-reliance
depends as much on growth and
diversification of relevant branches of
Indian industry as on the number of
scientists and engincers.

(c¢) Various steps have been taken
by the Gaovernment of India to enable
Indian scientists settied abroad to
return. The Department takes suit-
able action to secure the services of
any particular Indian scientist settled
abroad, it his services are required in
connection with the atomic energy
programme,

Begional Pamport Office, New Delhi

2869, Shri Narendra Singh Mahida:
Will the Minister of External Affairs
be pleased to state:

(a) whether the conditions of
working are not satisfactory in the
Regiotrs! Passport Office at New Delhi;
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(b) whether it is a fact that the
facilities for a large number of people
who visit the Office each day are most
inadeguate;

(c) whether it is also a fact that
there 1s considerable delay in the
processing of the apphications for issue
of passports; and

(d) if so, thc steps proposed to be
taken to streamline the functioning
of this office?

The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b).
Recent measures ntroduced to libera-
hise the Passport rules, have resulted
In substantial increase in Passport
app.ications and of visitors to the
Regiona! Passport Office. This has
caused overcrowding of the present
accommodation.

{c) Effort 1s always made to dis-
pose of u.l applications promptly but,
naturaily, there is some delay in cases
where applicants have not complied
with jormalities,

(d) Steps have been taken to
strengthen the staff and to shift the
office 10 a bigger accommodation,

Marmagao Harbour

2870. Shri Shinkre: Will the Minis-
ter of Defence be pleased to state:

{a) whether Government have for-
mulated any scheme, to reserve the
present Marmagao Harbour for the
sole o se of Mercantile Navy and to
constiuct a new one a: Baina Coast,
near Vasco-da-Gama for the sole use
of the Indian Navy;

(b) if so, the details thereof; and

{c¢) if not, whether Government
propose to formulate any such scheme
in view of the increasing movement
and needs of Mercantile Navy in the
Marmagao Harbour?

The Minister of Defence (Bhri
Swaran Singh): (a) to (c). Proposals
for the development of Hll:m.g:
Harbour for the joint use of
Indian Navy and the Mercantile Navy
are still under consideration.
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Hyderabad House

2871. Shri Virendrakumar Shah;
Shri Sheopujan Shastri;
Shri Madhu Limaye:

Will the Minister of External

Affairs be pleased to state:

(a) whether a party for the visit-
ing Pradesh Congress Committee
Presidents and Secretaries was held
on the 9th April, 1867 at Hyderabad

House;

(b) if so, whether Government
have decided to give the Hyderabad
House, the Headquarters of External
Affairs Munustry, for the use of non-
Governmental functions; and

(¢) if so, the rent charged by Gov-
ernment for the use of this House for
such non-Governmental functions?

The Mipister of RExternal Affairs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) and (c). The Hyderabad House
18 not the headguarters of External
Affairs Minstry. Only a portion of
it houses a Department of that Minis-
try. The main building is used for
Government hospitality and enter-
tainment by all the Ministries and
Departments of the Government of
India. [t is also used for that purpose
by the Prime Minister, specially
when the number of guests cannot !ge
accommodated in her present resi-

dence.

Very occasionally, Hyderabad House
has been allowed to be used for pri-
vate functions by persons connected
with Government on payment of rent
at the following scale:

(1) Hydcuhnd House (Banquet

Rm:m) Re. soo/-
per day.
(i) ue!HﬂlorBIIlRoom Rs. :501-
per day,
(hi)l.n-min Hyderabad Rs. 150/-
Houee only. pet day.
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Border Roads in Assam

2872. 8hri R. Barua: Will the
Minister of Defence be pleased to
state:

(a) whether Government propose to
reimburse the expenses jncurred by
the Government of Assam for the
construction of border roads {n
Assam; and

(b) the break-up of these expenses
from 1960 onwards?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagst):
(a) The entire expenditure incurred
on the construction or improvement
of the roads included ;n the pro-
gramme of the Border Roads Develop-
ment Board 15 met by the Centre.
When the agency i1s State P.W.D,, the
expenditure incurred by State Gov-
ernment 1s reimbursed as “Grant-m-
aid”

(b) The amounts reimbursed to
Government of Assam from 1580 on-
wards were as under:

e A . it i i e e, i, iy i

1960-81 Rs. 10,37,484.84
1861-62 Rs. 78,70,000.00
1962-63 Rs. 50,64,750.70
1963-64 Rs. 36,68,615.64
1964-65 Rs. 103,42,350.6)
1965-66 Rs, 191,07,000.00

A sum of Rs, 226.61 lakhs was pro-
vided in the budget for 1586-87 for
expenditure on roads entrusted to
State P.W.D. in Assam.

Closure of Film Studies

2873. Shri George Fernandes:
Shri J. H. Patel:
Shri Madbs Limsye:

Will the Minister of Infermation
and Broadeasting be pleased to state:

{(a) the number of film studios
existing in different parts of the
country;

(b) the number of studics closed
down during the past five years; and
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(¢) the number of workers render-

ed unemployed consequent upon the
closure of studios?

The Minister of Information and
Broadcasting (Bhri K. K. SBhah): (a)
to (c). The information is being
collected from State Governments ete.
and will be laid on the Table of the
House in due course.

Planning Commission Members

2874. Shrimati Tarkeshwari Sinba:
Shri K. M, Madhukar:
Shri Ramavatar Shastri;

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that nearly
all the Members of the Planning Com-
mission except one, are no longer in
the Planning Commission;

(b) if so, whether Government pro-
pose to nominate a new set of Mem-
bers ‘o Planning Commission; and

{c) if so, the names of the persons
proposed to be appointed as Members
of the Commission?

The Prime Minister and Minister of
Atomic Energy (Shrimati [ndira
Gandhi): (a) to (c). Prior to the
General Elections the composition of
the Planning Commission was as

follows:
P—-Part ume
W-=Whole time
Prime Minister Chairman P
Shri Asoka Mehta,  Dy. Chairman W
Minister of Planning

Shri Y.B. Chavan, Member P
Minister of Home Affairs ‘
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Shri T.N. Singh,
Minister of Iron &
Steel

Prof. P.C. M&hlhﬂoblb »»
Hon. Statistical Advi-
ser o the Cabinet.

Shri Tarlok Singh

Member P

1

Prof. M.S, Thacker
Prof. V.K.R.V. Rao
Shr; S.G. Barve

3y

d § § €

The Administrative Reforms Commuis-
sion which 1s examining a wide field
of admnistration submitted ap interim
Report on 20th April, 1967 on the
subject of the reorgamsation of tne
Planning Commission. -As the matter
regarding the composition of the
Planning Commission was on the anvil
it was not thought appropriate to
make fresh appointments to the Plan-
ning Commission pending considera-
tion of the proposals for its reorgani-
sation. Therefore, it is correct that
at present there is only one full-time
Member, Prof. M. S. Thacker, another
full-time Member Shri Tarlok Singh,
has proceeded on long leave and Prof.
P. C. Mahalanobis continues in his
earlier capacity,

2. A decision will be taken shortly
on the recommendations of the
Administrative Reforms Commission,
and the appointments of the Members
will be made thereafter.
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C.LA. Activitles

2876. Shri A. K. Gopalan:
Shri K. Ramani:
Shrimati Suseela Gopalan:

Will the Minister of Externs] Affairs

be pleased to state:

(a) whether India has supported
the move for the inclusion of a sepa-
rate para to mention the activities of
the American Central Intelligence
Agency, particularly its infiltrations
into non.-Governmental organisations
in a report of the Economic and Social
Council of United Nations (ECOSOC);

and
(b) if so, the reasons therefor?

The Minister of Externmal Afialrs
(Shri M. C. Chagia): (a) and (b).
During the meeting of the Committee
on Non-Governmental Organisations
of the Economic and Social Council,
some delegations pointed out that a
number of non-Governmental organi-
sations received financial support from
the Amecrican Central Intelligence
Agency and that this was incompati-
ble with their consultative status with
the Economic and Social Council.
There was a procedural motion to
include this view in the report of the
Committee on  Non-Governmental
Organisations and India supported the
motion.
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Goodwill Mission from Pakistan

2878, Dr. Ranen Sen:
Shri K. P. Singh Deo:
Shri P. K. Deo:
Shri Dhirendranath:
Shri Prakash Vir Shastri:
Shri Ramavtar Sharma:
Shri Hukam Chand Kachwai:
Shri Atam Das:

Will the Minister of External Aflairs
be pleascd to state:

(s) whethes the Government of
India are aware that Secretary-
Gencral of National Awami Party of
Pakistan has suggesteg that a good-
wil] mussion from Pakistan 15 willing
to visit India to create understanding
between India and Pakistan; and

(b) if 0, the Government of India’s
reaction thereto?

The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b).
The Government have seen press
reports about a suggestion by
Chaudhry Khaliguzzaman, a veteran
opposition leader of Pakistan to send
a non-official delegation from Pakistan
to India with a view to create under-
standing between the two countries.
This suggestion was immediately
ridiculed and rejected by the Pakis-
tani leaders and newspapers, Even
the Pakistan Government have stated
that they have no jdea of any such

:’l'oponl and have no sympathy for
t.

(b) The Government of India have
all along shown keenness to normalise
and improve the relstions between
India and Pakistan and would wel-

come any opportunities for contacts
of this kind,
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Production in Ordnance Factories

7879. sShri §. M. Banerjee:
Shri Madhu Limaye;

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
production in Ordnance Factories has
gone up;

(b) if so, to what extent;

(¢) how 1t compares with the figures
of 1964 and 1965; and

{d) the further steps taken to aug-
ment production?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
ta) to tc) Although there has been
a reduction in the workload for cloth-
g stems, he production in respect
of arms and ammunition and vehicles
vincluding  Heavy  Vehicles) has
increased. The value of issues for
the latter class of :tems during the
years 1963-64 to 1964-67 1s as follows:

- - = - - - e m—— e ——
—— —— - . - =

Yeul Value of issues

(Rs. in Crores)
!963-64- 83.10
1964-65 63.75
1965-66 78.08
1966-67 86.00
(estimated)

e m o m—————

(d) The following steps have been
taken to increase the production in
Ordnance Factories:—

(i) Four new fuctories are in the
process of being established;
and

(ii) old equipment in the existing
factories is being rehabilitated
and modernised consistent
with  the availability of
resources.
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Fire in Hindustan Aerensutios Ltd., Complaintgs against Oficials of Indian

Kanpur

2888, Shri 8. M. Banerjee:
Shri Madhu Limaye:

Will the Minister of Defence be
pleased to state:

(a) whether a fire broke out in the
Hindustan Aeronautics Ltd., Kanpur
in the month of April, 1967;

(b) if so, the causes thereof;

(c) whether any enquiry has been
conducted; and

(@) i so, the result of the enquiry?

The Minister of Stateé in the Minis-
try of Defence (Shri B. R, Bhagat):
(a) Yes, Sir,

(b) to (d). The fire broke out in
the salvage yard. An enquiry was
conducted. The findings of the
enquiry were:

(1) in all probability, a cigarette
butt thrown carelessly caused
the fire due to the presence
>f dry grass and scrap wood;
and

(ii) the loss was negligible.

New Radio Stations in Orissa

2881, Shri Sradhakar Supakar:
Shri N. R. Laskar:

Will the Minister of Information and
Broasdcasting bc pleased to state:

(a) whether the relaying stations
of Sambalpur and Jeypore in Orissa
are proposed to be converted into
independent broadcasting stations of
the Akashvani; and

(b} if so, from what date?

‘rhe Minister of Information and
Breadeasting (3hri K. XK. Shak): (2)
Yes, Sir,

{b) They are proposed to be partial
programme originating centres in the
4th Plap sand fully independent sta-
tions in the §tb Plan,

Missions Abroad

2882. Shri Sidheshwar Prasad: Wil
the Minister of External Affairs be
pleased to state:

(a) the number of complaints
received from the Indian citizens
abroad against the misbehaviour of
officinls of our Embassies during
1968;

(b) the comparative position of
these complaints in 1965; and

(c) the steps being taken to ensure
that the officials of our Embassies not
only behave nicely with the Indians
abroad but also help them in provid-
ing better facilities?

The Minister of Extermal Affairs
(Shri M, C. Chagia): (a) One.

(b) Two.

(c) There /are detailed Instructioms
about facilities to be made available
to Indians abroad. Every effort is
made to ensure courteous assistance
by Missions, without involving public
expenditure, except to the minimum
extent envisaged in the instructions.
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LA.F. Plane Accident near Agr

2885. Shri Auokam Chand Kachwai:
Shri Jagannath Rac Joshi:

Will the Minister of Defence be
Jleased to refer to the reply given to
Unstarred Question No. 47 on the 2Tth
March, 1967 and state:

(a) whether an inquiry into the Air
Force trainer aircraft accident nesr
Agra has since been completed;

(b) if so, the details thereof; and

(c) if not, when it is likely to be
completed?

The Minister of Defence
Swaran Singh): (a) Yes, Sir,

(b) According to the findings of
the Court of Inquiry the accident
occurred due to the mal-function of
the normal under-carriage system.
The exact cause of the mal-function
could not be determined ag the air-
craft was completely destroyed. The
loss on account of damage to the Ser-
vice property amounted to Rs, 13,50
lakhs which will be written off. The
extent of damage to the astanding
crops assessed by the Court of Ingquiry
amounted to Rs, 330 which will be
puid to the persons concerned sfter

(Shri
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due verification by the local Civil
authorities in accordance with the
rules. The Court of Inquiry has not
held anoyne directly or indirectly res-
ponsible for the accident,

(¢) Does not arise.
e fatamem
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Military Perstnnel in Andaman and
Nicobar Islands

2888, Shrl M. R. Krishna: Will the
Minister «f Delence be pleased 1o
state:

tu) whether it 15 a4 fact that the
Naval and other muliturised personnel
serving in the Andaman and Nicobar
Islands are not eligible for the Anda-
man Allowance which is permissible
to other Central Government em-
pioyees; and

(b) if so. the reasons therefor?

The Minister of Defottoo (Shri
Swaran Singh): (a) and (b). Taking
into account the Andaman pay which
is admissible to Central civillan Gov-
ernment servants in the Andaemen and
Nicobar Group of Islands, Naval
Officers and sailors of the Remsident
Naval Officer's Organisation st Port
Blair as well as Army officers and
personnel of the Chief Engineer Port
Blair Organisation, who are on a static
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role, have been granted an Andaman
allowance at the following rates:

Commimioned Officers:

{i) Single officers and
marricd oflicers unac-
compamned by familics.

10% of pay sut-
ject to a
maximum of
Rs. 100/~ p.m.
(1) Married officers accom- 15% of pay sub-
panied by families ject to 4
maximum of
Rs. 175/- p.m.

Personne]l Below Officer Rank:

M YCOs and Chiet Petty Rs. 25 - .m.
officers.
(1) _Hawildars/Datadars and  Rs. 20 - p.m.

Petty ofticers.

{in) Others Rs. 15,- p.m.

2. The other Service officers and
personnel in the Andaman and Nico-
bar group of Islands are on a semi-
operational role and their living and
working conditions are similar to
those in forward areas jn the main-
land in India in which field service
concessions are admissible. Accord-
ingly, these officers and personnel
have been sanctioned concessions on
the same pattern which include free
rations for officers and a special com-
pensatory allowance ranging from
Rs. 6 to Rs. 20 p.m. for personnel
below officer rank. In addition to
these concessions married officers who
are not permi'ted to take their fami-
lies with them are given a separation
allowance of Rs. 50 p.m.

U. 8. Military ald to Pakistan

2889. Shri Madhu Limaye:
Shri S. M. Banerjee:
Shri George Fernandes:
Dr. Ram Manohar Lobis:

+ Will the Minister of Defence be
pleased to state:

(a) the total value of the military
assistance received by Pakistan under
the Arms Aig Pact with the United
Btates till the end of 1065;

(b) the type of military assistance
received; and

838 (Al) LSD—A.
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{c) the type and value of the milit-
ary assistance received by India from
the same source?

The Minister of State in the Min-
istry of Defence (Shri B. R. Bhagat):
(a) and (b). Pakistan is estimated to
have received military aid worth
$1500 to 1700 million by September
1965, comprising mainly weapons of
offensive capability like Patton and
Chaffee tanks, F-86 and F-104 aircraft
(some equipped with missiles), mo-
dern artillery and Napalm bombs etc.
as also cash assistance for raising and
maintaining large number of troops.

(¢) India received military assist-
ance from U.S A. only after the
Chinese aggression and uptpo Septem-
ber 1985 The value of such assist-
ance is estimated at §76 million. The
assistance comprised of requirements
for the mountain units of the Army
transport aircraft, spares, communi-
cation facilities, and earth ‘moving
equipment and some machinery.

Atomic Energy

2890. Shri Ram Kishan Gupta: Will
the Prime Minister be pleased to state:

(a) whether the programme for the
Development of Atomic Energy for
peaceful purposes during the Fourth
Five Year Plan has been finalised; and

(b) it so, the details thereof?

The Prime Minister ang Mianister of
Atomic REnergy (Shrimati DIndira
Gandhi): (a) and (b). A statement
giving the broad outline of the pro-
gramme for the development of ato-
mic energy for peaceful purposes dur-
ing the period of the Fourth Five
Year Plan is Placed on the Table of
the House. [Placed in Library. Sce
No. LT-707/67].

Indian Foreign Servioce

2891. Shri S. R, Damani: Will the
Minister of External Affairs be pleas-

ed to state:

(a) the present strength of tha
Indian Foreign Service; and
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(b) the number of persons work-
ing in India and abroad?

The Minister of External Affairs
(8hri M. C. Chagla): (a) 278 in IFS

(Branch A)
2278 in lFS (Branch B)
49 in Informaton Ser-
vice of India.
() 72 nlindua for 1FS
196 abrvad {BranchA)
10 onleave and/or in
transit,
1149 n [nda for IFS
{Branch B)
1129 abroad
3 inIndia For Infor-
mation
41 abroad { Service of
J India,

Passport of Tarigq Abdullah

2892, Shri Bal Raj Madhok:
Shri Hardayal Devgun:

Will the Minister of External Affairs
be pleased to state:

{a) whether the Indisn passport of
Tariq Abdullah son of Shetkh Ab-
dullah has been impounded after he
represented Pakistan in the U. N. Se-
curity Council last year while hold-
ing an Indian passport;

(b) whether Government are think-
ing to call him back and launch a
case against him for defying the
country and helping the enemy in
the world bodies while having an
Indian passport; and

(c) whether Tariq Abdullah is still
on the staff of Indian High Commis-
sion in London?

The Minister of External Affairs
‘8hri M. C. Chagla): (a) 8hri Tariq
Abdullah's Indian passport stands
ancelled from 16th October, 1988
and instructions have been issued to
tmpound it on presentation. The pass-
port has not yet been surrendered

JUNE 19, 1967
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although a notice was served on him
to do so.

(b) The question of any action being
taken against him will arise when he
returns to India,

(c) No, Sir. His serviceg were ter-
minated in March, 1965.

Gun and Shell Factory, Comipore

2893, Shri Deven Sen: Will the
Minister of Defence be pleased to
state:

(a) whether ;t is 3 fact that 32
trade apprentices at the Gun and
Shell Factory, Cossipore, West Ben-
gal have Dbeen refused absorption
even after the completion of the
three vears course of training by
them in the factory:

{b) whether it is also a fact that it
is the first time when apprentices
who have passed have been refused
absorption;

{c) if g0, the reasons therefor: and

(d) whether Government propose
to absorb them either in Cossipore or
in any other ordnance factory in
India?

The Minister of State in the Min-
istry of Dedence (Shri B. R Bhagnt):
(a) and (c¢). These trade apprentices
were recruited and trained under the
provisions of the Apprentices Act,
18681 to fulfil the statutory obligation
in this regard and not with reference
to specific requirements of the facto-
ries. On completion of the period of
apprenticeship training the trainees
can only be absorbed against existing
vacancies.

It iz a fact that 32 trade apprenti-
ces of the last batch at the Gun and
Shell Factory, Cossipore could not be
absorbed after their training, and that
this ig the first time that this has hap-
pened.

(b) Yes, Bir.

(d) There is at present no require-

ment at the factory st Cossipore or at
sny other Ordnance Factory.
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Germ: and Chemisal Warfare

2584, Shri Babura® Patel: Will the
Minister of Defence be pleased to
state:

(a) whether Government are aware
of the fact that many nations are al-
ready manufacturing weapons for
germ and chemica] warfare which
are easier to use and which, accord-
ing to Britain's Minister for Disar-
mament, even smaller and poorer
countries can afford to make,

(b) whether Government also pro-
pose to manufacture them, and

(¢) 1if not, the reasons therefor?

The Minister of Defence (Shri
Swaran Singh): (a) to (¢). Govern-
raent are aware of the possibilities of
manufacture of weapons for bacterio-
logical and chemical warfare, Even
though some nations may be manu-
facturing such weapons, it is not the
policy' of the Government of India to
do so. Government are signatories to
the Geneva Protocol which prohibits
the use in war of asphyxiating, poiso-
nous or other gases and of bacterio-
logical methods of warfare,

Film Institute

2895. Shri Chintamani Panigrahi:
Will the Minister of Infermstion and
Broadcasting be pleased to state:

(a) whether any student from
Orissa have been selected for train-

ing at the Film Institute of India,
Poona;

{b) it so, the number thereof;

(¢) whether the Orissa Govern-
ment have made provision for any
scholarships; and

(d) if so, the number thereof?

The Minlster of Information and
Broadcasting (Skri K. K. Shah): (a)

Yes, Sir,
(b) Six, sp far.
(¢) Yes, Bir.
(d) Two.
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Production of Ilmemite

28%6. Shri Viremdrakumar Shah;
Will the Prime Minister be pleased t0
state:

(a) whether production of Ilmen:te
hag fallen from 3,41,000 tonnesr in
1956 to 30,000 tonnes in 1965; and

{b) the reaction of Government to
the charge of the industry that the
fall in production is due to the in-
correct mineral policy of Govern-
ment?

The Prime Minister and Ministcr of
Atomic Energy (Shrimati Indira
Gandhi): (a) Yes, Sir.

(b) The steep fall in the produ:-
tion of Ilmente was due to a variety
of reasons: (1) Competiticn in inc
external market from countries wkich
had located cheaper sources of ilme-
nite: (2) the adaptation of the plants
of Titanium Dioxide by foreign .ranu-
facturers to the grade of ilmenite
available from these countries, which
18 different from Indian ilmenite, (3)
difficulties encountered in the moder-
nisation of the Indian plants. All
these factors placed the Indian iMme-
nite industry at a disadvantage.
Despite these difficulties, energctie
steps have been taken to revive the
export market for ilmenite and to re-
organise the industry, with the re-
quired degree of mechanisation, on
modern ang efficient lines. It is hoped
that this would enable Indian irduge
try to compete successfully in the
world ‘market in the near future.
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Strikes and Demonstrations by the
LA.F. Airmen

2900. Dr. Ram Manohar Lohia:
Shri Rabl Ray:

Will the Minister of Defence be
pleased to state:

{a) the number of times Lhe Air-
men of Indian Air Force who resorted
to hunger strike or protest demons-
trations since independencs;

(b) the nature, causes and the out-
come of these protests; and

(c) the action teken by Quvarn.
ment in this regard?

The Minister of Defenoce
Swaran Singh): (a) Five.

(b) The incidents were the result of
certain grievances of the airmen con-
cerned. Two ineldents were in the

(8hri
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form o¢ violent demonstrations, while
in three, the airmen stayed awany from
the mess. All the incidents in gucstion
were investigated and legitimate grie~
vances were lookeq into,-

(¢) Suitable disciplinaryjadininis-
trative action was taken agairst the
persons who were held to pe blamed.

Rhodesia

2901. Shri Hem Barua:
Shri Surendranath Dwivedy:
Shri Nath Pai:

Will the Minister of External Affairs
be pleased 1o state:

(a) whether it is a fact that the
Prime Minister has received a com-
munication from the UK. Prime
Minister containing his latest pro-
posals towards the solution of the
Rhodesian problem; and

(b) if so, what are these proposals
and Government’s reaction thereto?

The Minister of External Aflairs
(Shri M. C. Chagla): (a) No, Sir.

(b) Does not arise,

Indian Statistical Institute

2902. Shri S. M. Banerjee: Wi!} the
Prime Minister be pleased to state:

(a) whether any serious irregular:-
ties and cases of misapprop.iatien of
public funds i1n the Indian Statistical
Institute, Calcutta, have come to
notice of Government;

(b) 1f so, whether any 1evestigation
has been made in this regard; ond

(c) if not, the reasons therefor?

The Prim, Minister and Minisier of
Atomic Energy (Shrimati Indira
Gandhi): (a) The Indian Statistical
Institute Review Commaittre, whose
Report has been laid on the Table of
the House, has pointed out some finan-
cial irregularities in the Institute. In
addition, one case of allegeg fraudu-
lent drawal of a sum of Rs, 17,000 in
the Institute, hag come to the notice ct
Government.
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(b) Action on the Report of the
Indiin Ststistical Institute Review
Cdtintittee is being taken in  con-
suftation with the Institute, The case
referred to above is being luoked into
by the Institute.

(c) Does not arise.
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Will the Minister of Defence be
pleased to state the amount set apart
for the development of border roads
in the eastern and other bocders of
the country during the current year?

The Minister of State in the Minie-
try of Defemoe (Shri B, X. Bhagat):
The provision made in the btudget
estimates (1967-68) for the develop-
ment of border roads in the easterr
sector (Sikkim, Bhutan, West Ben-
gal, Assam and NEFA areas) and
other borders is as follows:—

Amount set  Amount for
included in the apart for bor- other barder
budget cstimates. der roads in  roads inchud-
the eastern  ing border
sector. roads in
cz.m""-" and
. &K,

(Rs. in lakhs)
2,778 67

Capital 4,804 3,116°29
.-394 96
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AM fo Nepal, Bhntan and Sikkim

005, Shri Ramachandra Ulska:
Shri Dhuleshwar Mesaosn:
Shri Heerji Bhal:
Shri K. Pradhani,

Will the Minister of External Affairs
be picssed to state:

(a) the amount earmarkej for Ziv-
ing aid to Nepal, Bhutan and S:kkim
for their development worksy during
1967-68 and

(b) the particulars of the works to
be executed?

The Minister of Extermal Affaire
(Shrf ML C. Chagla): (a) Nepal:
Rs. 7,94,08,000; Bhutan: Rs. 3,44 00,000,
Sikkim: Rs. 1,75,00,000.

(b) The development work; to be
executed in Nepal, Bhutan and Sik-
kim fall broedly under the folowing
heads:—

(1) Agriculture,
(ii) Communications.
(iii) Irrigation and Power.
(iv) Water Supply Schemes
(v) Education
(vi) Horticulture
(vii) Forestry
(wviii) Health; ang
(ix) Machinery and equipment.

Naval Bass at Marmagao

2506. Shri Dhuleshwar Meeua:

Shri Ramachandra Ulaka:
Shri Heerji Rhal:
Shri K. Pradhani:

Will the Minister of Defeace be
pleased to state:

(a) the stage at which the proposal
to set up a Naval Base at Marmagao
stands at present;

(b) whether any final decision has
since been taken in this regard; and

(c) i¢ so, tha result thereol?
The Miniater of (Shri Bwa-
raa Bingh): (a) and (b). proposal

is still under the conalderation of the
Government,

‘() Doss not arise.
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Chinese Intrusions imto Slkkim and
Bepian

2007. 8hri Ramschandra Ulaka:
Shri Dhuleshwar Meouna:
Shri Heerji Bhal:
Shri K. Pradhani:

Will the Minister
pleased to state:

of Defence be

(a) whether China has perpetrated
numerous ‘military intrusions into
Sikkim and Bhutan during the last
two months; and

(b) if so, the details thereof?

The Minister of State in the Min-

istry of Defence (Shri B. B- Bhagat):
(a) No, Sir. '

(b) Does not arise

Theft of valuable Articles from Wem-
astries In Himachal Pradesh

2908. Shei K. P. 8ingh Deo:
Shri D. N. Patodia:

Shri 8. K. Tapuriah:
Shri P. K. Deo:

Will the Minister of External Affalrs
be pleased to state:

(a) whether it is a fact that some
rare articles of historical value have
been stolen from Ghantapa Gomta
monastery and other monasteries in
Himachal Pradesh;

(b) whether it is also a fact that the
Himachal Pradesh Government bhave
taken up the matter with the Minis-
try of External Affairs for the reco-
very of the lost articles;

(¢) 1f 50, the getails of the lost artl-
cles; and

(d) the action taken by Govern-
ment to recover the articles?

T G Chuagia): (8) 30 (@. This
(Sll'll-C. 31”’ .
matter is under sctive investigation

andthehchofthemeﬂnhm' :
ed before the House on Its cqu
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Lal Bahadar Shastri Memorial Fund.

2011, Shri George Fermandes:
Shri Virendrakumar Shah:
Bhri J. H. Patel:
Shri B. M. Joshi:
Shri Madhu Limaye:

Will the Prime Minister be pleased
to state:

(3) Whether a fund called the Lal
Bahadur Shastri Memorial Fund has
been set up to perpetuate the memory
of the late Prime Minister;

JUNE 19, 1987
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(b) if s0, the names of the members
of the Memorial Fund Committee;

(¢) the amount of money so far col-
lected; and

(d) the amount of money spent
from the fund?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indirs
Gandhi): (a) and (b). A trust known
as the Lal Bahadur Shastri National
Memorijal Trust has been set up to
work out and implement programmes
for perpetuating the memory. of the
late Prime Minister Shri Lal Bhahadur
Shastri. The following are the
trustees:—

Dr. Zakir Husain

Smt Indira Gandhi

Smt. Lal Bahadur Shastri
Shr1 K. Kamaraj

. Shri Morarj): R. Desai
Shri1 Jayaprakash Narayan
. Dr. Sampurnanand

. Shri Biswanath Das

. Shn Gulzarilal Nanda

. Shri Y. B. Chavan

. Shri S. K. Patil

. Sardar Swaran Singh

. Shr; N. Sanjiva Reddy

. Shri Pratulla Chandra Sen
. Shr1 S. Nijalingappa

. Shri M. Bhaktavatsalam

. Shr1 Krishna Ballabh Sahay
. Shri V. P. Naik

. Shri K. Brahmananda Reddy"
. Shri Mohanlal Sukhadia

. Shri G. M. Sadiq

. Shri T. N. Singh

. Shr1 C. B Gupta

Shri Kamalapathi Tripathi
. Shri Atulya Ghosh

. Prof. N G. Ranga

Prof. Hiren Mukherjl
Shri J. R. D. Tata

. Shri G. D, Birla

. Shri V. V. Dravid

. Shri Atal Behari Vajpayee
. Shr1 8. N. Dwivedy

. Shri S. Mulgaokar

. Shri Amarnath Agarwal

. Shrli A. K, Karan

(c) Rs 1668618 42P
(d) No money has so far been spent.

PER e S s iR rSondo s w -
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Iodian Ambassador inm Syria

2912. Shri Ram Kishap Gupta:
Shri Yashpal Singh;
Shri Ram Gopal Shalwale:

Wall the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that India
had no Ambassador at Damascus dur-
ing the period when recent develop-
ments on Syria’s border with Israel
took a grave turn; angd

(b) if so, the reasons therefor?

The Minister of External Affairs
(8hri M. C. Chagla: (a) and (b). Pur-
suant to decisiong taken well before
the crisis in West Asia the previous
Ambassador to Syria left on transfer
on the 17th May.

Transfers {n the Foreign Service in-
volve a chain of transfers and it ig not
unusual for some time to elapse be-
fore the successor assumes charge of
his post. With the development of
the crisis in West Asia the new Am-
bassador to Syria was recalled from
leave and ordered to proceed to Dama-
scus where he arrived on 5th June.

Indlan Diplomat in Peking

2918. Shri K. P. Singh Deo: Will
the Minister of Externa]l Affairs be
pleased to state:

(a) whether it is a fact that an In-
dian diplomat in Peking was made to
sign a Police statement that he would
not purchase copies of a Red Guard
Newspaper; and

(b) if so, the reaction of Govern-
ment in this regard?

The Minister of External Affairs
(8hri M. C. Chagla): (a) The facts
of the case referred to have already
been detailed by the Foreign Minister

in hig statement of June 183 in the Lok
Sabha.

(b) Thiz ineident has been by pass-
ed by the latest developments relating
to the treatmsnt to our diplomats in
Peking.
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American ship ‘Oceandographer

ter of External Affairs be pleased to
state:

(a) whether it is a fact that the
planned movement of the Amencan
ship ‘Oceanographer arounq the La-
cadive and the Maldive Islands and
other Islands in the India Ocean and
the Bay of Bengal 1s more from war
strategy pount of view than from any
geological one; and

(b) if so, the steps taken by the
Government in this behalf?

The Minister of External Affairs
(8hri M. C. Chagla). (a) The U, S.
Oceanographic Research and Survey
Ship “OCEANOGRAPHER"” called re-
cently at Bombay in the course of a
research voyage aroung the world in
the course of which she is also due
to pass through the high seas in the
vicinity of Indian territory., The ghip
is a scientific research vessel, and we
have no reason to suppose that itg pur-
poses are not purely scientific,

{b) No paticular steps are

called
for.

Pay Scales of Armed Foroes

2915, Shri M, Meghachandra:
Shri Dhireswsr Kalita:
Shri Maharaj Singh Bharati:
Shri Hukam Chand Kachwai:
Shri Ram Singh Ayarwal:
Shri Narendra Singh Mahida:
Will the Minister of Defenoce
pleased to state:. :

{a) whether there is any proposal
under consideration of Government
to increase the pay scales of the Ofi-
cers and other ranks in the army;

(b) if so, the main features of the
proposal mow undet consideration;
and

(c) when a decision is expected to
be taken thereon?

The Ministey of Defence (Shri Bwy-~
ran Bingh): (a) No, Sir.

(h) and (¢). Do not arise,
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the Minister of Mnformstion and
Broadoasting be plessed to state:

(a) whether the Bhagavantam Com-
mittee on Television has submitted
its report; )

(b) if so, the main recommendations
of the Committee regarding the manu-
facture of television receivers; and

(c) whether Government will lay
a copy of the report on the Table?

The Minister of Infermmiion and
Brosdeasting (Skri K. K. Shah): (a)
Yes, Sir,

(b) The Committee recommended
that television receiver manufacturing
capacity, based on indigenous know-
how, to the extent possible, should be
urgently set up through private or
public sector concerns. The Commit-
tee also recommended to Government
to waive or reduce substantially the
excise duty on the television receivers
manufactured i{n the country for the
first five years.

(c) The Bhagavantam Committee’s
Report laid on the Table of the House.
[Placed m Library. See No. LT-708/
87].
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Ladakhi Programme on A, L R.

2921, Shri Kushok Bakuls: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether any Ladakhi pro-
gramme is broadcast from All India
Radio, Delhi at present;

(b) if so, the nature of the pro-
gramme broadcast and the number of
Ladakhi people employed on the
work;

(c¢) if not, the reasons therefor; and

(d) the reasons for not broadcasting
programme in Ladakhi Language when
programmes in all the languages are
broadcast from All India Radio, Delhi?

The Minister of Information and

Broadeoasting (Shri K. K. 8hah): (a)
No, 8ir.

(b) Does not arise.

(c) and (d). All India Radio, Delhi,
like any other regional Station of All
India Radio, broadcasts programmes
only in the languages spoken by a
sizable section of the people in the
region,

JUNE 19, 1967

Written Answers

5892

Supply of Oils to Bouth Vietnam

2922, Shri Indrajit Gupta:
Shri Bedabrata Barua:
Shri Y. A. Prasad:
Shri N, K, Sanghi:

Will the Minigter of External Aff-
airs be pleased to state:

(a) whether the attention of Gov-
ernment have beea drawn to the Chi-
nese “Hsin-hua” agency report that
India has agreed to send 1,000 tons of
diesel and other oils to South Viet-
nam;

{b) if so, whether the oi' has begun
to be shipped from Cochin port; and

(c) if so, the reasons for permutting

such despatches which can be wused
for military purposes?
The Minister of External Affairs

(Shri M. C. Chagla): (a) Yes, Sir.

(b) The report is completely false
and without any foundation.

(¢) Does not arise.

Emolaments of Armed Forces
Personnel

2923, Bhri Nitiraj Singh Chaudhary:
Will the Minister of Defece be ple-
ased to state:

(a) the monthly emoluments being
paid to Armed Forces personnel sepa-
rately for each cadre and also separa-
tely for all arms;

(b) when this pay was last revised;

(c) whether it is also a fact that
civilian employees of equal and in-
ferior ranks are having more ameni-
ties than armed forces personnel;

(d) whether it Is a fact that civilian
employees have to maintain only ome
establishment, as they live with their
family whereas a person serving in
the Army has invariably to maintain
two establishments; and

(e) whether Governument propase
to revise the pay scale, Dearness Al-
lowance and other emoluments of the
Armed Forces persotmal?
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The Minister of Defence (8hri
Swaran Singh): (a) Details of pay,
allowances and various concessions
admissible to Armed Forces personnel
(i.e. other than Commissioned officers)
are given in the following Appendix
to the Annua! Report of the Ministry
of Defence for 1966-67;

(i) Appendix B (pages 143 to 148)
for Army personnel.

(ii) Appendix C (pages 158 to 162)
for Sailors.

(iii) Appendix D (pages 171 to 175)
for Airmen,

Subsequent to the publication of the
Annual Report, the lower rates of ra-
tion allowance mentioned m the above
Appendices have been increased w.e.f.
1-4-87, from Rs. 182 to Rs. }'88 per
diem in the case of Army personnel.
from Rs, 2-36 to Rs. 2'44 per diem for
Sailors and from Rs 2'38 to Rs. 246
per diem for Airmen.

2. There are no cadres as such for
Armed Forces personnel; their month-
ly emdluments depend on pay group,
rank, length of service, nature of du-
ties, area station in which scrving,
ete.

(b) The rates ot pay ot Armed For-
ces personnel were last revised in 1860
with retrospective effect from 1.7-59

(c) It is not possible to make any
precise comparison between the two
categories of personnel as the system
of renumeration and concessions is
different.

(d) The question arises only when
civilian employees or defence person-
uel are posted away from their homes
or normal place of residence. In such
cases and when they have to go to
non-family stations the question of
two establishments may arise The
need is therefore contingent on their
posting.

(¢) No proposal of ay general re-
vision is under consideration but from
time to thme gquestions of changes in
allowances do srise. Some proposals
in that regardq are under consideration

Filmg for State Awards

2924, Shri Vasudevan Nair. Will
the Minister of [Information and
Broadcasting be pleased to state:

(a) whether any films have been
selected for State awards for 1968,

(b) if s0, which are the pictures
selected; and

(¢) 1f no picture has been selected,
the reasons therefor?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
to (c¢). Government have been consi-
dering the question of widening the
scope of the State Awards for Films
with a view to offering further incen-
tives to the Producers and Directors
of quality films. A few more categories
of awards are proposed to be intro-
duced. In that event the rules will
have to be revised and will have to be
notified in the Gazette of India. Steps
are being simultaneously taken to in-
vite entries of flilms produced in the
year 1966 for the awards.

Scientific Officers in Atomiec Mineral
Division

2925. Shri Sidheshwar Prasad: Will
the Primme Minister be pleased +to
state:

(a) whether 1t is a fact that no
Director has been appointed ian the
Atomic Mineral Division for the last
six years,

(b) whether the posts of Scientific
Officers in the Division have not been
made permanent although Officers
have been serving for more than fif-
teen years;

(¢) whether no pool accommodation
has been made for these officers at
their respective Headquarters; and

(d) whether no promotion rules
have been framed in the Division al-
though parallel organisations like
Council of Sclentific and Industrial
Research have framed such rules, re-
sulting in great disatisfaction in the
Division?
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The Prime Minister and Minister of
Atomic Energy (Shrimati Indira Gan-
dhi): (a) In 1960, the Geological Ad-
viser to the Department of Atomic
Fnergy was entrusted with the duties
of the Director, Atomic Minerals
Division. With effect from March 13,
1867, the Atomic Minerals Division
has been reorganised and two Regional
Directors have been appointed.

{(b) Posts of Scientific Officers in the
Division have been made permanent
and orders confirming individual offi-
cers are expected to issue shortly.

(c) No special pool accommodation
has been provided for these officers as
they are entitled to the general pool
accommodation in various cities.

(d) Recruitment rules for appoint.
ment to various scientific and technl.
cal posts 4n the Atomic Minerals
Division are in existence gnd promo-
tion are made on the basis of these

rules.

Protest from Pakistan Regarding Traae
with Parnel

2928. 8hri D. C. Sharma: Wil! tne
Minister of External Affairs be pleas-
ed to state:

(a) whether Pakistan has protestea
to India against his statement on
trade between Pakistan and Israel;

and
(b) if so, the reaction of Govern-
ment thereto?

The Minister of External Affalrs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) The protest of the Pakistan
High Commission has been rejected.
Copies of Pakistan's protest note and
Government of Jodia’s reply thereto
are placed on the Table of the House.
{Placed in Library. See No. LT-709/
67).
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Programme for East Africa

2929, shri P. N, Solanki: Will the
Minister of Information and Broadcast-
tng be pleased to state:

(a) whether it 1s g fact that while
the external Piogrammes for East
Africa in Swahil;, Hindi, and otner
languages are being Broadcast from
Delhi but only one Programme in
Gujarati is broadcast and that too half
of it, Is being broadcast from Bombay;
and

(b) if so, the reasons thereof?

The Minister of Information and
Broadcasting (Shri K. K, Shah): (a)
and (b), No Sir. Gujarati Service to
East Africa is being broadcast in two
sessiong daily—a news bulletin of 15
minutes duration in the morning and
a general programme of 45 minules
duration in the evening. The morn-
ing news bulletin is broadcast from
Delhi and is carried on the High Power
Transmitter at Bombay. The evening
Programme originates from Bombay
and 1s put out simultaneously trom
High Power Transmitters at Delhi and
Bombay. The place of origin of a cer-
tain programme ja determined by the
availability of guitable transmitters at
the time when the service is required
to be broadcast.

Gujarati News Broadcast from ALR.
Station at Delki & Bombay

2934. Shri P, N. Solanki: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that Gujarati
News in the External Services are
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broadcast from Delhi in the morning
and from Bombay in the evening; and

(b) if so, the special reasons for this.
arrangement?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
and (b). Yes, Sir, The morning iews-
bulletin in Gujarati is of 15 minutes’
duration and is g nationa] bulletin bas-
ed on material supplied by PT] and
UNI and other sources. Such a bulle-
tin can be prepared only at Delhi by
the News Services Division. Thig bul-~
letin is fed to Bombay on telephone
lines for broadcast from the Bombay
High Power Transmitter.

The evening bulletin jn Gujaratj is
of 5 minutes duration and is & regional
bulletin covering only head lines of
regional news of particular interest to-
Gujarati population m East Africa; it
is prepared by the Regional News
Unit at Bombay. This bulletin is part
of 8 composite Gujarati programme of
45 minutes’ duration which because of
the availability of talent is produced
in Bombay. It is however, broadcast
on both Delhi and Bombay High
Power Transmitter.

News Reading on AlLR.

2931. Shri P. N. Solanki: Wil] the
Minister of Information and Broadcast-
ing be pleased to state:

(a) whether the All India Radio has
any machinery to scrutinise or act
upon the guggestions made by Press
and Public regarding the poor quality
of News Reading; and

(b) if so, how it functions?

The Minister of Information and
Broadcasting (Shri K K. Shah): (a)
and (b). Criticisms or suggestions re-
ceived from listeners through letters or
noticed in newspapers are brought to
the attention of the news-readers con-
corned. The importance of effective
newsreading is constantly emphasised
on those responsible for news-reading.
There is, however, no separate machi-
nery for the purpose,
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Recorded Speeches

2932, Shri P. N, Solanki: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that the re-
corded voices of Mahatma Gandhi and
Shr; Jawahar Lal Nehry are broadcast
from time to time but recorded voice
of Sardar Pate] is not broadcast; and

(b) if so, the reasons therefor?

The Minister of Information gand
Broadcasting (Shri K. K. Shah): (a)
‘While All India Radio broadcastg the
recorded voices of Mahatma Gandhi
and Pandit Jawahar Lal Nehru, it also
utilises from time to time in its pro-
grammes the recorded voice of Sardar
Patel

{b) Does not arise,

Ranks, Badges and Uniforms of
Defence ‘Services

2933. Shri Hem Raj: Will the Min-
ister of Defence be pleased to state:

(a) whether it is a fact that the
ranks, badges and uniforms are giffer-
ent in the three wings of Army, Navy
and Air Force of the Defence Services;

(b) if so, whether Government pro-
pose to bring uniformity in them; and

(¢) if not, the reasons therefor?

The Minister of State jn the Ministry
of Defence (Shri B. R. Bhagat): (a)
Yes, Sir.

(b) N«, Sir,

(c) The ranks, badges and uniforms
in the three Services have a tradition
and distinction of their own and are
consistent with the gpecific characteris-
tics of each Service,

Economy in the Working of Indian
High Commission in London

2934. Shri Vasadevam Nalr: Will the
Minister of Extermal Affairs be pleased
to state:

(a) the main recommendations of
the report submitteq by the team of
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the Foreign Service Inspectorate which
went into the question of effecting uco-
nomy in the working of the Indian
High Commission at London; and

(b) the decisions taken thereon?

The Minister of External Affairs
(Shri M. C. Chagla): (a) The report
of the Foreign Service Inspectors has
not yet been finalised.

(b) Does not arise.

Helicopters from U.S.A.

2935. Shri Atam Das: Will the Min-
1ster of Defence be pleased to state:

(a) whether Government have any
proposa] under consideration to pur-
chase Sikorksy Sea King helicopters
from U.S A. tp strengthen the Indian
Air Force; ang

(b) whether Government also pro-
pose to set up a factory to manufac-
ture these helicopters in collaboration
with US.A?

The Minister of Defence (Shri
Swaran Singh): (a) No, Sir.
{b) Does not arise,
few gac Wt
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Community Radio Sety for Punjab

#938. Shri Ram Kishan Gupta: Will
the Minister of Infermation and
Proadeasting be plessed to state:

(a) the number of Community
Radio Setg supplied to the rural 4reas
in Punjab during the Third Five Year

Plan which are lying idle at present;
and

(b) the steps taken by Government
1o rvpair such radio sets?

The Minister of Information and
Wroadeasting (Shei K, K, Shah): (a).
Undler -the Centra) Government Sub-
sidy Scheme, 4308 community listen-
ing receivers were sspplisd to the
828 (Ai) LSD—3.
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Punjab Government (before the re-
organisation) during the Third RFive
Year Plan period. Information on the
actual number of the recejvers lying
31’2 5 not available. It ig being col-
~cled from the State Government and
will be laid on the Table of the House.

(b) The maintenance of the Com-
munity Radio receivers supplied to
States under the Community Listening
Subsidy Scheme is the responsibility of
the State Governments and they have
set up organisations for this purpose.
A mode] maintenance scheme for their
guidance has already been circulated.
The importance of setting up suitable
maintenance machinery on the lines of
the mode] scheme has been impressed

on the State Governments from time
to time,

Ex-Servicemen in Manipur

2939. Shri M. Meghachandra;: Will

the Minister of Defence be pleased (o
state:

(a) the number of Ex-servicemen at
present in the Union Territory of
Manipur;

(b) the steps being taken to rehabi-
htate them; and

(¢) how many of them are stil] un-
employed?

The Minister of Defence (Shri
Swaran Singh): (a) According to ap-
proximate statistics available with the
Manipur State Soldiers’ Sailors’ & Air-
men's Board the number of ex-service-
men in Manipur, including families of
serving and deceased soldiers, ig 8,883.

(b) Ex-servicemen of Manipur State
too are eligible for the following faci-
lities and concessions which have been
or are being provideq to rehabilitate
ex-servicemen—

For Direct Employment:

(i) Permission for registration jm
an Employment Exchange of
their own choioe, six months
before their release,
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(ii) Grant of priority IIT for Civil
Employment by Employment
Exchanges.

(ili) Age relaxation to the extent
of service in the Armed For-
ces plus a grace periaod of 3
years, wherever necessary,

(iv) Relaxation of minimum educs-
tiona] qualification for appoin-
ment to Class IV posts.

(v) Preference for jobs in Defence
installationg and in security
posts for which they have spe-
cial background.

(vi) Reservation of vacancieg in
permanent posts in Class III
and Ciass IV to the extent of
10 per cent and 20 per cent
respectively for 5 period of
two years in the first instance
from lst July, 1966,

For training in order to improve em-
ployment prospects:

(vii) Vocationa] training at the In-
dustrial Training Institutes for
which 5 per cent seaty have
been reserved with stipends.

{viii) Preference for teacher’s train-
ing.

(ix) Tractor and Agricultura] Farm
Machinery Training (the first
batch to go i{n for training in
July 1967).

(x) Pre-release training for about
3,000 Army personnel every
year in certain selected trades
in the various Industrial
Training Institutes located
near-about their Regimental
Centres, (the scheme to be
implemented ghortly).

The State/Union Territory Govern-
ments including the Government of
Manipur have been regquested to ex-
tend the concessions mentioned. at
(iii), (iv) ang (vi) above for direct
employment in the corresponding
Stat; Bervices and posts.
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(c) According to the statisticg of
the Employment Exchange of the
Union Territory of Manipur, the num-
ber of ex-servicemen waiting for jobs
on 31st March, 1967 ag shown on the
live register was 111,

Indians in West Germany

2940, Shri Jyotirmoy Basu:
Shri K. Haldar:
Shri Bhagaban Das:
Shri C. K. Chakrapani:
Shri E. K. Nayaaar:
Shri K. Ramani:

Will the Minister of External Affairs
be pleased to state:

(a) the number of Indiang living in
West Germany;

(b) the number who have settled
down there;

(¢) whether Government have re-
ceived any complaint regarding ill-
treatment meted out to Indians there;

(d) if so, details thereof; and

(e) the steps Government propose
to take in this regard?

The Minister of External Afalrs
(Shri M. C. Chagls): (a) 4251,

{b) 22 (19 hold German and 3 Bri-
tish passports).

(¢) No, Sir.

(d) and (e). Do not arise.

Pak. Attempt to Malign India Abread

£94l. Shri Hem Barua: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is a fact that Pakis-
tan is trying to utilise the current cris-
is in West Asia to malign India in the
Arsgh worlg and to misunder-
standing betweep the two by putting
forward al] sorts of mischigvous stories
about India;

(b) whether it i also a fact that
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(¢) if s0, the detajlg thereof and the
steps taken by Government, to coun-
teract these malicioug lies?

The Minister of External Affairs
(Shri M. C. Chagls): (a) Yes, Sir.

(b) Yes, Sir,

(c) During the West Asian crisis
Pakistan has attempted to malign India
by fabricated staories. Some of the in-
ventiong of Pakistani propaganda are
given below:

Pakistan news media circulated a
story to the effect that India was sup-
plying spare parts worth 2 mulion
pounds to Israel for her Ouragan Jet
Fighters. This vicious gllegation was
absolutely baseless and was immedi-
ately denied.

When President Nasser's FEmissary
came to India to convey U.A.R. Gov-
ernment’s appreciation for India's sup-
port, Pakistani propaganda machinery
brought out reports that the Emissary
had come to ask for aircraft and India
had let U AR, down. This story was
again fabrication as President Nasset’s
Emissary made no such request and
the question of turning it down did
not, therefore, grise.

In the Western world, Pakistan in
order to ingratiate itself with those
who are sympathetic to  Isreal
said that India wag supplying arms to
the U.AR, This shows how double-
faced Pakistani propaganda is.

Apart from this the Pskistanl pro-
paganda machine, as usual, distorted or
mis-quoted statements by various In-
dian leaders.

As usual our Missiong were suitably
instructed to publicise the correct

Ordnance Factoriey in Mabarashira

2942, Shri Basa:
Shyi K Baldar:
Shri Bhagadan Das:
Shr; K. Ramani:
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Shri C. K. Chakrapani:
Shxt BE. K. Nayaasr:

Will the Minister of Defemoce be
pleased to state:

(a) the number of Ordnance Fac-
tories erected in Maharashtra State
during the last five years; and

(b) the minimum and maximum dis-
tance of such factories fromy the bor.
der?

The Minister in the Ministry of
Defence (Shri B. R. Bhagat): (a) Dur-
ing the last § years, in Maharashtra
State erection work started on 3 Ord-
nance Factoriess Omne of them has
since gone into production.

(b) Of these the nearest factory is
approximately 600 Kilometres and the
farthe-t factory is gbout 1000 kilomet-
res from the border.

Entry of Chinese Natiopals {u Indis
through Sikkim

2943. Shri B. N. Shastrl: Will the
Minister of Extermal Affairy be pleas-
ed to gtate:

(a) whether Government are aware
that there being no pagsport system
between India and Sikkim, Chinese
Nationals often enter India in the
guise of citizens of Sikkim; and

(b) if so, the steps taken by Govern-
ment to check it?

The Minister of External Afairs
(Shri M. C. Chagia): (a) With Sikkim'y
border with Tibet already closed, the
Chinese do not have free access to
Sikkim There is no Chinese comemmu-
nity in Sikkim and even the entry into
India of Tibetan refugees in Sikkim
ag well as of others of “Chinese arigin™
is subject to Indian regulations, In
view of this the assumption in the
question would seem to be unfoundad.

(b) Does not arise.
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Opening of New Rafio Stations for
Refemal Languages

2944, Shri Bedabratg Barua: Will
the Minister of Information and

Broadcasting be pleased to state:

{a) the number of radio stations,
opened during the last year to cater to
the needg of regional languages; and

(b) the scheme for opening of new
Stations during the year 1967-687

The Minister of Information and
Broadcasting (Shri K. K, Shah): (a)
During 1986-67 new Radio Stations,
with low power transmitters, were set
up at Mathura and Aijal, The Station
at Mathura, besides improving the
coverage, caters to the needs of Bri)
Bhasha. The Station at Aijal 1g in-
tended to serve the Mizo Hills area
near Aijal and broadcasts some of
the programmes in the local dialects.
Also Auxiliary transmitting centres
were commissioned at Gulbarga, Coim-
batore, Agartala. Bhagalpur and Udai-
pur to extend the service from their
respective existing Radio Stationg at
Dharwar, Tiruchi. Calcutta, Patna and
Jaipur,

(b) During the year 1987-88 new
Radio Stationg are expected to be
opened at Pondicherry, Dibrugarh and
Teju (NEFA). An auxiliary transmit-
ting centre will also be commissioned
at Parbhani which will extend the
coverage of the existing Radjo Station
at Poona.

Televisions

2945. Shri Nitira) Simgh Chaudhary:
Shri B. 8. Bharma;
Shti Ragn Kishan:

Wiil the Minister of Informmtion and
Breadoasting be pleased to state:

() the name of AU India Radio
Stiation where from Television pro-

grammes are relayed;

(b) the plan for providing Teievi-
sion Broadcasting and Relaying Sta-
tions in the country during this and
next three years;

JUNE 19, 1967
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(c) the places where Television
Broadcasting stations ang the places
where relaying stations would be joca-
ted;

(d) the greag these broadcasting and
relaying stations would cover; and

(e) the period by which whole coun-
try would be covered by Television?

The Minister of Information and
Broddeasting (8hri K. K, Shah): (a)
Delh; TV Centre.

(b) to (d), The Fourth Five-Year
Plan of All India Radio, ag approved
hy the Planning Commission, provides
for the setting up of Television Sta-
trons at Bombay, Calcutta, Madrag and
Kanpur besides the exnapsion of Delhi
TV Centre. These Stations are >xpec-
ted to cover the cities and the areas
around them. The range of these Sta-
tions will depenq upon the power of
the transmitter, type of antenna em-
ployed. location of the transmitting
centre and antenna height. The details
have not yot been finalised.

(e) It 1g hoped that the country
would be covered progressively during
the next ten to fifteen years.

Powerful Transmitter gt A IR. Panaji-
Gon;, and Gea

2048, Shri Shinkre: Will the Minis-
ter of Information and Broadcasting be
pleased to state:

(a) whether Government are aware
of the frequent gemmnd from Goa&ns
for the installation of a powerful trans-
mitler at A.I.LR. Panaji-Goa; and

(b) if s0, what Government propose
to do in this connection?

The Minlster of Information and
Brondcasting (Shry K. K. Shab): (s)
Yes, Sir.

(b) It is proposed to incresse the
power of the existing transmitter at
Paneji (Goa) in order t6 improve *h:t
broadcast coverage i the taeritory
Goa.
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Number of Employees at A LR.
Panaji-Gon

2847. Shri Shinkre: Will the Mims-
ter of Infortiation and Broadeasting
be pleased to state:

(a) the total number of employees
in the All India Radio Station at
Panaji-Goa;

(b) the number of local people and
the number of outsiders; and

(c) the number of local employees
who are connected with the Konkani
Bhasha Mandal, Goa?

The Minister of Informatien and
Broadcasting (Shry K. XK. Shah); (a)
One hundred and forty four,

{b) One hundred ang thrity one are
local people and thirteen are f{romm
outside.

(c) three.

Ex-servicemeg of Former Portugucse
Army in Goa

2048. Shri Shinkre: Will the Minis-
ter of Defenoe be pleastd 1o state:

{a) the number of ex-servicemen of
Goan origin from the former Portu-
guese Army in Goa at present;

(b) the slepg 80 far taken by Gov-
stnment 10 rehabililate them, and

(c) the number of those who are
still unemployed?

The Minister of Defomoe (Shri
Swarap Siagh): (a) The informatioy is
not available, The former Portuguese
Army personnel of Goan origin are not
treated as ex-servicemen for the pur-
pose of henefits and cancessions admis-
sible 1o the ex-servicemen of ‘he In-
dian Armed Forces,

(b) and (¢) Do not arise,
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MESSAGE FROM RAJYA SABHA
2w g nfe Becretary: Sir, I have to report
the following mesaage received from
the Secretary of Rajya Sabha:—
ol 506 “In accordance with the provi-
3T 795 sions of rule 111 of the Rules of
A ) Procedure and Conduct of Busi-
TR 341 ness in the Rajya Sabha, 1 am
i directed to enclose g copy of the
265 Companies Tribunal (Abolition)
& 2 Bill, 1967, which has been passed
by the Rajya Sabha at it sitting
g yeanfagy 707 held oo the 15th June. 1967.”
oy 2616
COMPANIES TRIBUNAL (ABOYLI-
TION) BILL
(q) N o Ag PASSED BY RAJYA Samma

Pllgrims from Pakistan

2956. Shri Atam Das: Will the Min-
ister of Externa)] Affairs pe pleased to
state:

ta) whether it is a fact that 100 pil-
grims from Pakistan are expected to
visit the shrine of Hazrat Khawaja
Allaudd:n Ahmed Subiz at Kalyan
Sharif m Saharanpur (in U.P) in the
near future; and

{b) if so, the details of facilitiey etc.

which Government propose to provide
them during their stay in India?

The Minister of Exitrnal Afjairy
(Sbrd M. C. Chagia): (a) Yes, Sir. Per-
mission has been accorded to a party
of 100 Muslim pilgrims from Pakistan
1o visit the Shrine of Hazrat Khawaja
Alauddin Ali Ahmed Sabir at Kaliar
Sharif, Distt. Saharanpur (U.P.) from
18th to 25th June, 1967,

(b) Boarding, lodging and transpor-
tation facilities will be provided to the
pilgrims as usual, on payment.

Bectetary: Sir, I lay on the Table
of the House the Companies Tribunal
(Abolition) Bill, 1887, as paszed by
Rajya Sabha.

1238 brs.
PANEL OF CHAIRMEN

Mr. Speaker: 1 have {o inform the
House that under sub-rule (1) of
rule 9 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I
nominate the following Members on
the Panel of Chairmen:—

1. Shr1 K, Manoharan.

2. Shri C. K Bhattacharyya.

3. Shri G. S. Dhillon,

4. Shri Bal Raj Madhok

5. Shrimati T. T.akshmikan-
thamma; and

8. Shri 8. M. Joshi.

12.38{ kre

COMMITTEE ON GOVERNMENT
ABSURANCES

Fmsr Revoar

Mr. Speaker: Shri Vajpayee ™%/
present the repert.
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Comm. Report

Shri A. B. Vajpayee (Balrampur)—
r036e.

8hri Samar Guha (Contai): Sir, 1
rise to a point of order. I had given
a Calling Attention Notice on the
serious food situation developing 1n
West Bengal. While food riots have
started there my Calling Attention
Notice has been rejected. Shops and
bazars are being ransacked and houses
are being searched for food....

Mr. Speaker: Order, order. He
cannot raise it like this. 110 Calling
Attention Notices have been received
today. If all the 110 Members, like
Shri Samar Guha, get up and start
raiging their points of order do you
think this House can function. There-
fore, 1 would request hon. Members
whose Calling Attention Notices have
not been accepted not to raise it in
this way. As I said, 110 notices were
received today. It is such a big
bundle that if everybody starts getting
up in this way there will be no end to
it.

shri Hem Barua (Mangaldal): Sir,
1 understand your difficulties. At the
same iime, 1 have my full sympathy
for the situation in West Bengal. I
submitted another Calling Attention
Notice 15 days ago......

Mr. Speaker:
the same thing,
Samar Guha did.

You are also doing
exactly what Shri

Shri Samay Guha: Wil the hon
Food Minister make a statement?

Mr. Speaker: I go not know. The
Food Minister is here. The hon.
Member can ask him.

ft vaw fagr® arwddt : gy
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12.48 hrs

STATEMENT UNDER DIRECTION
118¢1).

SITUATION IN NAXALBARY

Shri H. N. Mukerjee (Calcutta
North East): Mr, Speaker, Sir, in pur-
suance of Direction 115(1) of the
Directions by the Speaker under the
Rulegs of Procedure of Lok Sabha, I
intend to invite the attention of the
House to an  apparently incorrect
statement made by the Home Minister
Shri Chavan, in Lok Sabha on 13th
June, 1987 (since repeated in Rajye
Sabha on 14th June, 1867) regarding
non-receipt from the West Bengal
Government of official information
regarding the situation in Naxalbari
and adjoining areas in spite of a re-
quest for the same having been con-
veyed to the state Government.

Sir, Delhi papers reported that the
West Bengal State Government was
surprised at the Home Minister’s state-
ment in Parliament, since a communi-
cation on the matter had in good time,
according to the State Government,
been sent to the Home Minister, This
report appeared in several Delhi news-
papers and I need not particularise
it.

I would like you, Sir, to be pleased
to Jet me have a rectification of the
anomaly which is represented Ly this
difterence in the papers.

The Minister of Home Affairs (Shri
Y. B. Chavan): Sir, While speaking
in this House in the evening of 13th
June in the course of a discussion on
the gituation in the Naxalbari area I
had stated that I had sent g telegram
to the Chief Minister of West Bengal
on 12th June and that my Ministry
had also requested the West Bengal
Government later the same day to
supply information on cettain points
sought to be raised in this House. I
had proceeded to say that gince 1
had not reeeived replies to the two
communications ¥ was somewhat

bandicapped in making a full state-
| t
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A reply to my telegram to the
Chiet Mimnister was received in  the
afternoon of l4th June. A feply to
the other Communication from the
Ministry was received in the Home
Minustry at about midnight of 13th
June. Thus when 1 made my state-
ment 1n this House in the evening of
13th June neither of these two replies
had resched by Ministry.

However, it has gince been brought
to my notice that in response to a
" request by the Ministry on 10th June
in ctonnection with a Calling Atten-
Yion Notice in the Rajya Sabha the
West Bengal Government had hand-
ed in a wireless message in Calcutta
on the evening of 12th June, and the
message had been delivereg to the
Home Ministry in the afternoon of
13th June. Unfortunately, this mes-
sage was not promptly brought to the
notice of any of the semior officers
who were dealing with the subject,
with the result that I had not been
informed of it when I made my state-
ment jn the evening of 13th June, I
regret that not being aware of tihe
receipt of this message 1 made a
statement in this House to the effect
that no information had been receiv-
ed from the State Government.

I wish to take this opportunity to
make it clear that in stating that no
reply had been received to the two
communicationg of 12th June it was
far from my intention to suggest that
there had been any undue delay on
the part of the West Bengal Govern-
ment. 1 may add that I have sent a
communication to the Chief Minister,
West Bengal, assuring him on these
lines.

Shri M. N. Mukerjee: 1 appreciate
the Home Minister’s statement. But
in view > the delicate balance, 1
hope that good care is taken every

Bills Introduced 546

time to see that no irritationg
caused which can be avoided,

Shri Jyotirmony Basa (Diamond
Harbour): With regard to this cor-
respondence with the West Bengal
Government, Sir, would you be g0
kind as to direct the Home Minister
to place copies of the papers on the
Table of the House?

Mr, Speaker: There 13 no question
of placing them on the Table.

are

[ S,

1245 hra,

ANDHRA PRADESH AND MYSORE
(TRANSFER OF TERRITORY)
BILL®

The Mhistry of Home Afialirs
(8hri Y. B. Chavan): Sir, I beg to
move for leave to introduce g Bill to
provide for the transfer of certain
territory from the State of Mysore to
the State of Andhrag Pradesh and for
matters connected therewith.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
tranafer of certain territory from
the State of Mysone to the State
of Andhra Pradesh and for mat-
ters connected therewith.”

The motion was adopted.

shri Y. B, Chavan: | introducedr the
Bill.

12.46 hrs.

IRON ORE MINES LABOUR WIEL-
FARE CESS (AMENDMENT)
BILL*

The Minister of Btate in the Minis-
try of Labour, Emp'oyment and R}-
habilitation (8hri L. N. Mishra): Sir.

*Published in Gaszette of India Extraordinary, Part II, section 2, dated

19-6-67,

$Introduced with the recommendation of the President.
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I beg to move for lemve to introduce
a Bill further to amend the Iron Ore
Mines Labour Welfare Cess Act, 1961.

Mr. Sp@aker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Iron Ore Mines Labour Wel-
fare Cess Act 1961.”

The motion was adopted.
Shri L. N, Mishra: [ introducey the
the BillL

RE: INDIAN EMBASSY IN CHINA

Mr. Speaker: [ would like to an-
nounce that about our Embassy n
China a statement will be made by
the Government at 530 rar today.

1248 hrs.
PASSPORTS BILL—Contd.
Mr. Speaker: The House will

now take up further consideration of
the Passports Bill. S8hri Supakar will
continue his speech. He hag alreedy
taken about 4 minutes.

Shri Sradhakay Sapakar: (Sambal-
pur): 1 was dealing with a wide
spectrum of oolourful personalities
like Rita Feria, Dr. and Mrs. Dharma
Teja, Sheik Abdulla, the underground
Nagas who went to meet Phizo and
the delegation of Members of Parlia-
ment who went to Taiwan and Ilsrael.
Here [ would like to quote two in-
teresting cases which were dealt with-

in the judgment of the Supreme
Court.

In writ Petition No. 30 of 1967, Mr.
R. D. Chakravarty, Under Secretary
to the Government of India in the
Ministry of External Affairs states on
affidavit that Om Parkash Kapur was
a member of a gang of passport
racketeers and had go! many students
stranded in foreign countries, because
as a travel agent he had arranged
for their travel with a company
which did not exist. In proof of the
objectionable activities of the petition-
er, the Union of India filed a photostat
copy of his letter in which the peti-

JYAISTHA 25, 1888 (SAKA)
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tioner had written in his own hand-

writing how tickets were to be mani-
pulated.

In the gecond case it j8 stated that
Satwant Singh Sawhney, the famous
petitioner, obtained in 1961 an import
licence under the Export Promotion
Scheme for import of brake liners in
rboons and brass rivets of the face
value of Rs. 3 lakhs on condition that
he would export finished brake liners
worth Rs. 4 lakhs to non-rupee ac-
count areas. He however sold away
in Indian markets 81 per cent of the
imports. He was also alleged to
have defrauded the import control
authorities by showing  frauduient
exports with a view to obtaining im-
port licences under the Expo:t Pro-
motion scheme. Investigations were
going on into his doings in XKuwait
and the passports were withdrawn,
because Satwant Singh Sawhney, it
was apprehended, wished to Jeave:
India to tamper with evidence.

12.51 hrs.
[Sert C. K. BHATTACHARYYA in the
Chair]

This is the character of the cases.
involved in the Supreme Court
majority judgment and I do not know
whether after the marjority judgment
people will not claim a fundamental
right to racketeer in passports. That
is my apprehension. However, in the
Supreme Court majority judgment
they have not dealt with he issue-
whether the allegations against the
applicants were correct or not. But
there may be some other cases also
of rich people, who have enough
money to spend, wishing to squander
valuable foreign exchange of which
we are in short supply. This is very
impertant bécause now there iz a pro-
posal to abolish the P form altogether.
We want a legislation on passports
which would cover al] these classes of
caseg ang 2lso cases of those who are
ignorant people who wrongly think
that if they go abroad in search of a
job they will get it and who, when

actuslly go abroed, are
disillusioned,

tIntroduced with the recommendation of the President.
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In this connection I will read one
sentence from the Explanatory Me-
morandum appended to the Passports
Bill which says:—

“Government might have to pro-
tect his interests abroadoisvis a
foreign state and might also have
to arrange for his repatriation to
India at public expense, should he
become destitute or a public
charge.”

All thesg caseg have to be covered by
a legislation on passports. But, un-
fortunately we find that clause 2(f)
of section 8, which was there j the
Ordinance, has been omitted. About
that I have given notioe of an amend-
ment. While moving for consideration
.of the Bill on Friday the hon. Minis-
ter of Externa] Affairs said that that
.clause had been omitted becaugse it
would take a long time to consider
the financial conditions. But it is the
responsibility of Government to se€
that our people in foreign countries
do not behave in such a manner that
will tell upon the prestige of our
country.

1 would have expected that the
Government provided in the clauses
what ig called a sui generis clause,
that s to say, for refusing passporti
to a person on other sufficient grounds
along with the six or seven clauses
that have been enumerated. But,
unfortunately, that has not been done
and 1t has been stated that on these
grounds only and on no other grounds
the Passport Authority may refuse

a passport.

The Bill has been passed in the
Rajya Sabha. Now, the interval of
time between the promulgation of an
ordinance and iis passing int> law
must be a very short one and, there-
fore, it may be gaid that the urgency
of legislation is there. But it would
have been better if having regard to
the complexity of situations likely to
arise in the cases of the issue of pass-
ports, this Bill had been considered,

JUNE 18, 1867
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about the pros and cons, about libera-
lisation or the need far stringency im
& Bill of this nature, in a Select Com-
mittee, But this has not been done
obviously for want of time.

I also fee] that the Government
had not the time to think over all
the aspects of the problem because
the time between the judgment of the
Supreme Court and the date of the
promulgation of the ordinance was
very short. The judgment of the
Supreme Court was announced on
24th April, 1967 and the Ordinance
was promulgated on 5th May, 1967
and the Government had no time jn
the short inferval to give thought to
the problem.

1, therefore, appeal to the Minister
of External Affairs to give greater
thought to all the problems which I
have enumerated that may arise out
of the passport regulations and it
necessary, bring an amending Bill at
a later stage, enumerating all the
conditions which may arise on the
question of the necessity of having
restricted and curtailed rights in the
matter of the issue of passports.

Shri M. R. Masani: (Rajkot): Mr.
Chairman, Sir, as is well-known, this
Bill is a result of g judgment of the
Supreme Court and before I deal with
sorn. aspects of the Bill to which ex-
ception may be taken, I would like to
draw your attention to one or two
parts of the judgement. The judge-
ment of Chiet Justice Subba Rao says
that “the rea]l question jn these writ
petitiong is whether a person living
in India hag a fundamental right to
travel abroad” and he draws atlen-
tion to the relevant article of the
Constitution, that is Article 31. He
goes on to say:

“if the right to travel iy a part
of the personal liberty of 4 per-
son, he cannot be deprived of his
right except according to proce-
dure established by law.”
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Then, in 3 later part of the judgement
there js a passage where he says:

“For the reasons mentioned
above, we would accept the view
of Kerala, Bombay and Mysore
High Courts in preference to that
expressed by the Delhi High
Court. 1t follows that under
Article 21 of the Constitution, no
person can be deprived of his
right to travel except according
to procedure established by law.”

Finally, later the judgement, in the
Supreme Court says:

“But in the present case the exe-
cutive claims a right to issue a
passport at its discretion; that is
to say, it can at its discretion pre.
vent a person from leaving India
on foreign travel. Whether the
right to travel is part of personal
liberty or not within the meaning
of Art. 21 of the Constitution,
such an arbitrary prevention of a
person from travelling abroad will
certainly affect him prejudicially.
A person may like to go abroad
for many reasons. He may like
to see the world, to stay
abroad, to undergo medical
tediment that is not avail-
able in our country, to collabo-
rate in scientific research, to
develop his mental horizon in
different fields and such others.
An executive arbitrariness can
prevent one from doing so and
permit another to travel merely
for pleasure.”

The point in my reading these pas-
sages iy that 1 find the Bill, as now
framed, offends aguinst this judg-
ment in certain respects and indeed
agalnst the Constitution. There are
several aspects in which the Bill
offends against the Constitution and
the judgment of the Supreme Court.

Mr. Chairman: The hon. Member
may continue his speech after lunch.

JYAISTHA 29, 183y (SAKA)
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8hri M. R. Masani: Thank you.
13 hrs,

The Lok Sabha then adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha re-agsembled after
lunch at Five Minutes Past Fourteen
of the Clock,

{MRr. DeruTY-SPEAKER in the Chair]
PASSPORTS BILL—Contd.

Mr. Deputy-Speaker: The House
will now take up further considera-
tion of the Passports BilL. We have
only 2 more hours left for this BillL
I think we can have 1 hour more for
the genera] discussion and 1 hour
for the clause-by-clause considera-
tion. I hope that that woulgq be
acceptable to the House.

Shri M. R Masani: There should
be at least 1 hour for the clause-by-
clause consideration, because there
are about 53 amendments to be con-
sidered. At least 1 hour for the
clause-by-clause consideration ghould
be there.

Mr. Deputy-Speaker: Yes, we can
have 1 hour for the clause-by-clause
consideration,

Now, Shri M. R. Masani may re-
sume his speech,

Shri M. R. Masani: I had just
started before lunch to draw gtten-
tion to some features of the Suprems
Court judgment It was a historic
judgment which had struck a blow
for the liberty of the citizen Unfor-
tunately, 1 fing that the Bill has
some features which are not in con-
sonance with the spirit of the judg-
ment, and I do not even know ig they
are consistent with the letter of the
Constitution,

There are three features of the Bill
which are objectionable. To start
with the smallest, in clauae § 1t s
prescribed that the officer concesmed
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may not only reject an application
for a passport but may even refuse
to give reasons why he is rejecting
it. This is the height of arbitrary
exercise of discretion which the Sup-
reme Court hus ruled cannot be ap-
plied 1n the case of g fundamental
right Iike the right to travel. It is
bad enough that on the plea of pub-
lic interest or some other ground, a
citizen can be refused a passport but
when it comes to this that the man
who refuses the passport refuses
even {o share g brief statement of
the reasons why he has refused the
pamport, it gets to the height of
utterly arbitrary and tyrannical be-
haviour. This clause should be
smended 10 strike out this ridiculous
power that is sought to be taken by
Government.

The second aspect which is objec-
tionable 15 about the grounds on
which a passport may be refused.
Some of these grou=-s are reasonable
and I have nothing to say about
them. But there is one which is ob-
jectionable and that is the one in
clause 10 where it is said:

“if the passport authority deems
it necessary so ‘o do in the inter-
ests of the sovereignty and integ-
rity of India, the security of India,
friendly relations of India with
any foreign coun'ry, or in the in-
terests of the general public.”

The objectionable words are:

“friendly relations of India with
any foreign country.”.

These words are very dangerous be-
cause they are very subjective.
Friendly relations of India with any
foreign country means anything that
involves the interests or relations of
India with any volher country with
which we may have diplomatic rela-
tions, including. let us say, the Pek-
ing Communist regime. If somebody
goes sbroad or is going abroad who,
they consider, may say something

JUNE 16, 1967
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against the Cultural Revolution or the
Thoughts of Mao Tse-tung or the
kind of peculiarly gentlemanly and
civilised bebaviour which Peking has
been displaying during the last few
days, then that also could be made
a reason for refusing the man g pasy-
port, because our precious relations
with this bandit regime must come
before everything else.

Just to show how servile our Gov-
ernment can become where the sus-
ceptibilities of Communist powers
are concerned, let me give just ome
instance. It will amuse the House
to know the reason why for six
months that excellent fitm 'Dr.
Zhivago’ was not allowed to be shown
in this country. In order to suck up
to the Soviet Embassy and the Soviet
dictatorship, ultimately certain por-
tion; had to be cut out. Here are the
words that were cut out for the pur-
pose, from which the House will
judge what ‘“friendly relations with
a foreign power” are supposed to
mean in the eyes of this Govern-
ment.

For instance, one character says:

‘Ves, but do you know at what
cost” There were children in
those days who lived off human
flesh. Did you know that?'.

That was cut off.
Another remark cut off was:

‘No, the Bolsheviks do not like
me and | do not like them. They
do no' know right from wrong.”.

The thirq remark that was cut off
was:

“This Lenin, will he be a new
Czar then?”.

The fourth remark was;
“] am the only free man on this

train. The rest of you Aare
cattle.”.
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And the flnal remark was, and very
true it was:

“Personal life is dead in Russia;
history has killed it.”.

In the case of & Government that
interferes with the freedom of the
fitm and for six months denies the
people ©f this country from seeing a
wonderful production like Dr.
Zhivago’ because of these innocent
words, which every child knowsto be
true, is 1t beyond their capacity to
deny a man a passport because they
may say that the Soviet Embassy
would not like 1t or that the Soviet
Government would not like 1t?

1n other words, a servile govern-
ment like this, which sucks up to
Nasser at one and, Kosygin at the
vther and M3ao Tse-tung at the third
cannot be trusted with the power to
deny an Indian citizen his right to
travel because those in office think
that their precious relations with
these gentlemen would be disturbed.
1 think this provision should not
form part of this Bull,

The last, and most important ob-
jection is that the right of appeal to
the Courts is sought to be taken away
In c’auses 6. 9 and 11 1t is made per-
fectly clear that a citizen cannot go
to a court of law when he is wrongly
or arbitrarily denied his passport
Now, this aspect of the Bill 15 a direct
defiance of, =ng an attempt to defeat,
the judgment of the Supreme Court.
The Supreme Court says “Thig is a
fundamental right: the right to
travel is a part of the right of per-
sonal liberty. You may not by your
discretion or arbitrary behaviour de-
prive any citlzen of this right
Therefore, please pass 3 law so that
the rule of law may prevail’. My
hori. friend mow brings forward 2
Bill saying that this is what the Sup-
reme Courl wunted. But they forgot
to put in a provision that the étizen,
when denied his passport, shall In
the Just restrt Mave the right to go
to & court ik appeal
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. I do hope that it this Bill is passed
in this form, the Supreme Court will
strike it down, and I hape that Chief
Justice Subba Rao's historic judgment
will be followed by another historic
one declaring this Bill witra vires of
the Constitution. We will pnot vote for
this Bill unless thig non-justiciable
aspect is removed.

The Foreign Minister gave . very
interesting explanation. I am reading
from the officral summary:

“The question of making the
1ssue of passport justiceable was
also considered. Every effort had
been made to cxpedite the issue
of passports But if an appeal
was made to a cour! of law the
result would be considerable de-
lay because a court of law could
not refuse whatever the proce-
dure provided. It would cause
~reater hardship to a citizen if he
had to go in appeal to a court of
law than to an administrative
officer who could dispose it aof
quickly”.

1t 1s perfectly true that the first
appeal should be to an administretive
officer. If the Regional Passport Offi-
cer in a particular place says ‘no’;
then certainly let there be g higher
official of the Ministry of External
Affairs eppointed to consider such
appeals. Nobody quarrels with that.
That 1s a perfectly correct thing. No-
body suggests that he should go
straight to a court of law and be de-
layed for six months. But supposing
the official of the Ministry of Exter-
nal Affairs refuses & passport then
where does the gquestion of delny
come in? Does it mean that Shri
Chagla feels that a man who is re-
fused a passport would rather sub-
mit to that ruling than go to court
.ndgetitafterafcwweeh? Tiis
{s most ridiculous and an eye-wash.
1amsurpﬂsedtlmtthoh0n.m
should think so low as to insult the
intelligence of thls House by making
this statement in his original spesch.
I hope he will not indulge 2
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performance in the UN. General As-
sembly in New York in the coming
days and hold us up to a similer ridi-
cule,

An hon, Member: I won't be sur-
prised if he does.

Shri M. B. Masani: I won't be
surprised if h, does it either,

But let us stick to this. ] say that
the right of appeal to the courts is
not an alternative to the right of ap-
pesl to apn administrative officer. It
is an additional right which shouid
follow when the first gppeal to the
administrative officer {fails, Then
the question uf delay simply does not
arise,

Already the ‘P form' is another
illegal way by which Indian citizens
are prevented from going zbroad. 1
am very glad that the Administrative
Reforms Commission has pointed out
that the Reform should be dispensed
with and that a man who has got a
passport should have the right to go
abroad without further let or hind-
rance.

These are two illegai things. One
is the P form. [ hope it will be
struck down by the Courts if some-
body takes it up there. Then there
is this new illegality perpetrated,
which violates art 14 of the Consti-
tution,

I say that these provisions which
bar appeal to the Courts are uitra
vires the Constitution perticularly
article 14 ] do suggest that even
now Government rather than have
this lawless law passed may consider
removing this aspect and make a
provision for final appeal to the
Courts where a domestic appeal fails.
U they do not do that, then I
sfarid we shal! have to vote aga

for

25

the Bill as a whole.

When the time comes

amendments, we shall move
ments to improve the Bill

moving
amend-

JUNE 19, 1987
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Shri K. Narayasma Rao: (Bobbili):
We are aware of the particular cir-
cumstances under which this Bill has
been brought forward. To appreciate
the necessity of this Bill, perhaps it is
desirable to have a little historical
lbackground of this particular prob-
em.

Before we got independence, the
problem of entry into and exit out
of India was governed by British
laws. So far as Indians going abroad
was concerned, it was regulated by
the British passport system, and
Indians were used to be described as
British subjects. So far as foreigners
coming into India was concerned, it
was regulaied by the Indian Passport
Act, 1920.

After independence, this British
system was not applicable 1o Indians
going aboard Unfortunately, we
ignared that aspect of it, and we used
to regulate it by executive instruc-
tions That is to say, so far as
foreigners coming into India was con-
cerned, we had the Passport Act, and
so far as Indians leaving India was
concerned, we regulated it by execu-
tive instructions.

The issue was brought before
courts from time to time and was
agitated in several High Courts, andas
Mr. Masani has pointed out, different
High Couris gave different verdicts.
Ultimately it came before the Sup-
reme Court. The issues before the
Supreme Court were two-fold: w~he-
ther the denial of a passport consti-
tutes denial of the right of freedom
of movement of the citizen, and whe-
ther, the possidbility of discrimination
being inherent in executive instruc-
tions, it was viclative of article 14
On these two {ismues, the me-
jority held that a denial of a pass-
port would be violative of articles2!
and 14.

1 cannot sgree with the judgment
of the Supreme Court, Axticle 19(1)
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(d) relates to freedom of movement
of the citizen within India. The Sup-
reme Court has, however held that
personal liberty under article 21
means freedom of movement, includ-
ing freedom to go to foreign count-
ries. It gays that it ig a residuary
right which should be accommodated
in article 21.

The difficulty in accepting this
eonclusion of the Supreme Court is
two-fold. First of all, it is an elemen-
tary principle that most laws  are
internal in their application, gnd even
the Indlan Cons'itution cannot confer
a right on the Indian citizen to go ab-
road, or to do something in foreign
countries, as it is opposed to  the
principles of international law. If it
were to be assumed that Indian citi-
zens, can have the right to travel
abroad, is it not violative of the na-
tional sovereignty of other countries.
We have a passport system and no
foreigner can step into India without
permission of the Government of
India. We have the Registration of
Foreigners Act. We regulate their mo-
vements and ask them to report to
the police station etc. Stmilarly., when
Indians go abroad. the movement of
Indians therein will be regulated by
that foreign Government. Such being
the case, T am not in a position to
agree with the Supreme Court jud-
gement that personal liberty in article
21 extends to the right of an Indian
citizen to go abroad.

Shri 8. Kandappan (Mettur): We
are not discussing the judgment of
ihe Supreme Court.

Mr. Deputy-Speaker: But it iz the
backgrounq to the Bill and so0 he is
::;r!acuy within his right to refer to

em,

Shri K. Narayana Re#: Mr. Masani
has referred to the tundamental
rights and in the light of that assump-
tion he made certain comments.

SuPpose this judgment is overruled
by the next judgment. This Is & Jud-
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gment decided by 3. 2. Very strong

dissenting opinion is there. It is qui-

te likely that this judgment may be

reversed.

I agree with the judgment about
article 14. No executive action could
be taken, especially relating to the
freedom of a citizen’s fundamenta'
freedoms, without an enabling legis-
lation. When citizens are affected by
executive action, it should be done
with the authority of the law. There:
is necessity for empowering the ex-
ecutive authority to regulate the issue
of passports. Under Entry No. 19 in
the Union List, 7th Schedule, Parlia-
ment has been given the power.

Now coming to the Bill, in princi-
ple I agree with this necessity for
this Bil! but I have some difficulty m
accepting some of the provisions of
the Bill. It can be very well improv-
ed. T will refer to two items. One
3 about the ‘grounds’. Clause 6 lists
nine grounds on which an application
can be rejected. Of these four or
five are mere facts which are veri-
fiable. It says that a person shall be
a citizen of India. There is no diffi-
culty in verifying that. It refers to
persons convicted of imprisonment
for two years for offences involving
moral turpitude. It is also a verifiable
ground. There are some other condi-
tions which involve discretion in
political matters. For instance, the
question whether the ravel abroad of
a person will be prejudicial to the
interests, to the security and integrite,
of India is there. I am doubtful if
any passport authority could be given
discretionary power like that without
consulting the Central Government.
These are political issueg and it will
be extremely dangerous to leave them
to ordinary passport authorities, much
more so when that suthority has not
been defined. There iz a wvacmum'
because in the entire Act the passport
authority has not been defined. T
may be big man or a small man but
to give him such wide powers will be
bed.
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About the right of appeal, I agree
with Mr. Masani's ocomments. The
passport authority has been given the
power to give the grounds. If it is to
be rejected, it must be rejected by
the Cenira]l Government. If a citizan
1s not told of the grounds, how can
he prefer an appeal? Otherwise, the
right of appeal is fictitious. At least
the appellate authority should have
the puwer to call for the grounds on
which an application had been reject-
ed. With these words, I finish.

8hri A. N. Mulla (Lucknow): Mr.
Deputy-Speaker, Sir, I rise to support
the Bill which is before the House.
Some amendments have been moved,
bu! 1 feel that a case for sending the
Bill to the Select Committee has not
been made out. Mr. Goe] did make
some general remarks, but I believe
that they can be urged as amend-
ments to the various sections of this
Bill, and there is no reason why the
passage of this Bill should be delayed
when it has become almost a necessary
Bill. It became a necessary Bill after
the decision of the Supreme Court.
The majority decision has been hailed
by some Members of this House on
my right as a great vindication of
the rights of the citizens. Wauld
they be surprised to know i(hat a
large number of persons in this coun-
try were simply amazed at this de-
cisfon and I was one of them? That
judgment no doubt 1g now the law
of the land but at the game time, 1
can express my surprise at _he view
which the learned judges took, be-
cause in the context of the wortd of
today, when values are constantly
changing, when our conception of
liberty is also undergoing a change,
when the conception of the »huhiie
good is dominating the mind ot the
people, this conception of abeolute
liberty certainly seems to be strange.
Even nationals today except an outlaw
nation like China. cannot be totally
tndevendent and so an individual
cannot be completely at liberty to do
whatever he pleases without any
fegulation or restrictions. This doc-
4rine of ahsolute liberty is completely
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out-dated and it cannot be applied to
the necessities of the present times in
which we are living.

I think there are four main consi-
derations which have to be kept in
mind when we go through the provi-
sions of thig Bill. In the first place,
the granting of the passport should be
the rule and the refusal should be the
exception. This should be accepted
that whenever an application comes,
normatly 1t would be granted and the
refusal would be only in extraordi-
nary cases Secondly, when the prayer
is refused, a written order stating the
reason must be given to the appli-
cant. A refusal without assigning
the reaions is not right; it is neither
desirable nor proper. The reasons
must be given so that the applicant,
if he is (dissatisfied, should go in
appeal and this appeal should not go
from an administrative post to an
administrative pillar, for it would
only mean that no fresh mind was
brought to deal with the matter but
the same authority under two differ-
ent names, first passed an order and
then confirmed it. At the appellate
stage, an authority other than the ad-
ministrative authority, should decide
the matter, for, issuing a passport is
is not merely an administrative and a
political act; 1t also deals with the
right of the citizen. Therefore,
although a passport is basically a
political document, being ® letter of
introduction given by a couniry 10
another country. It wouches the
respectability of a citizen, and then
grants him the right to travel abroad.
Therefore, & judicis! mind at some
stage should come in the picture 10
decide whether the rights have been
denied. Thirdly.
Mﬂﬂl p‘“‘”‘lm edtl

stream
should be simplified snd o ooeur
and o undue delay shoul re.
because of a cemplicated m be
smple time to lssue a postport
an sppesl, 10 days are :un"ﬁ’ deration
should be that
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of administrative authorities should
be restricted ag far ag possible by
directions contained in written rules,
so that the chances of law being used
as an engine of political oppression
and discrdmination and not as an
instrument of order should be reduced
to the minlmum. At the moment the
greatest suspicion sgainst any discre-
tionary power vested in the authorities
i{s that it is likely to abuse that dis-
cretionary power. In an administra-
tive order, you cannot completely do
away with this discretionary power—
but if it is reduced to the minimum
and a judicial mind is introduced a:
some stage to look into the matter. 1
think the rights of the citizens could
be amply safeguarded.

shri 8., Kandappan: Sir, travel
abroad should be encouraged with a
view to strengthen the ties of human
fellowship, which will ensure lasting
peace in the world. This Bill, which
is apparently very innocuous, has got
a sinister motive behind it and 7
totslly oppose it. 1 am not for a
moment suggesting that there should
not be any regulation in the issue of
passports. It needs to be regulated
for two reasons, Ome is our foreign
exchange position and the other s,
people who go abroad may induige in
subversive activities in that country.
With regard to foreign exchange
regulations, it is not the concern of
the External Affairs Ministry, but of
the Finance Ministry. But even
otherwise, if our previous experience
is any example, as the Administrative
Reforms Committee has suggested,
there is nothing much to fear on that
account.

In this Bill, a plethora of rules have
been created apparently to regulate
the activities of our people going
abroad, but there s enough scope
given for political discrimination at
the handg of the executive. Actually
the recent judgment of the Supreme
Court relates to the right of a citizen
for pagsport. The Supreme Court has
observed that to travel abroed, any
citizen in India has an equal right
lice any other citisen; it is his per-
828 (Al) LSD-—8.
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sonal liberty and it cannot be curtail-
ed unlesg it is regulated by the pro-
cedure under article 21 of the Consti-
tution. Accordingly this Bill has heen
brought. I find that the procedure
that has been followed up till now {s
codifled in this Bill and nothing more
is there. The arbitrariness that was
there is still going to be there. The
discretion of the executive js still
there. It has not been curtailed or
even mitigated. After all, in the long
history of 20 years of independence,
we have come across only two people
who were nameq for indulging in any
kind of subversive activities in foreign
countries. One has gone away to
London without being apprehended
and the other has been brought back
and put into prison after his passport
being impounded. For these rare
cases we need not attach so much im-
portance and create abundant laws
which will give enough room for the
executive to tamper with. That is
my first objection to this BilL

Another thing is, 1 ind a remark-
able omission in this Bill of another
kind of subversive activity that has
become more and more frequent and
in increasing number by our nationals
m foreign countries. If political sub-
version has to be prevented, I think
it is equally important, if mot more,
to prevent economic subverzion of
people who go abroad. When this
matter was taken up in Rajya Sabha
the hon. Minister, Shri Chagla, is re-
ported to have declined taking any
responsibility for that. He said he
was not at all concerned with that, he
was concerned only with people going
abroad. I do not agree with him on
that point. I feel strongly about it.

I feel that something must be done
about it and this whole Bill should
be recast 5o a3 to see that no kind
of economic subversion is indulged in.
It is common knowledge that people
like Dharma Teja and Sahu Jain go
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[Shri S. Kandappan]

not allow business people to go
abroad....

ot gew wx wgEw  (SvdA)
IS AT, | W W7 agIedy
wiZaT § | T wT e g fe frat
I wegw  wgEw g gg faom
fear ot wr fes aza 7w wfawew
¥T ¥t wawg At 917

Mr. Deputy-Speaker: The Minister
responsible ig present here.

oft gew wx wgem o qg @
wregy faew wa @ R, &feT g7 o=
e oY gt Sufeqa Y § 1 w1 WY
wrw & fF I w1 Lamar wy ?

Mr. Deputy-Speaker: 1 have taken
note of it

Shri Rane (Buldana): There is no
such ruling.

Shri §. Kandappan: Sir, the Bil!
could have been more welcome ff it
had incorporated some provisions 1o
apprehend people who are really
swindlers and smugglers who bring
ruin to the economy of this country
(Interruption). 1 submit that the
whole Bill should be recast and they
gshould come with a different Bill
suited to the needs, the necessities and
the circumstances prevailing in India
today.

Another importany point ] would
like to make is with regard to the
administrative aspect to which some
previous speakers have made  refe-
rence. In these passport offices there
seems to be some kind of a taboo to
exercise commonsense and to show
any courtesy or understanding or
sympathy towards the people who
approsch them. Everybody is suspect.
ed snd loocked on with suspicion.
There should be some understanding
and gsome human touch to the whole
problem. Actually the harassment and
the travail to which these passport
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applicants are being subjected to ia
horrible. 1 can say this from my own
experience. Ag far ag my part of the
country, Tamilnad, ig concerned, there
are quitc a large number of people
who have got connections with Malaya,
Singapore, Ceylon and other south-
east Asian couniries They go there
frequently, They have got their kith
and kin there. For them travel gbroad
is a very common thing. Even the
people who live ;n rural areas, even
the peasants, the labourers who work
in the rubber and tea plantations of
Ceylon go there often. They find it
difficult to get their passports and
travel documents. [ think some sort
of a cell should be created or at least
some administrative orders should be
1ssued to mitigate the difficulties of
these people who go sbroad.

Another important point that I woulg
like the Minister to bear i{n mind 1s
the historical, cultural and other bond;
that exist owing to our blood relation:
and friendship particularly with
Ceylon We often get invitations to
visit that country for cultural and
other activities. Unfortunately for us
our Embassy people in Ceylon are not
oriented as to the true nsture of the
DMK here with the result that people
in Ceylon took upon the Tamilian:
here as suspects simply because there
is quite a considerable minority there
and all sortg of cock and bull stories
are circulated in Ceylon about the
DMK. I would appeal to the Govern-
ment that they should gee to it that
some kind of counter-messures arc
taken and real true propaganda S
done in that country so as to expla:n
to the people there and to apprise them
of the true nature of the DMK. Unless
they are made to fee] that the threv
crores of Tamillang living in Indla ar¢
their closest friends, 1 am afrail
there cannot be any real lasting
friendship between these two coun-
tries. This is a vital matter; so, th°
Government should gee to it that re?
friendship exists. If what they pro-
fess to be real friendiiness Is o cbs"
lange there, than there Is no g
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for refusing passports or travel docu-
ments to DMK people going abroad.

With this submission 1 oppose the
Bil aind I would like the Minister to
take note of the few suggestions that
I have made

Mr. Députy-Speaker: How long will
the Minister take-—15 minutes”

The Deputy Minister in the Minis-
try of External Affairs (Shri Surendra
Pag Singh): Yes, Sir

Mr. Depaty-Speaker: There are 2
number of hon. Members who would
like to participate in the debate and
hardly 20 minutes are left Is it the
desire of the House that 1 shnuld
extend the time?

Some hon. Membefs: Yesx

Mr. Deputy-Speaker: Then I will
extend it by one hour, otherwise it ;s
not possible to conclude the debate
within 20 minutex, because every
Group representative woulg lLike to
patticipate in the debate, and nobody
adheres to the rule of 10 minutes It
s very difficult to enforce that rule

Shri Surendra Patl Singh: We are ir
vour hands.

Shri M. R. Masani; That means
clause-by-clause discussion will start
at 4 g'clock.

Mr. Deputy-Speaker: At 4 or 4.15. 1
want to finish it as early as possible.

N e aw sETY - KR e
R fedt dat O i A
Iugarwron g fs gtm ok =
wrt *fadz arz o Wt ot Qw0

Mr. Deputy.Speaker: They are all
here. The Minister in charge of it is
here; he is very sttentive and is tak-
'Ng notes. I do not think any purpose
¥ill be gerved by repeating the same
thing over and over again.
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o W T €AW : JF AT TG
g oy ug g fv fmie s w1
Iofeqa @M 1 59 AR § wArd T
o GHAT E |

of; /o fo wgna (faemagz) - @1
v IMMfm M g2 3, 18
T g €

i goR WX vy N faoig
7EY ¥ ¥ Iu) Aq P FA47 |

Mr Deputy-Speaker: It was not the
rule It was expected that some
senior Minster would remain present,
But the Minister in charge iz here
He 15 attentive ang is listening to all
the points made

Shri 8. Kandappan: It is all right;
he initiated the discussion on this Bill
in the Rajva Sabha

Shri Vikram Chand Mabajan
«Chamba): Mr. Deputy-Speaker, Sir,
‘he Government has takep a timely
step bv introducing this Bill regulat-
ing the issue of passports. This Bill is
a -ufficiently comprehensive measure
but there are certain lacunae which I
would like to bring to the notice of the
House

Shri K. K. Nayar (Bahraich): Till
what time will the debate proceed?

Mr. Depuiy-Speaker: 1 have ex-
tended time by one hour. Originally,
I wanted to fAnish it by 8 o'clock; now,
1t will be finished by mbout 4 o'clock.

Shri Vikram Chand Mahajae: There
are certain lacunae in the Bill which
many hon. Member; have brought to
the notice of this hon, House. 1 want
to point out some of them

N f T AR weTW . IIEW
wgrea, WA TR € (Al | w
mnag t AL1gw AR A
wriarf ww awdft X 7



§939 Passports Bill

Mr. Deputy-Speaker: Shri Kachha-
vaiyya, if I were to insist that leaders
and deputy leaders must also be pre-
gent in the House, would it be correct?
So, please resume your geat. Let the
debate go on.

oft gew W wwwTT ¢ FET PET
wfgd 1 qe® A EH L

Shri Vikram Chang Mahajan: One
of the lacunae which I want to bring
to the notice of the hon. House ig in
clause 5(8) of the Bill. This Bill
empowers the passport authorities to
deny the right of passport to a parti-
cular applicant or issue a passport to
a particular applicant But if the pass-
port authorities deny the passport to
the applicant, the passport authority
has another right, that is, the right not
to supply copy to the person who has
applied for a passport. Now, though
the right of appeal is given to the per.
son who has applied for a passport to
file an appeal against the order of the
passport authority denying him that
passport, yet, if the copy is not given
to him, then the right to appeal be-
comes meaningless, because what has
he got to appeal agninst if he does not
know the grounds on which he is going
to appeal? Now, this denial of the copy
on the part of the passport authorities
is again not appealable. That is to
say, if the passport authority thinks
that it is not in the interest of the
security of the country or public inter.
est to give him a copy, then the person
who has applied for the copy has no
right to appeal against this particular
order also. Therefore, uncanalised
and uncontrolled power has been
given to the passport authority to
issue a passport or not 1o issue a pass-
port. If he decides not to fssue a
passport, then another right is given
to him not to supply a copy also.

Similarly, once a passport ig issued,
then sguin, a right is given to the
pamport authority to cancel the pass-
port. Now, once a passport is cancel-
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led, another right ia conferred on the
passport authority e, not to supply
a copy of the grounds by virtue of
which he has cancelled the passport.

Now, once you give a passport, then
there must be certain right given to
the applicant who has got the passport
to claim a right of appeal why his
passport is going to be cancelled.
But under thisg Bill once a passport is
cancelled the right still vests in the
passport authorities not to supply the
copy. Then again, another right is
given to the Centra] Government, the
right not to give a passport, and again
there is no right of appeal provided
against this particular order. Thus,
we have three authorities which have
been given the right not to give a
passport and yet the person who ap-
pies for a passport has no right either
to fille an appeal or g0 to any other
forum where he can air his grievances.

My submission is that such uncon-
troiled powers given to an official
hierarchy, which has no judicial expe.
rience, would be practically making a
mockery of the Passport Act or the
right ot a citizen to get a passport.
Similarly, no limit is provided within
which period the passport authority
has to give a decision; the passport
authority tan take gne or two years to
come to a decision Of course, rules
are being made which may provide for
some period. But my submission is
that the Act itself should have pro-
vided a specific period. For example,
in the Representation of the People
Act it ig provided that within six
months an election petition has to be .
decided.

80, my submission is that this Act
hag to be reconsidered in the light
of the various discussions which have
taken place, eapecially regarding the
right of a citizen to get a passport. 1!
that right is denied, then there should
be a forum which ghould be a judicial
authority where he cen ventilate his
grievance. We all know that an
appeal from an officer of the Govern-
ment to another officar of the semeé
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Government is normsally a sort of
farce, because the appeliate authority
hag no judicial experience nor the
capacity to see cbjectively the whole
case, Therefore, the right of appeal
should be vested jn a forum like the
District Judge or the High Court. If
the Central Government think that it
is in the public interest or the gecurity
of the country that the proceeding
should be held in camera as in the
cases under the Preventive Detention
Act, the power can be given to the
High Court to hear the proceedings
in camera. Similarly, a right can be
given to a citizen to go in appeal,
those proceedings can be in camera, as
in the case of Preventive Detention
Act. Therefore, my submission ig that
the right of appeal should be there in
every case. Secondly, uncontrolled
powerg should not be vested in the
Central Government because it is not
necessarily the Minister concerned but
the Secretary or the Joint Secretary
who is given the authority or the
power to decide the cases and their
decisions are absolutely final gnd no-
body can question them because the
Act says s0. Clause 11 provideg that
no appeal sholl lie against any order
made by the Central Government. My
submisgsion is that such arbitrary
powers uncontrolled powers, given to
the Central Government which means
the Secretary or the Joint Secretary,
would be considered arbitrary even
by the courts and so, instead of the
courts striking it down, it is better
to refer the Bill to the Select Com-
mittee for mature consideration and
necessary amendments

@t wo fro wywe (¥afwr):
Iy A, 1w faw W fee
" ¥ gt O & foy O dete
T Tt §, ¥ Iw w7 oA v
™ faw o fafaw growl w1 2w
Y g E fr vw fawr & fawa &
3w dw ¥ fawre aft forr mar § 1 Xw
% it & aifee wfewrd & gor
¥t %€ sqoreay Y ¥ ok @, ofew oy
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famr g} witfes wfewrd 9 wamy
A e &)

« faw & Fra Aiawrfet w @
faeqa wfewrc 3 fay ag & fo 97 &
T g FTA I www w9 &
ey X qawR 3Ny (6 oy &
a7 ¥ fqudy dta ar=l w1 7 wvE §
& ox ot gl o & &FI A ar
s AN A R ¥ fag e
&, Ig § 7@ TG ¥ W € af
T wft wt A qraad foar ff A
T L gw Ay & fF gy e & qE,
st TR wrEl, W AT qraed
% faq zeara &, &fsa 37 & 91w
o2 A fagr mar @ v ga A &
gy § WY qat &Y feqn g o fosd
g a9 *1 7 wwT § fw g R
qrgare 2] ¥ graey ¥ wraw fadedt
gl & wrn ¥ fany qgara fear §
W X qg &0 ¢ fv g O
gt wfgsf@l 1 saa s ¥ @
T ST OAN F T FT Gz T P W
IR, g Aifew ufgwrd w1 @77 A,
@ A % aqfed s
v famr % o arfy wrfgg o

g9 fosr & afte s ¥ sy
7%t &, o frafae: s § N wnfag
fom & af@ ¥ afgwrfwt & wrdwnft
% fams wswgfEy & aftor &Y
% | g faw & wfe & gseg § Y
gt saeqr A W wnfgy, foe &
firft oft sufey ®) gove O ¥ qraee
¥ ¥fay 7 fomr wr @ o

& aran g fe gt aw ¥ femd
e A qw ¥ Wy Wk o
wfa & o€ §, g ewfew fe
R, o wgT & o wq § W faegr
v T & frwt Q. wept Wy
ety fer §, afer aomoe ooy
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[‘ﬂ' %o fie ﬂt‘_“]

¥ 31 ¥ fesg ot wrda) o
af § 1 o W AR ¥ w§ gad @
! faar fedt sfem st & arga
gy faar amr § o

gat wrw qvar ¢ fv tw fam
9T o WTfo WTT T W& guTCd | 77
fasr = e Y W ¥ v 9wy
& fe 9t & fa2edl & ngd, @ faeama
® gwr ¥ faas vy w@ arey ¥
7z faw g o7 & dqq & ww
gt |rar o ¢, afes R oy o A€
fafadzr g€ g, fog & sm & &0
¥ AR ¥ fozdt faawdfi o <ft &, 3w
¥ T T F1A 707 1 fvarg o
T ¢ ) T A T faw Wy wT A
# fafyw fowdla o7 gaor w07 oY+
w # gy awer dT v w7 qOE
fear § fe o ot fggemma & amex
g, ¥ guafér fefdts & wm
& A 2w N gom & favg s
0 | dar wrgw g R fr #o wmio
Q1T % faq & &7 & forgwr wr 2

aHIT 7 ¥y faw % ofY wran
™ g o & oo 7 ¥3w @gron
wfwyal &, ofcs o wre wfad
W I ¥ Wfaw afgwstd g o gan
¢ | Qur mrw g § v gTw W) 3w
W § fe ¥® W ar &
g@ §, N fgxmra & wfa asrarz
& ) Wt ay aw wft §, Mgy AN w
fems wdandy &1 arft wifgy, &fe
¥aq WE & wgre g7 fedd
7 AT HHg W Tau ¥ af¥w
v & waewr s ey T §
¥ wwar § i xw s & gro gfew
s, eforw wrew & ® av ge faww
qrieal & wii & Wifes wiwerd g2
ooy few ang | Tw WETTRY QTeeTS
¥ wowr vy ey oy qur wrer &
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vafag & wrgar § fe ow faw &t
fadwe w3 ¥ dor wid, oyt v e
waral 9% fawrz fem amdr ot Iak
FHEAET TF QO ®TA A% qT w9
w2, fared sar & Ao afaercy o
g ® med g, afwwfa s
fea¥rmad qrest g wgw @), arfe oo
fewr w1 geqatn 7 fear o o%, ¥aw
weTA & wrarT 91 fadt ot fawiw &
faeg qorrar 4 fwgr i oite ¢w o
UNT §T F qraeu ¥ I W wfE.
ATEAT T JIHA1 A F AT 9T, (@ WTWY
* ATy W ard |

%, Wo fo wgna . IyTEw WPy,
qgare faw, 1967 & g ¥ qwy
T & 7 s arg g fo qraord
39 # [ foaar sw xwy 7 g g,
IET QAT qTaeE ¥ fxar oy, ot sgrEn
weeT R, Wi wrowa ghr z2g & fe
w4 ©¥T qTEGRE 37 § F1H! T8 qWR0
¥ e A w1 e IS ey §

11 fedt =fer ) qraeid & &
TH1T femr N7, &1 ¥9 § &% faw &7
AT i far vt sy Fr oo § qreet?
A fzar a1 @ & 1 afe v =iw
AT ¥ few & farg gfiw won
TFAN &, a1 &g qhw qraaid X oS
aEaT A %% fafy ahaT & qrey F WrET
fedt arar & qrg wIq, AV QST FIIT |
ta% ufafowy 7z ey o &7 anf
wifyy fs <= fexr & for e @
w7 Bt we fagr oy fis feft wufer
w qraer? femy arday a1 nft) ww Ay
¢ wra FTOw BY, TTeeR & ¥ KT
aﬁ\rw!ﬂmmmhi@
Wi g%, fr ¥ fewrcarg we &Y
ey @ frwelt §
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W YmAeT TR (A(TEAT)

it wrer ot § o

o o fe agmwa : afy &y gy
ahe @ ¥ WYTERT W & 1Y auT |
WX gATR 7T & WeT wig g€ §
N AT AR @A wiyr w1d w
w1 &, wifwena gn? fadrs w14 1
W ¥ & 373 afz qradiE agi @ A
AN IMer W@y A qg a1 §
fe gty wrar & At faey 7 falt e
qrgat N oA § 33 Ff g  Fw
frer ¥ ag N AT ¢ g9 9%
™ & &8 famg @ wfyg wie d
T q I FF (F o+ s fagag asd
¢ 5 X garT qraAiE H TR TAN
oF st @ I faT F] fAmg g7 o
qTETg Ay G |

qTaNe WA F@ & faw wrg wré
T H1¢ FTLT I8 IAIT | 5 T9F qA
#ifag wrod &7 a7 gwicad fear
W AT FIE AA AFELIFET Y A0g
g at wigwr &% ¢ f& fegl Q) wizfuay
¥ fZ3777 341 €T 376! Fa7 {5 a3
T §, XA F IAZ W qUg9E A
AT g E

LA I ¢ X (Toqaa & a
¥ N ¥, 9z XAy ¥ Ne AP ¢ cafaw
& wgm & g@ AN wgT B ey
¥ gury great A fag § Irqratie®
Wz xg¥ gXeiz ®T& gy 197 W9 AY
waTer qeen § |

Shri Viswanathy Menom (Ernaku-
lam): I stand here to oppose this Bill
and | oppose it on principle. My
learned friend here had traced the
history ag g result of which this Bill
has had been brought forward  Ac-
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cording to me, this Bill has been
brought forward to evade the spirit
of the judgment.

The Supreme Court came out witha
historic judgment saying that the right
of the Indian citizen to travel abroad
was a fundamental right, Till, then,
during the last fifteen years, a num-
ber of passports had been refused.
My refusing every passport, the Cen-
tral Government were acting illegally
Without even an apology to the House
they have brought forward this Bill
secking powers to refuse  passports
under this measure.

If you go through the Bill you will
<¢e that the autocratic powers of the
executive are still kept intact. From
the discretion given to the passport
authority 1tself, we can see how Gov-
ernment arc not prepared to give even
an inch of freedom to the people,
They want to violate the fundamental
right guaranteed by the Constitution
and interpreted by the Suprme Court,
through this Bill.

While moving the Bill for consi-
deration, the hon. Minister said that
he wanted a judicial authority to be
the appellate authority, but because
of delay he was not going to intro-
duce that provision. I could under-
stand the spirit of it. I have been an
admirer of Mr. Justice Chagla’s
judgment, but when Mr. Justice
Chagla's has become Minister Chagla,
I find that he is trying to usurp the
powers of the court. We have got an
independent judiciary in our country
to take care of our fundamental rights.
If there is no court, then what is our
guarantee? Who is going to enquire
about the whereabouts and antece-
dents of the particular person who has
applied for a passport? Yoy know
the history of police verification, and
vou know how many youngesters are
rot'mg all over the country with-
out even getting a jeb. A sinstler
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thing will happen here also. It was I say there is no urgency in this case.

happening formerly also when we
asked for passports. Grounds like
sovereignty and integrity of India,
Dbublic interest and other such vague
terms gre put in here gy reesons for
refusing a passport. The words ‘public
interest’ have also been put in here.
The hon. Minister was apologetic and
said that no court had defind that, I
shall defing it for him; public interest
is Congress interest, or the interest of
the Congress Party. If anybody Iis
against the Congress, then he would
not get g passport. At the same time,
the smugglers, Tejag and such other
people who are actua] enemies of the
Indian Union will get passports and
they can go wherever they like. If
it is said that any person is against
the integrity and sovereignty of
India, then it must be proved before
a court of law; a mere refusal of
passport by an officer is not enough.
They have tried it on the question of
police verification for government
jobs. They have tried it by putting us
in jail. They have tried at these
things. Now they want to use this
weapon to curb the Opposition. This
will not do. My humble submission
to them is do not try these tricks
any more. You tried police verifica-
tion in Kerala and you lost Kerala for
ever. You tried the other trick of
putting an Opposition party members
in jail on the ground of public inter-
est, national integrity, sovereignty—
all these words were used. You were
not prepared to bring those persons
before courts of law, Here also you
want to evade the court. At least you
should have been ready to have a
quasi-judicial tribunal. You are not
even prepared for that,

It the Central Government have
taken a decision, {t is not subject to
review, The Central Government |s
included in the passport authority.
But when the Central Government
take a decision, no sppeel from their
decision is allowed, By bringing for-
ward such a Bill, they are  pleading
urgency. With all respect to Mullaji,

They want to use this weapon to curb
the Opposition parties. For the last
15 years, they were doing thege illegal
acts. Now they want to repeat them
through this. We know of hundreds
of cases where genuine passport ap-
plicationg were rejected. Here an all-
powerful provision is also put in say-
ing that no action can be taken when
it is done in good faith and all that.
If this provision stands, the same his-
tory will be repeated.

This Bil] has been brought forward
because the Supreme Court said, ‘You
cannot do it without g regulation'.
Now in the garb of regulating freedom
of travel, they are denying freedom of
travel. My humble gubmission is i
you want to have this Bill, have it in
a proper form. Let it go to a  Select
Committee. Let us have opinion on
the Bill, gather it and then formulate
it properly. I say this because if the
Bill as it stands is passed, Iam sure
the Supreme Court will certainly in-
terfere and strike it down. 1 do not
want to go into all the provisions be-
cause of my limited time. But I can
say that if the Bill as it stands is en-
acted and is brought before the Sup-
reme Court, they will strike jt down.
That ig a gure thing.

Therefore,
Select Committee,
Committee decide.

let the Bill goto a
Let the Select

Before concluding, I want to utter
a wearning to Government, Tomorrow
the Opposition may be sitting on the
treasury bench. Then they can  use
the very same words ‘public interes:’
against the party in power today.
Therefore let us think over this mat-
ter at this juncture and have consul-
tation with everybody and then bring
it before the House.

Another point. I do not know why
the Central Government arg so AN-
xious to have the emtire power con-
centrated in their hands. The Con-
gress Party has lost half the States
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So why not take the State Govern-
ments also into confidence?

An hon. Member: We are not sorry
for it.

Shri Viswanaths Menon: 1 would
request Government to consult the
State Governments and take into
account the opinjon of the States,
and then formujate a Bill in the light
of that. State Governments also must
have the power to issue passporum.
We will support such a Bill. Other-
wise, Government may have this
type of Bill passeq thig time. But it
is not going to get our support,

Shri D. C. Sharma (Gurdaspur):
This is a very unfortunate Bill that
my esteemed friend, Mr. M. C. Chagla,
has brought before this House.

I call 1t unfortunate for many rea-
sons. My first reason is this. You
cannot have one rope to hang every-
body with. You should have diffe-
rent kinds of rope for different kinds
of necks, and for different kinds of
people. I think in the first place the
Government of India should have
categorised different types of persons
who go abroad. Who are those per-
sons?

There are students. Do you mean
to say that you want to stand in the
way of those students who want to
improve their qualifications and come
back to India imposing upon them all
these restrictions?

Then there are some migrants. My
friend was talking sbout migrants
from Ceylon There are some
migrants even now. You can have a
different set of rules for them.

Then, there ars some persons who
g0 to viait their friends or relations.
I may have my son in Africa, or my
daughter in America. You should
have a different kind of rule for those

persons who go to visit their friends
or relations.
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Then there are some persons who
go about in order that they should
find facts about certain things. They
need not be Government-sponsored,
they need not be Government agents
or Government officials. They are
fact-finders for the country, and they
bring them and make use of them.
Do you want to subject them to this
kind of harassment? [ do pot think
that should be the case.

Then, there are certain persons who
go abroad for cultural purposes, Of
course, our Government also sends
cultural delegations, I have no doubt
about that, but there are some persons
who go on their own on these cultural
missions. Do you want that they
should also be subjected to all the
penal clauses of this Bill? I do not
think so.

Then, there are some persons who
go abroad for labour, What a sorry
picture my country is giving at this
time in the United Kingdom! What
kind of conditions have we produced
in the United Kingdom! I do not
think any Indian can go to those plac-
es where our unskilled labour lives,
and feel happy. I do not think any-
body can rejoice to see how the peo-
ple who belong to skilled labour class
are also living.

In England the race question has
now been raised. People say that the
race question has been brought sbout
by the migration of Indian unskilled
labour and skilled labour, by the’
migration of people from West
Jamaica, by the migration of people
from the Caribbean Sea. Yoy must
have a different set of ruleg for these
persons.

I am very sorry, Mr. Deputy-Spes-
ker, that you have been elevated to
this Chair, because | would have found
you my foremost ally in this matter
at least. What do you think of these
businessmen? All businessmén are
not alike, I know, for, there
are some businessmen who traffick in
foreign currency, who sometimes
smuggle foreign currency also, aad
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who go about under all kinds of pre-
texts to foreign countries. You ae
going to hang all these persons by we
same rope.

And then, the most important ques-
tion that my country faces today 1s
this, the question of brain drain. Ot
course, there are very few brains on
the Treasury Benches just now, and
therefore 1 can talk about brain drain.
What js this brain drain?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Comumunications (Shri I, K. Gujral):
Whatever we have

Shri D. C. Sharma: Please
quite, I know what you are.
how much brains you have,

keep
1 know

1 was submiting very respectfully
that we talk about brain drain. What
is this brain drain due to? Some of
our finest scientists, some 0f our tinest
men of Jetters, go abroad and do not
come back. It ig because conditions
there are much more prosperous than
conditions here. I remember a gen-
tleman, I forget his name, who has
been given a research laboratory of
his own in the United States. Fifty
per cent of the Ph.Ds. from UK go
to the USA. Perhaps a larger num-
ber of persons will go to the USA ana
other countries and even the UK
from our country. You should have
a different set of rules for those per-
sons who will constitute a brain-drain
trom our country. I am sorry to say
that you have tried 1o make one
blanket rule for every type of person

My second point 1s this. You have
saddled the adeninistration with too
much power and with too much res-
ponsibility, I may say, even with arbi-
trary power. They are the masters,
Of course you will say that they will
have to record their observations why
they refuse the passport but cecording
is one thing, appealing is another thing.

and the acceptanace of the opinion is
s third thing Therefore, I say that
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these passport offices, regional pass-
port oflices 1n India which are homes
Uf scandal and which have created so
much unhappiness in every sense of
the word, should be abolished. We
talk of democratic decentralisation in
this country. So, there should be de-
centralisation in the award of pass-
ports also and the district oflicer
should by made respunsible for issue
of a passport. He should report to
the E.A. Ministry or somebody the
number of persons t¢ whom he has
awarded them. They should review
the situation from time to time, If
anybody has any grouse aganist the
district authority, he should appeal t0
the commissioner or somebody else.
1 tell you, Sir, that these passpont
offices deserve to be abolished and all
their authority taken away and given
to the district collectors and com-
missioners, whatever they are called.

How many days do you require for
the grant of a pussport?” Look at the
number of persons who are cooling
their heels outside the passport offices
and look at their plight and unhapp:-
ness and sadness. If the passport s
not granted, where do they go? Some-
times some persons come to me. 1
know that theirs 1s a genuine case
and I write to the External Affair.
Ministry and 1 always get a stereotyp:
reply. They have stereotyped replies
for all kinds of questions whether on
Tibet or China or Pakistan or on pass-
port and thev send you that. The
district authoritics should be empow-
cred to give a passport within geven
days angd if the passport is refused, he
should be allowed to appeal within
seven days.

My last point 1s this. Do you wan!
{o make this country a country ol
racketeers, a country of paasport
racketcers” We have heard of s¢
many passport racketeers. Some of
our citizens were sent to Rome som¢
years ago. Some of our citlzens g0
abroad and they are sent back
Therefore, 1 would ssy that deterrent
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punushment should be given, not six
months, 10 those passport issuing
aguncies, not the authorised agencies,
but the so-called passport issuing
people who take money from jnnocent
people and give sometimes fake pass-
ports. So, a punishment of mx
months 1s nothing for them They
should be given a more severe punish-
ment than that

With these
you very much

obseivations, I thank
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(SHar C K. BHATTAChARYYA in the
Chair)
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Shri Dattatraya Kunte (Kolaba):
Sir, it was not necessary for the
Supreme Court to lay down the law
that travel abroad was a fundamental
right, which man was enjoying since
time immemorial. As a matter of
fact, if we look into history, we will
find that even under very difficult
conditions, man has ever liked to
travel and go abroad and see things
for himself even suffering difficulties
for it. As a matter of fact, ::ot only
this was a fundamental right which
man enjoyed but autocratic rulers and
others also never objected to it, be-
cause one wil] know that really the
system of passport is a matter which
has come up during the twentieth
century. When nations became very
conscious of the right, authority, pre-
rogative and what not over a humble
ordinary human being being the sub-
ject of their nation they wanted to
control an individual functioning and
going abroad. That is how the pass-
port system came.

We are ewen then thankful to the
Supreme Court that it has in a majo-
rity judgment at least upheld the
fundamental right. Though not in a
Ful] Bench, all judges agreeing to it,
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because the judgment of the Supreme
Court has come, it became necessary
for this Government to bring some
Act on the statute-book. That is how
they first made the President to pass
an ordinance and now they have
brought a Bill before the House.

But is this Bill really meant only to
satisfy the better of the law or the
spirit of the law? I am afraid this
Bill does not satisfy the spirit of the
law as laid down in the Supreme Court
judgment but it only wants to satisfy
the letter of the law. (Interruption).
Therefore, in support of this point I
would like to refer to some of the
clauses of this Bill.

If we look to the definition of “pass-
port authority” it reads like this:

¢ “passport authority’” means an
officer or authority empowered
under rules made under this Act
to issue passports or travel docu-
ments and includes the Central
Government;” '

Now, we have other legislations like
the Defence of India Act and other
Acts where it is laid down that not
an officer below the grade of a Dis-
trict Magistrate or Superintendent of
Police will perform the function.
Here it only means “an officer”, and
a law has been laid down in this very
House by no less an important person
than the Deputy Prime Minister whao
said that chording to him even the
Class IV servants were officers. He
elevated them to that high level; I am
very glad he did that. But now the
Government will be free to appoint
even a Class 1V servant and call him
Class IV Officer to do the function of
a passport authority. I really do not
know if it is to be laid down under
the rules. But if the Government had
very honest motives, why did they
not come out saying what they meant
by “an officer”; otherwise iinyone they
designate as an officer would be the
passport officer. Therefore, as I was
saying, they are trying to satisfy the
letter of the law and not the spirit
under which the Supreme Court real-
ly delivered the judgment.
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We now come to clause 4(3) of the
Bill which reads:

“The Central Government shall,
in consonance with the usage
and practice followed by it in this
behalf

An ordinary citizen of the State wouid
not know what that practice 1s. What
that practice s it 1s not mentioned.
Whatever it be. it i1s just like tne
Sanskrit saying: grar ATy m“ﬂ[
which means “whatever the angel
says is the rule, Whatever the Gov-
ernment has been doing, I do not
know whether the hon. Minister who
moved the Bill before the House did
really clarify to the House what was
meant by this "“usage and practice”
followed by the Governmen' in this
behal!

Mr. Chairman: There is the other
Sanskrit saying. q-ymfg.cy 7 Ay o4

Shri Dattatraya Kunte: [ am oblig-
ed to you, Sir, for mentioning that.
The Chair has come to my assistance
by saying that because it 1s a rule
fixed by Government it should readily
be accepted.

Going a hittie further, clause 5t2)
reads like this-

“On receipt of an application,
the passport authority, after mak-
ing such inquiry, if any, as it may
congider necessary

1 do not know what sort of an ¢n-
quiry this person is going to make
For instance. has the Central Gov-
ernment all that staff all over the
country where it can make this 1n-
quiry? What sort of an inquiry is
this authority going to make? It says
“ag it may consider necessary”. It
does ont lay down what enquiry such
authority ought to make. Then, in
the same clguse, sub-clause (3) says
“furnish to that person on demand a
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copy of the same”. It is given oaly
on demand; 1t 15 not automatically
given to him. He must make a de-
mand for it. Even if he makes a de-
mand, if the authority so feels, it can
decide: no, I do not want {o give the
passport and I will not give the rca-
sons. Therefore, the old executive
authority rule, which was a sort of
autocratic rule which we had as a
legacy from the British Government,
is being  perpetuated by means of
passing this legislature. This sup-
reme House in the country is used as
a means to perpetuate the autocratic
rule. That is why I say that it {s the
letlter of the law that is being sails-
fird and not the spirit

We wil go further In clause (8).
which deals with the conditions under
which a passport or travel documents
could be  denied sub-clause )
savs

"that in the opinion of the Cen-
tra] Government the prescnce of
the applicant 1n su"h country is
not in the public interest™

The opinion of the Centrai Govern-
ment means, that this authority has
to write to the Central Government
and ask the Central Government what
1s their opinion about Shri Kunte go-
g abroad and if the Central Gov-
ernment gives its  opinion ‘no, he
should not go abroad”, that is suffi-
cient enquiry for the purpose of this
Act. The Act does not lay down how
the Central Government will come 1o
ite opinion of its own. Is it going to
do it in its executive authority, or in
ite sublime judgment or omnipc‘ent
authority, it is not made celar, as far
this piece of legislation goes.

Tnen 1 am coming to clause i1. It
refers to the period within which on¢
must appeal Clause 11 says at the
end "within such period as may bf
prescribed”. The law of limitation is
there. Whether the limitation s 30
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days or 80 days, whatever it is, usual-
ly it ig the practice in a Bill of th:s
type to say within how much per.c.
the party should appeal. Why shouic
it be left to the rule-making power
to decide even as rcgards the time
within which the appeal has to bt
filed?

Coming back to the authority, a5 |
said, according to the Deputy Primne
Minister even a class IV servant is
an officer. So, he can say something
as his opimion How 1s he going to
arrive at his opinion” Is he going t
arrive at his opinton by discretion or
by individual judgment? If we look
at the old Goverment of India Act,
1935, even i1n the matter of the Get-
ernor, when he had to exercise h:s
right, the clause celarly Jaid doan
whether it was 1n his indi*1dual judg-
ment or discretion 1 would like to
know whether this authority whoever
it might be 15 going to exercise its
opinion at ite discretion or on advice.
Therefore, if this right is reallv a
fundamental right a man has been en-
joying since time immemorial and if
this Government has any respect for
the law laid down by the Supreme
Court, then it ought to have been
more careful in drafting this plece of
legislation.

Shri R. D Bhandare (Bombay
Central): Mr Chairman. having
heard Shri Kunte very patiently, I
must say something to disabuse his
mind to whatever extent that mind
could have been abused. Sir, I want
to ralse one fundamenta] question, and
the question relates to the judgment
of the Supreme Court itself The
judgement of the Supreme Court says
in a nutshell that personal liberty
should not be curtailed except accord-
ing to the procedure established by
law in terms of article 21 of the Con-
stitution. I think that position Mr.
Kunte has accepted. But. then he
savs that even article 21 of the Cons-
titution should not be made use of in
Passing this Bill because this Bill is
not in conformity with the spirit of the
judgment ﬁven by the Supreme
Court. That raisey; a fundamental
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question whether the sovereign State
should have the right and power to
control the entry or exit of a person,
whether he is a citizen of this country
or a foreigner, to come in and get out
of the State as and when he liked.
That is exactly the point which has
been weighing on the minds of autho-
rities all over the countries when ex-
ercising the power given to the State.
in passing Passport laws.

I need not repeat the simple al-
truistic proposition that State mcans
also a territory. The people, the
territory, the government and
Sovereignty—these are the four
factors which make a state. The de-
fimtion of a state necessarily speaks
of a territory and territory neces-
sarilv means boundary Ilmits. In
view of this fact the conflict between
the <overeign state and the indivi-
dual's liberty has to be taken into
consideration and the sovereignty of
the State must outweigh or veto in-
dividual liberty. It is therefore not
only a question of the letter of the
judgment but also of the spirit of the
notion. the idea of the supremacy of
the nation 1n the modern age in which
we are living, we have accepted and
sought to be incorporated in this Bill.

Coming to the Bill jtself, is it
really so arbitrary and dictatorial as
to refuse permission or passport to
any individua] the State would like
to refuse® No, Sir. it is not the case.
I will come to clause 5 itself. Clause
5 speaks of natural justice. I will
just distinguish betwen the exercige
of arbitrary powers and the exercise
of discretionary powers, Has clause
5 pestowed on the Passport Authority
powers to be exercised arbitrarily or
are the powers discretionary? The
powers are pecessarily discretionary
powers because &n inquiry must be
held, and reasons must be assigned
for refusal. My hon. friend, Shri
M. R. Masani has spoken specially or
article 14 of the Constitution. Article
14 of the Constitution speeks of
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natural justice and equal treatment.
When the law has to be exercised ac-
cording to the discretionary power,
then the nation of natural justice is
necessarily introduced. Natural justice
connotes that the party is heard—
right of hearing is given—reasons are
assigned and power to appea! is given.
If it ig the position under clause 5
then all the notions and norms under
natural justice are introduced and ac-
cepted. Therefore under clause 5, the
notion of natural justice is introduced
and the authority iz not allowed to ex-
ercise the power arbitrarily.

Shri S. Kandappan: Appeal to the
executive is no appeal.

Shri R. D. Bhandare: There is dis-
tinction between arbitrary exercise of
power and discretionary exercise of
power. Let me make the point cieur.
As soon as the Opposition talks of dis-
cretionary exercise of power, they
necessarily accept the notion of
natural justice. The notion of natur-
al justice connotes opportunity to be
heard. ressons to be given and the
right to appeal Then the discretionary
power is exercised according to the
notions of natura! justice. Therefore
the Opposition has no case. They
have always in their argument referr-
ed to and alluded to the discretionary
power under the present bill

Shri Nath Pai (Rajapur): You are
holdig the Devils brief.

Shri R. D. Bhandare: 1 am rather
holding the brief of the nation a
natlon which would like to regulate
the entry and exit of a person uder
thig Bill.

Then, under clause 11, there is also
the power of appeal. Further, under
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clause 18, no proceedings could be
taken without the sanction of the

Central Government. This right in
the nature of review Is also given.
(Interruption). Of course, there is the
Constitution and we should never be
oblivious of Article 228 which gives
full power to question the Executive.
The power to appeal remainsg there.
The inherent power vested in the
High Court could be exercized in
favour of the individual

Shri Seshiyan (Kumbakonam):
Why don't you recognise that in the
Act itself?

Shri R. D. Bhandare: Because this
is an excutive Act.

Mr. Chairman:
may conclude now.

The hon. Member

Shri R. D, Bhandare: Let us not run
away with the idea that the Govern-
ment has come forward with this
Passport Bill in order to only to
deprive the Oppesition from  going
abroad and not those persons whose
movements must be controlled and
curbed.

Shri Srinibas Misra  (Cuttack):
Mr. Chairman, Sir, before the judge-
ment of the Supreme Court, the Gov-
ernment was exercising powers arbi-
trarily without any legialation. It is
after the judgement of the Supreme
Court which recognises the right of
citizen to go out that this legislation
has come before the House. By bring-
ing forward this Bill, the Government
has simply tried to reserve to itself
the same right that was with them
before the judgement of the Supreme
Court,

Iambednnllhmthnrﬂﬂt"h‘;:
my hon. friend, Mr. Xonte left.
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has been said that some rights have
been given. I would presently show
that all the rights that seem to have
been given are illusory, There is the
right of appeal. The right of appeal
i8 not given to persons against whom
the Central Government have passed
an order. Ip this whole Act you will
find that the Central Government is
given the authority to pass orders.
The Central Government can sy whe.
ther they are satisfied that somebody
should go outside or not. The Cen-
tral Government will authorise officers
to search and arrest a person. They
will lay down the conditions for the
issue of a passport. They will pro-
vide for the rules. All these powers
are given to the Central Government.
What can the Central Government do?
The Central Government may, by
notification in the Official Gazette,
direct that any power which may be
exercised shoulg be performed by
such officer or authority subordinate
to the Central Government, by any
State Goverrrment or any authority
under the State Government.

So. the Central Government can
delegate these powers to their sub-
ordinates and even the power under
clause 11 which gives power to appeal
and also the power to pass orders can
be delegated to others. Thus, even
third-rate officers who are at the bot-
tom can pass orders as Central Gov-
srnment orders against which no ap-
peal lies. Under this delegated pro-
vision, what has been done is that
whatever is done by somebody as Cen-
tral Government, under delegated
power, is not subject to appeal. So,
while there is so much provision for
appeal, actually there is no provision
for appeal for at all There is no
question of natural justice there. You
will find this in the other provisions
also. The Central Government will
make provisions for the conditions;
they will lay down the conditions in
the passport. Who is the Central
Government again? The Central Gov-
ernment can be any officer under the
Central Government or the State
Government. third class magis-
trate can act as the Central Govern-
LA AL 2N 2
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ment for laying down the conditions.
The breach of any of these conditions
will entail the forfeiture and seizure
of the passport and harassment to the
persons. Everywhere, in respect of al-
most all the clauses, in clauses 4, 10,
11, 13, 14 and 15, anybody can be
authorised by anybody, not the Cen-
tral Government. So, where is the
provision that the discretionary power
will be used according to natural
Justice? This i8 an arbitrary power;
there js no question of natura) justice
there My conclusion, therefore, is
that whatever was there previously,
simply by a cloak they want to get
the sanction of this hon. House; they
want to exercise the same powers by
saying that they have an Act and that
they have the authority of the Parlia-
ment.

Shri Tenneti Viswanathan (Visa-
khapatnam): Reasons have been ad-
vanced why an Act hke this should
not get the sanction of this House. We
have been reading in our literature
all along that, to complete the educa-
tion, one has to go round the world.
But our Government does not seem
to agree with that age-old proposition.
It looks as if this Government is of
the view that it should control the
citizens 1n such away that they shall
be conflned to the country in which
they are born and for ever be con-
demened never to travel outside India
unless somebody in the Secretariat is
pleased to allow them to go.

It has been said here by an hon.
friend Opposite that the powers taken
here under the Bill are not arbitrary.
Iet me submit ¢to you that
they are completely arbitrary,
In the first portion of clauge (5) it is
said that the reasong for the denial of
passport are to be given, but at the
end it is said, that the reasons need
not be disclosed to the applicant if
in the opimon of the Central Govern-
ment it will not be in the public in-
terest to give reasons.  Therefore,
the whole thing is illsusory, Conse.
quently, the right to appeal is also
absolutely illusory. What else do you
require to say that this is s lawiess
law? Why does the Government want
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to confine its citizens in this way. I
can understand if for statistical pur-
poses or for regulatory purposes, they
have some power to issue passport,
but the issuing must be a matter of
course. Unless the person who ap-
plies for g passport, who wants to go
out, endangers the security of Indias,
he should be entitled to go,, provided
he has money or provided the present
foreign exchange regulations allow
him some amount of foreign exchange.
To travel in or out of the country is
a fundamental right. If it is a funda-
mental right to move throughout the
whole territory of Indiz, to move
wherever he wants to go, it must also
he equally a fundamental right for a
person to go outside India and there
)s absolutely no reason why it shouid
be under the rca.rleie control of the
Central Goveran cnt.

As | submitted, the applicant need
not be given the reasons why the
Central Government is refusig to
give him a passport. The Central
Goverment means that it may be an
utfice Supcrintendent finally; i1t boils
down in brasstacks to this; seeing the
praciices in the Secretarsat, it means
that some Superintendent or somebody
wiil sgy that the applicant should not
go and then the Government issues an
order. What ¢ise do you require to
say that these are arbitrary powers?
Let yours be a natural Government;
let there be natural justice, The
citizens would like to go about, give
them the facility to go round and see
the world. Do not have them 80
much under your conirol. What I
submit, therefore, ig that this Bill
should be withdrawn by the Govern-
ment. They must frame a sound law
for the ordinary purpose of regulating
the travel of people outside India. To
that extent, we agree that there ynust
be registration, there must be gtatistics
and Governmen must konw where the
citizens are going, but to have more
powers above that, certainly amounts
to arbitrariness. I submit that this
Bill shimdd not be allowed to be
passed in the present form.
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18 hrs.
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Shri B, Shankaranang (Chikodi):
No one who has gone through the
judgment of the Supreme Court in
petition No. 230 of 1966 will say that
thus Bill has been jntroduced to give
a go-bye to that judgment. 1 would
quote a portion from that ]!.Idmt:

“1t follows that under art, 2}
of the Constitution, no person caa

Afes wre &z aAaz fed & are-
IR & wfawrr &y &t @ W 3
qragrs aff Tt § a ot arev & I
wirere i wfiee fe Fa Tk
¥ foquw & feare o 7T
% wiffe 3g & ax fse e wa A
TWAT | Kt sOTQTRY ¥ 0T}
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be deprived of his right to travel
except according to the procedure
established by law. It iz not
disputed that no law was made
.by the State regulating or depriv-
INg persons of such a right”,

When there is no law, it is for Gov-
ernment to introduce such a law to
make it convenient for Government
to regulate the rules cocerning pass-

port jaws, This is what they have
done.

The Opposition is attacking this Bill
because it gives no remedy by way of
appeal agains. refusal to appeal to the
courts. Lt can be seen that people
g0 abroad for good or for bad rea-
sons. Here 1 will again quote from
the judgment:

“A person may like to go abroad
for many reasons. He may like
to see the world, to stay abroad,
to undergo  medical treatmenl
that is not available 1in our coun-
iry, to collaborate in scientifis re-
search, to develop his mental
horizon in  different fields and
such others, An executive arbitra-
riness can prevent one from
doing so and permut another to
travel merely for pleasure. While
in the case of enacted law one
knows where he stands, in the
case of an unchannelled arbitrary
discretion, discrimination is wrnite
large on the face of jt”.

Suppose a person wanis to go
abroad with an ill motive against the
Government or the people of this
country. Suppose a person wants to
go abroad to evade punishment under
the law. It is in the interest of the
country in such cases that he should
not be allowed to go abroad. After all
what is liberty? Liberty with  re-
ference to the context of this Bill
means liberty depending on the length
of his purse. A poor man cannol
go abroad. It is the 'man who has
the financial means and capacity who
can go abroad. This law iz made ap-
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plicable to him. 1If g person wants
to go abroad to commit an act against
the country or the interests of the
country and seeks a passport for that
purpose, it is natural for Government
to refuse that. Therefore, it i3 nece-
ssary to regulate it. Hence the need
for this Bill.

Much has been sajd against the
remedies provided in the Bill. Clause
11 gives the remedy by way of ap-
peal against so many acts for refusing
a passport. The Government or the
executive must have certain powers
to curtail the liberty of a person who
is not using that liberty for the pur-
pose of the good of the country, or
the good of the people. For such a
person, this law is quite essential. in
the present context thig Bill js neces-~

sary and I think the House shauld
support 1t
Shri Surendra Pal Singh: 1 am

very gratefu] to the Members who
have participated in this debate. A
very large number of points and sug-
gestions were put forward by many
speakers. 1 have not got the time at
my disposal to refer to al] of them.
1 will therefore refer to only some of
the main points which have been
made by practically all the speakers.
And I will do my utmost to  satisfy
members in regard to them.

The main demand which has been
made by practically all the speakers
here has been that because this Bill
1 a very important one and is of a
controversial nature, it shoulg be re-
ferred to a Select Committec where
all the points and smendments which
the hon. members may have can be
thrashed out and this can be made a
better and more comprehensive Bill
Under normal! circumstances, the
Government will have no objection to
refer this Bill to a Select Committee
if there is a demand from the memb-
ers.

Shri M. R. Masani: We are de-
manding it now.
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Shri Surendra Pal Singh: I am
going to explain that the difficulty is
that of time. The hon. Member
knows that the ordinance which this
Bill seeks to replace will come tc
an end on the 2nd July, and if it is
not replaced by an Act of Parlia-
ment what will happen is this, that
there will be no law whatsoever, and
the Government will have no control
on the issue of passports, or the Gov-
ernment will have to come forward
with another ordinance. Both the con-
tingencies are undesirable. So, it 1is
not possible to refer the Bill to a
Select Committee. However, I can
give an assurance that all the points
that have been raised here will be
taken note of and kept in 'mind at
the time when we review the work-
ing of this Act, and if ever it becomnies
necessary to amend the Act in the
light of our experience, we will come
before the House with amendments.

Another criticism which has been
made is that this Bill has been
brought forward to bypass the judg-
ment of the Supreme Court or to
evade the spirit of the Supreme
Court judgment. That is not quite
correct, I will say this Bill has been
brought forward in compliance with
the directions of the judgment itself,
because the judgment has clearly said
that every individual has a right to
travel abroad as laid down in article
21 of the Constitution, unless that right
is curbed by some procedure establish-
ed by law, and this is exactly what
this Bill seeks to do. As there was no
law, we had to bring this Bill.

Shri S. Kandappan: You are only
codifying the arbitrariness that
existed before. As long as you are
going to keep arbitrary powers with
you, you are not respecting the spirit
of the judgment.

Shri Surendra Pal Singh: I can
assure you there will be no arbitrary
use of these powers at all.

Shri S. Kandappan: It is writ large
on the Bill.

JYAISTHA 29, 1889 (SAKA)

Passports Bill 5974

Shri Surendra Pal Singh: A criti-
cism has been made that in certain

circumstances when g passport is re-
fused, revoked, cancelled qr im-
pounded, reasons may not be given.
ordinarily, reasons will always be
communicated to the aggrieved party,
but in certain exceptional cases where
the security of the country and such
things are involved, the reasons will be
withheld to safeguard the sovereignty
of the country, its security and
friendly relationgs with other coun-
tries.

Shri S. Kandappan: How will se-
curity’ be violated?

Shri Surendra Pal Singh: Even in
coming to a decision to refuse a pass-
port government’s decision is based
on good evidence. Government has its
own machinery to come to its own
conclusions, but as the evidence and
the machinery which gives the infor-
mation to the Government on the
basis of which they come to such de-
cision is of a confidential nature, it
will not be proper or in the public
interest to disclose the source from
which Government receive the in-
formation. On these grounds, and on
very rare occasions, the reasons will
be withheld. Otherwise, practically in
all the cases the reasons will be
given.

Shri M. R. Masani: Here you must
make a distinction. There is a dis-
tinction between giving reasons and
disclosing your source You can give
the reasons without disclosing the
source.

Shri Surendra Pal Singh: The dif-
ference is very subtle. It is very diffi-
cult to give the reasons and not dis-
close the source. I may say oOne
thing, and the other person will say
on what grounds do you base your
judgment, then I will have to dis-
close the source.

Shri K. Narayana Rao: The Consti-
tution makes a distinction between
facts and grounds in article 22. Even
in a situation where a person is de-
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tained under the Preventive Detention
Act, the grounds have to be given,
though the Government have been
empowered not to disclose the facts.
So, it is still possible to make a dis-
tinction between facts and grounds.
The Government can certainly with-
hold facts and communicate the
reasons. I do nof find any difficulty
for the Government to make dis-
tinction like this.

=i Ao Tao Agna : figz =rw ar
F0E, 98 A AT AW QAT F
SrfeT AT ?

Fi gEEa fag o fegz ois ar
ag 2 fF aige S99 # "rod o= A
fearg 7gt @ =fer #tw zay 72
Fiforer wr f& feasa 9 7 | gd@r
ferz wt g@ wAr FT WE |

Mr. Masani had objected to the
wse of the word ‘friendly relations’
and said that no refusal should be
made on this ground. There are a
number of cases where people did g0
abroad and what they did or said
ultimately spoiled our relations with
the country they visited or some other
country with which we have had
happy relations. This has been our
past experience. We want this power
so that we can go into the antece-
dents and the background as are
known to the Central government
and it we feel that a person going to
a certain country is likely to pre-
judice our good relations with that
country, government should have
power to put some restriction and
that is why this has been inserted
here.

There has been a demand from prac-
tically all the speakers that the ap-
pellate authority should be a judicial
tribunal and not an executive autho-
rity otherwise it will be an appeal
against the order of one executive
officer to another executive autho-
rity. The appellate authority that is
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going to be appointed under this Bil
will not be subordinate to the pass-
port authoritg at all; it will be quite
independent of that and we propose
to appoint a person who has a legal
background and training. We have
every hope that that authority will
act in an independent manner.

Shri M. R. Masani: If it is going to
pe part of your Ministry, it is no use.

Shri Surendra Pal Singh: It will be
under the Ministry, but independent
of the passport authority . .. (Inter-
ruptions). If we refer all these appeds
to the judicial authority, judicial tri-
bunal, the applicant himself will be
put to a lots of inconvenience. We
all know the functioning of the
courts; the delays are well-known to
everybody. Then it has to follow a
certain procedure.

Shri Sezhiyan: The same argument
would go to abolish all the courts.

An hon. Member: You can hang
all the judges.

Shri Bal Raj Madhok (South Delhi):
You must lay down some time limit
that when an appeal is filed, the ap-
pellate authority shoulg give s
decision within a particular time. The
public are harassed by long delays.
No answhr is given. You may fix a
time limit of, say, seven days or ien
days, within which the reply is to be
given. If a new endorsement has to
be made, it has to be done within a
particular time. That will av~id much
of the harassment.

Shri Surendra Par Singh: That can
be done; there will be no harassment
to the public. We cannot lay down
a time limit in the Act itself. But ad-
ministrative  instructions will be
issued to see that there is no harass-
ment or delay and that the cases are
dealt with and disposed of as expe-
ditiously as possible. I can assure the
House on that account.
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Shei S8hri Chand QGoel (Chandi-
garh): Can you make a provision in
the rule that if an application is not
disposed of within a week or ten
days, the applicant can assume that
the passport had been granted. That
will be a good guarantee that delays
aould not occur. Googd intentions and
promise to issue instructions would
nat satisfy) the public or save them
fron{ harassment.

Shri Surendra Pal Singh: All these
things are laid down in detail in the
rules and the rules will come before
the House. The hon. Members will
have an opportumity {0 scrulinise
those rules; they can modify them.
All these things can be discussed at
that stage. They could not be pro-
vided for in the Act itself If rhere is
any objection, they will be gone into
and suitable ‘modifications will be
made, if the House 30 wants. But 1
think that is a matter which should
be left for a suitable trme in future
when the rules are framed and dis-
cussed.

16.15 hrs,
[Mr. DepuTY-SPEAKER in the Chair]

Shri P Ramamurti (Madurai):
One can go in appeal and refule the
arguments only when the grounds are
stated. How can he make an appeal
when the grounds for refusal are not
stated”? After all, the evidence on
which you do that, is not there, What
is the meaning? He can go and only
say, ‘Please reconsider.” A wonderful
appeal you have provided! You do not
allow them to refute the evidence.

Shri Surendra Pal Singh: There are
only very few cases like that. In a
large number of cases, they will have
every chance to go in appeal

Shri P. Ramamurti: The
should be given.

reasons

Shri Suremdira Pal dingh: It is only
in very few ocases that such a con-
tingency will arise
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Shri P. Ramamurti: In those cases
in which he is going to be 1efused,
will you supplyt him with evidence so
that he can refute the evidence?
Otherwise, what is the meaning of aa
appeal?

Shri N. C. Chatterjee (Burdwan):
Unless you give the grounds, what is
the use?

Shri P. Ramamarti: It will become
fictitious.

Shri Surendra Pal Singh: On the
grounds of sovereignty of the coun-
try, security of the country, ctc., 1 am
afraid the reasons will not be given in
those cases But there will be only
very few cases like that.

Shri P. Ramamurti: But those few
cases are important ones. For politi-
cal affiliations, you are going to deny
the 1ssue of a passport. Ang if the
person does not get an opportunity to
make an appeal stating the reasons,
what is the meaning of this provision
for appeal? It becomes frivolous.

Shri Surendrg Pal Singh: 1 can
assure hon. Members that no harass-
ment and no delay or difficulty will
be caused on the grounds of politics
or on the grounds of political afflia-
tion.

Shri P. Ramamarti: Remove that
clause for appeal and not waste the
expenditure on an officer who does
nothing but rubber-stamp the orders.

Shri Dattatraya Kuate: The hon.
Minister knows that assurances en
the floor of the House are not bimd-
ing or have any validity at all

Shri P. Ramamarti: If the evidence
is not given, the appointment of an
officer is a waste of public money.
You can very well abolish that post.

Shri Surendra Pal Singh: 1! i3 tree
there may be difficulties in 2ome cases,
but I can assure you that no passport
will be refused on grounds of an im-
dividual afliation to any particular
political party. I think reference was
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(Shri Surendra Pal Singh]

made by an hon. Member from the
DMK party who said that for going
to Ceylon, etc., the passport was re-
fused to a D.M K. man. I can say
that we will never refuse a passport
on grounds of politics.

Shri Sexzhiyan: We do not know on
what grounds it was refused.

Shri Surendra Pal Singh: There are
other considerations, eath application
is scrutinised angd studied on jts own

merits and then the matter is decid-
ed\

Shri Viswanatha Menon: Even the
delegation going to a conference out-
side was refuseq passport The All-
India Trade Unuon Congress repre-
sentatives were refused passport. I
will give you hundreds of examples.

Shri Surendra Pal Singh: It 1s not
within my knowledge. There must
have been some very valid reasons

for them to do that, which I do not
know .

Shri P. Ramamaurti: In 1952 1
refused a passport.

was

Mr, Deputy-Speaker: I suggest that
the hon. Minisier be allowed to con-
tinue without interruptions.

8bri Surendra Pal Singh: We wiil
try our very best to see that such con-
siderations do not come in the way of
issumg a passport, and we will see
that passports are issued as quickly
and as expeditiously as possible.

Shri N. C. Chatterjee: Real appeals,
not fraudulent appeals, not make-
believe appeals, not eye-wash appeals.
Thay will be only successful provid-
ed you give the man in writing the
grounds on which the passport is re-
fused, 80 that he will have the oppor-
tunity of refuting the grounds. Other-
wise, you declare him persona non-
grata. He does not now what it is.
It is not fair, An opportunity should
be given to defend himself and to
refute the arguments put forward
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against him; he must put forward the
cogent grounds.

Secondly, we appeal to the hon.
Minister that there should be a time-
limit, so that he will know when the
time-limit expires, The man should be
in a position to know that there is
something against him. You should
proceed on that basis.

Shri Surendra Pal Singh: As re-
gards time-limit, that can be con-
sidered. I agree. We shall do every-
thing possible to gtreamline the
whole machinery to see that passport
1s i1ssued at the earliest possible
time, We can lay down the time.limit.
That is a very good suggestion, which
we should consider. Everything
would be done to expedite the issue
of passport, without any delay taking
place.

Shri S. Kandappan: It isa a fact
that whenever the DMK leaders apply
for a passport to go to Ceylon parti-
cularly, it is seldom given. It Is
seldom 3 repeat that they get a pass-
port.

Shri Surendra Pal Singh: 1 do not
know anything about issuing of pass-
port to the DMK Members. If the
hon. Member would write to me, I
shall see.

Shri S. Kandappan: It ia not a
question of my going. What 1 say is
a2 general norm should be fixed and
followed.

Shri Surendrs Pal Singh: All that
1 can say is that a passport will not
be refused on political grounds. You
must have falth and trust in the Gov-
ernment that it would behave In a
responsible manner.

Shri C. Chittybaba (Chingleput):
Is it not a fact thet a passport was
refused to Mr. Kanunanidhi, wbo is

PWD Minister in Madras now?

&hri Dhireshwag Kala (Gauhati):
A passport application was made 3
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months ago by Dr. Ajit Singh of Gau-
hati. He wanted to see his sister
lying ill in London. For three
months, no reply has been given to
him. How can we believe the minis-
ter when he says that the applications
will be disposed of quickly after scru-
tiny? Not even a reply has been sent
to this man who applied for a passport
3 months ago.

.

Shri Surendra Pal Singh: All these
are administrative matters for which
provision cannot be made in the Act
itself. We will do our best to stream-
line the whole procedure and see that
no delays take place. But it is diffi-
cult to lay down any timelimit in the
Act, because the applications will be
varying in nature. They have to be
scrutinised and if necessary further
enquiries have to b~ made. All ap-
plications cannot be disposed of in 7
or 8 days. No Such time-limit can be
put in here. All I can say is, every-
thing will be done from our side to
see that no undue delay takes place
and no harassment is meted out to the
applicants. Beyond that, it is very
difficult to give any assurance.

The point has been made that prior
to the Supreme Court judgment, the
Government of India had been acting
in an arbitrary manner and if this
Bill is passed into an Act, enourmous
powers will vest in the hands of the
executivie and it will continue to act
in the same arbitrary manner. 1 will
quote a few figures to indicate that
the Government has not been acting
is an arbitrary manner in the past nor
is it the intention of Government to
eontinue to act arbitrarily in future in
the matter of issuance of passports.
In future the performance will be bet-
ter than in the past. In 1964—-I do
not have the actual number of appli-
cations made—but the rejections were
only 2.5 per cent, which goes to show
that Government does not act in an
arbitrary manner. We try to give the
passports as quickly as possible. Only
in certain cases, in the interests of
the security of the eountry, Govern-
ment has to have certain special
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powers to control and regulate certain.
persons going out of the country.

Shri S. Kandappan: What about.
people who swindle foreign exchange?
There is no provision in the Bill that
such kinds of obnoxious actiwities will
be curtailed.

Shri Surendra Pal Singh: If there
is any definite allegation or complaint
filed in a court or if there are any
summons or warrant of arrest against
any person, passport will not be giv-
en. But if there are no definite charges
or allegations in a court of law, natu-
rally we cannot refuse passport.
Sometime back it was said that we
gave a passport to Mr. Dharma Teja
and he managed to get out of the coun-
try. The fact of the matter is when
Mr. Dharma Teja left the country,
there were no charges against him.
He was completely free to go out.

Shri S. Kandappan: What about
accounts in foreign banks?

Shri Surendra Pal Singh: If it is
not brought to our notice, how can
we find out? If there are no charges,
we cannot refuse a passport merely
on suspicion. There has to be some.
definite charge or order of a court.

May I, Sir, once again express my
inability to answer all the points that
have been raised here. A number of
points were raised and it will not be
possible to answer all the points at
this stage. I have covered the main
points that were raised by hon. Mem-
bers. I can only say that hon. Mem-
bers should have some patience with
us, they should allow us to give a tria]
to this Act and see how it functions.
I can only give this assurance that if
we have any difficulty later on, in the
light of the experience that we gain
in ‘future, 'we might come forward
before the House with suitable amend-
ments, and the points that hon. Mem-
bers have suggested will be borne in
mind and due consideration will be
given to them.
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(Shri Surendrg Pal Singh}

With these words, Sir, I commend
the Bill for the consideration of the
.Housge

Mr. Deputy-Speaker: There is an
amendment to the motion for consi-
deration. 1 shall put that to the vote
.of the House. The question 1s:

“That the Bill be referred to &
Select Committee consisting of 15
members namely, Shri Hem Raj,
Shri Kameshwar Singh, Nawab-
zada Syed Zulfiquar Ali Khan, Shri
Krishnan Manoharan, Shri Sama-
rendra Kundu, Shri Bal Raj
Madhok, Shri Vikram Chand
Mahajan, Shr1 K. Ananda Nam-
.biar, Sirdarni Nirlep Kaur, Chau-
dhari Randhir Singh, Shri Gajraj
Singh Rao, Shri Diwan Chand
Sharma, Shri Prakash Vir Shastri,
Shri G. Viswanathan and Baby Sri
Chand Goyal; with instructions to
report by the 30th July, 1967
(53).

The motion was negatived

Mr. Deputy-Speaker: I shall put the
-onginal motion npow. The question

is’

“That the Bill to provide for
the issue of passports and travel
documents, to regulate the depar-
ture from India of citizens of India
and other persons and for matters
incidental or ancillary thereto, as
passed by Rajya Sabha, be taken
into mnslderation"

The motion was adopted.

Mr, Deputy-Speaker: The House
+-will now take up the Bill clause dY

<clause. The question is:

“That clause 2 stand part of the
BilL."”

The motion was adapted.
Claupe 2 wag added to the Bill.

Mr. Deputy-Speaker: Then we come
“to claused.
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Claugy 3— (Passport or gravel decu-
ments for departure from India).

Shri K. Narayaga Rae: Sir, I heg
to move:

Page 2,—

after ling ¥ ingert—

“(2) Notwithstanding anything
contained in sub-section (1), the
requirement as to passport or ira-
vel documents ghall not be appli-
cable to those persons who are
privileged to dispense with pass-
ports and travel gocuments under
International Law and the comitv
of tamily of nations.” (11).

The provision as it stands is abso-
lutely terse. It looks as though any
person who leaves India without a
possport would be brought within the
purview of this Act. It may be guite
possible taht under International Law,
International Conventions and Inter-
national Comity certain heads of States
may not be required to carry pass-
ports at all and they may go without
there being any insistence on the pos-
session of 8 passport. Even though I
quite well see that there is a possibi-
lity of exemption under clause 25 of
the Bill, it depends upon the whims
and fancies or the discretion of the
Cenira; Government. Therefore, 1
have brougt this amendment to see
that those people who are entitled
under the norms of intermational con-
ventions be exempted from the re-
quirement of possession of passport

Shri Burendra Pal Siagh: Sir, T do
not accept it

Mr. Deputy-Speaker: I shall
to the House.

Amendment No, 11 was put and
negatived.
i'l(r. Deputy -Speaker: The Guestion
“That clasuse § stand pert of the
Bilr~.
The motion was adopted.
Clause 3 was edded te the Bl

put it
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Clause 4. —(Classes of passports and
travel docyments).

Shri K. Narayana Ran: |
maove:

beg to

Page 2, lines 31 and 32,.-

omit “, in consonance with the
usage and practice followad by 1t
in thig behalf,” (12).

This amendment does not involve
any principle. It is only an improve-
ment of the draft. The reference to
usage and practice should have found

a place in the rules and not here We
should not introdure an clement of
rigidity in the legisiation. S~ T want
this to be deleted.

Shri Surendra Pai Singh: I do not.
accept the amendment.

Mr. Deputy-Speaker: 1 will now

put amenment No. 12 to the vnte of
the House

No. 12 was put end
negatived

Amendment

Mr. Deputy-Speaker: The question
is:

“That clavse 4
the Bill".

The motion was adopted.

stand part of

Clause 4 was added to the Bill
Clause 5—(Applications for pass-

ports, travel documents, etc. and
orders thereon).

Shrf Nambiar
I beg to move:

Page 3, line 9—

(Truchirappalli):

Jor “such inguiry, if any, as
it may consider necessary".

substitute “formal inquiry about
the | and correctness of
the details of the entries and
being satisfled” (40).
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Now sub-clause (2) of clanee §

reads as follows:

“On receipt of an application,
the passport authority, after mak-
ing such inquiry, if any, as it
may consider necessary shalil,
subject to the other provisions of
this Act, . ...

The term “such inqury, if any, as it
may consider necessary”’ is very
ague; It 1s ambiguous; it may mean
anything. The officer is vested with
very wide powers. He may or may
no! make an inquiry; it is so vague.
This prowision gives wide scope for
all sorts of malpractices. Therefore,
I want to make the provision specific,
correct, apt and legal. So I am sug-
Festing the substitution of these
words by the words “formal inquiry
about the identity and correctness of
the details of the entries and being
satisfled”. Suppose my name is given
as Anandan Nayar, instead of Anan-
dan Nambiar or my father's name or
my district is given wrongly, be
should correct them. If instead of
Khadilkar, the name is given &s Kha-
dolkar, the passport authority should
have the right to check up the correct-
ness of the entry. Similarly, he cam
check up the identity of the person.
There may be one K. N. Nayar whose
father’s name may be K. K. Naysr.
But there may be so many oher K. K.
Nayars. So, the correctness of the
identity can be checked up and cleer-
ed. That 1s all the purpose of the
inquiry. What other inquiry can he
make? After all, he is only a pass-
port authority; he is not a police

officer.

Shri Vishwanatha Memon: He can
see whether the face corresponds to
the photo.

Shri Namblar: Yes, that alsoc can be
done.

He is the Passport Officer; he is not
a police officer, He cannot say that
so-and-s0 is bad in his behaviour etc.

Shri C. C. Demal (Sabarkantha): He
invariably sends it to the police ofif-

cer.
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Shri Nambiar: Yes. Then, the
whole thing is underlined hege. ‘This
passport authority 1s & person who 18
in name only, who is only the sealing
man. He h: - no authority.

Then, the .onstruction of the clause
is like this.—=

“shall ~ubjcct to other provi-
sions of tirs Act by order in
writing” .

He 1s the authority to decide whether
to reject or grant passport. [t is on
his authorit and under lus signature
that the w :wle thing 15 to happen,
Therefore I say that if the fundamen-
tal right of a citizen to obtain a pass-
port is guaranteed then he has only
to see that the person who has applied
is the correct person ctc. The other
detsils are there in the other clauses.
Let the other clauses come into being
and Jet it take its own course. Let
the passport authority not be given
more powers than are required in the
beginning stage. The sther powers
which are required according to my
amendment are formal inquiry about
the identity and correctness of the
details of entries and that he is satis-
fled about those entries etc. Only
that can be there,

Why 1 am moving this amendment
is because we have seen that this
granting of passports has become
more or less a farce. It has become
a matter of whims and fancies of cer-
tain officers controlled by the Minis-

try
An hon. Member: Scandalous

Shri Nambiar: I have my own ex-
perience, Even though I was a Mem-
ber of this House 1 was refused a
passport. When even a Member of
Parliament hat no right to get a pass-
port, 1 do not know what about the
citizen. A Member is considered to
be a little more than a citizen; at
least, we are representing sbout a
millfon people. My passport applica-
tion was rejected. Of coursa, subse-
quenily when 1 went to the hon.

Minister persorally and begged of
bim rathore Mmly!md get‘lhe
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passport. This was my own csse. I
do not know how many cases hom.
Members may know or may not know,
Therefore there must be a criterion
as to when and how you should give
a passport. In that, I submit, politi-
cal considerations should not come at
all. If one belongs to a party, say
the Communist Party, which is not 1n
the good books of the present regime,
they may not reject it. 1 have got a
case which I think 1 hawe told the
hon. Deputy Minister about and I
do not want to quote it now because
he has not yet examined the case, A
person who comes from my district, a
Muslim, a very decent gentleman
applied for a passport to go and visit
his own relatives in Malaysia and
other places, formerly also Burma,
and this was rejected. Nobody knows

the ground,

Shri Surendra Pal Singh: We know
the groupds,

Shri Nambiar: That is not at all
communicated. The Passport Officer
only says, "Reject”. He does not
give the reason. If you insmst on
knowing the reason, you are shown
the way out. He says, ‘Please go
out”; that js the answer. I am speak-
ing from my own experience. Many
students who want to go abroad for
studies are also put to difficulties. A
particular colour has come in the wry
After all, a citizen of India is a citi-
zen. He should not be given =&
colour—yellow, red, white ete. Ex-
cept for the colour of the skin, politi-
cal colour should not be given.

Mr. Deputy-Speaker: Bvery party
Ras a political colour and you Jo not
want to shed that colour.

Shri 8. Kandappan: But that cannot
be taken as a coriterion for giving

pasgports,

Mr. Deputy-Speakee: That is all
right.
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Shri Nambiar: But we are working
within the four corners of the indian
Constitution and the Constitution
guarantees certain rights. Unless and
until he is declared an outlaw or tie
party is banned and has no right to
exist as a political party, why should
it be so? For instance, I know that
many DMK friends in Madras State
were denied passports. For Commu-
nists, of course, it is a common feature,
whether itisa Communist from Kerala
or from Timbuctoo. A Communist is
a Communist. The first feeling of a
Passport Officer when he knows that
‘one is a Communist is refusal. Then
he must convince himself of the fact
whether his refusal must be altered
and he must be granted a passport;
but, prima facie he will be refused.
It was also the case in Madras State
for Dravida Munnetra Iazhagam.
After the DMK regime in Madras I
do not know what will be the attitude.
Anyhow, the State authorities have no
right to grant passport. It is only the
Central Government which has got
the right to grant a passport. The
State Government can only make a
recommendation; the Collector has
also to recommend and forward the
application.

This is the crucial clause of tne Bill.
I request the hon. Minister and the
Members on both the sides %o accept
my innocent and reasonable amend-
ment so that passports are issued to
all reasonable and legitimate persons
.and that they are not denied their
right to go abroad.

Mr. Deputy-Speaker: There are
some amendments to clause 5. I want
to know whether they are being
moved. Shri K. Narayan Rao. Are
‘you moving your amendments?

Shri K. Narayana Rao: I am not

moving my amendments.

Shri P. N. Solanki (Kaira): I beg
to move:

“Page 3, lines 27, to 31,—

omit ‘unless in any case the
passport authority is of the cpi-
nion that it will not be in the in-
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terests of the sovereignty und in-
tegrity of India, the security of
India, firendly realtions of India
with any foreign country or in the
interests of the general public to
furnish such copy”. (15).

Shri Nambiar: I beg to move:

“Page 3,—
omit lines 20 to 22”. (41).
Shri Dattatraya Kunte: I beg to
move:
“Page 3, line 26,—
omit “on demand” (42).

“Page 3, line 27,—

for “is of the opinion” substi-
tute—

“in its discretion comes to the
conclusion” (43).

“Page 3, line 31,—
add at the end—

“and furnish to the person
concerned a copy of the
same” (44),

Sir, these are my amendments.

In clause 5(3), it is stated:

[

. and furnish to that per-
son on demand a copy of the . . .”

I really do not know why a person
must demand a copy of these things.
It should automatically follow that
when a persdn is denied the right to
go abroad, he should he furnished a
copy of that.

Then, the next line says:

“unless in any case the passport
authority is of the opinion .. .”

I do not know what sort of an autho-
rity is going to be appointed. An
offizer of any type could be appointed
under this Act. Therefore, I have
suggastad that instead of the words
“is of the opinion” the words “in its
discretion comes to the conclusion”
should be substituted. I want the
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{Shri Dattatraya Kunte)
authority to exercise its discretion. Madras Assembly, I applied for & pas-

While replying to the first reading of
the Biil, the hon. Minister was pleased
to say that there might be a number
of cases where passports have been
denied but he did not have the know-
ledge of the same. That is the pity
of it. There are persons who ask for
an authority and they pass on that
authority to some other persons about
whose actions they are absolutely
either unmindful or ignorant. There-
fore, it is necessary that the authority
must pass the order in its discrction.

Finally, in amendment 44, 1 have
suggested that the following words be
added at the end:

“and furnish to the person con-
cerned a copy of the same.”

It says that i1n somgy cases, it might
not be furnished, I suggest that in
all cases. the copy must be furnished.
The three amendments will make
some sens: of an officer or authority
acting somewhat judiciously or in a
judicial mann.r. Therefore, these
are the amendments which I want to
be accepted bv the House.

Shri P. RBamamurti: I just want
to point out how fallacious and fra-
udulent the claim of the Government
is that they are, under this, provid-
ing for an appellate authority. Here
the clause is absoclutely clear. If
the passport officer is of the opinion
that a copy of the grounds on which
it is refused need not be given in
his discretion is absolute ang supreme
i! he is just of that opinion, then, a
copy need not be punished. Then
how will he make his appeal? From
what? That i{s why I say that this
is a fraudient clause. The entire in-
tention of the Government is to refuse
passporis to a number of people.

I can give my own caz2. In 1946,
T way given 2 passport; I went to
England end a number of countries
in Europe; nothing was said aguinst
me. Later on, in 1982, when I was
the Leader of the Opposition in  the

 gport. At that time, Mr. C. Rajagopal.

achari was the Chief Minister of Mad-
ras. He told mg that the Central Go-
vernment were refusing to give me
the passport. When I came and made
enquiries here, 1 was told that it was
the State Goverament which was refus.
ing to recommend. Then I went to Mr.
Rajagopalachari andtold him that this
was what they told me I told him,
“one of you must be lying; I do not
know who is lying, whether you are
lying or the other man is lying, but
one of you must be lying”. Then I
added, “even if you are not going to
give me a passport, I shall still go
out of the country; you cannot pre-
vent me from going out; and when
I come back, you cannot take any ac-
tion against me because T am a citi-
zen of this country and I have a 1ight
to come back. Simply because, I am
asking for a passport in the normasi
way, 1 am refused,” Ultimately he
came down, when ! threatened him
that 1 would go out in spite of his
refusal. Then he said, “al! right: I
will give it, in order to save my pre-
stige, to such of the other countries;
you change some of the countries and
I will give the passport”. This hap-
pened in 1852, Then when ] went, !
became a normal person.

So, the whole procedure ig for poli-
tical purposes. They denied the pass-
port at that time because they were
governed by politica] considerations
The provisions of this Bill give them
ample powers to refuse, to genhy, pass-
ports to a number of people. All the
assurances that the Minister might
give on floor of this House will have
no validity, We know what value
these assurances have! Therefore oll
the provisions for an appeal are frau-
dulent provisions, They do not mean
it; they just want to hoodwink the
people and that is why they have pro-
vided for an appellate suthority. If
they really mean that, they must ac
cept Mr. Kunte's amendment as well
as the amendment of Mr, Nambisr
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8hri P. N, Solanki: My amendment
18 to omit lines 27 to 31. This is be-
esause of this. 1In some cases the res-
sons will be given by the passport
officer and in some other cases the re-
asons will not given. This is really
confusing, In gll the cases where
passports are denied, the reasons
should be given.

I will just give you one example
which took place three days back A
lady doctor wanted proceed to the
United States. She had been given
a scolarship and she was to report
herself in the Uniteq States on the
2nd July. No reasons were given for
the refusal of a passport to her She
approached me ‘Then we all went to
the passport office Still no reasons
were given We were simply told
that the Passport Bill was pending
before the Parhiament and that they
could only teke a decision after the
Bill was passed Even then the rea-
sons were not given, We gsked whe-
ther we could apply for the passport
on other grounds They said that 1t
might be considereg if we applied or
other grounds, but on (hat ground
there was no hope of her gett:ng the
passport Unless a citizen of this
country is informed as to why he s
forbidden 1o go abroad, why he is
refused a passport, there can be no
other way of finding out what :s the
fault in that particular person and
why he or she is refused g passport.
Therefore, my request is to omit those
lines. The reasons should be given
for granting or not granting a pass-
part

The Deputy-Speaker: 1 shall now
put all the amendments to vote .

Shri Nambiar: Before you put the
amendments to vote, we must know
the mind of the hon. Minister. This
in a very serious clause and this is
the main clause. The hon Minister
must tell us why he Is not accepting
the amendments.

d With your permis-
sion, I shall try to explain one or two
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points that have been raised by hon.
Members while moving thewr amend-
ments.

First of all, as has already been
stated categorically by the Deputy
Minister, the provisions of this Bill
are not meant to be used and will
not be used for any political reasons,
and that 1s an assurance which should
be taken and which should not be
brushed aside lightly.

Shri Dattatraya Kante: Has this
assurance any legal effect?

Shri Swaran Singh: It
legal effect

Shri Dattatraya Kunte: Not 1n the
least

has the

Shri Swaran Singh: 1t has a legal
effect because the grounds on which
passport will be refused gre speit out
in clause 6 of the Bill, and, therefore,
that 1s a legal cover,

Shri Dattatraya Kunte: It
vague as anything

Shri Swaran Singh: Shr1 Nambar's
amendment s obviously restrictive be-
cause he wants the enquiry at that
stape to be restricted to looking at the
columns and to seeing about the iden-
tity etc I am afraid that that will not
cerve the purpose of 1t if the scheme
of the Bill 1s kept in view Clauses §
and 6 of the Bill have to be seen to-
gether. In clause 6 various grounds
are set out on which the passport
authority can refuse the issue of a
passport Obviously, to come to the
conclusion whether the action that is
to be taken at that stage is not hit by
any of the restrictive provisions of
clause 6, i1t will be necessary for the
passport authority to undertake some
enquirv; it will not be just counting
the columns or looking at the identity
and 30 on Let us be quite clear
about this Clause 5 states that there
has to be an enquiry, and that will not
be confined to the limits which Shrf
Nambiar’s amendment proposea to im-
pose on the nature of the enguiry at
that stage. So, on thiz ground. ! can~
not accept his amendment.

is as
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Shri Dattatraya Kunte has put for-
‘ward three amendments to clause 5.
I am not quite sure whether he really
wants to introduce the expression ‘at
its discretion comes to the conclusion’
instead of 'is of the opinion’, 7 think
that that perhaps might give even
greater scope for the exercise of autho-
rity or discretion by the passport
authority. ‘Is of the opinion' or
‘exercises his discretion gnd comes to
the opinion’ is a process through which
any passport authority or any officer
has to go in order to form an opinion,

Shri Daltatraya Kunte: Not neces-
sarily.

Shri Swaran Singh: It ig not as if he
will be blind absolutely when he forms
-or has to form gn opinion. The for-
mation of the opinion will be the
result of his weighing the various
circumstances and an element of exer-
«cise of discretion will also be there.
As 1 look at the scheme and the phra-
seology, 1 fee] that it will not be pro-
per to introduce the expression ‘at its
discretion’.

The two other peints raised by Shri
Dattatraya Kunte when he moved his
amendments have already been replied
to by the Deputy Minister when the
latter was replying to the debate on
the motion for consideration of the
Bill.

I would. therefore, appeal to the
House that these amendments which
are unnecessary or cannot be acceptcd
may be thrown out.

Shri A. 8, Saigal: What about appeal
and what about a tribunal for the

‘purpose?

Shri Swaran Singh: In regard to the
appeal, we have said that the appeal
does lie. The grounds on which a
passport can be refused are spelt out
in clause 6. It iz not on al] of those
grounds that a copy of the order re-
{fusing the passport ig denied, but it is
ouly in certain cases that & copy of
the order refusing the pessport is
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denied. The reasons have to be re-
corded in each cagse. That is provid

ed for in clause 5 clearly. As regarde
the question whether in all these cases,
a copy of the reasons ghould be sup-
plied or not, the only limitation that
is mentioned there is this. If it is not
in public interest, then the copy need
not be given: similarly, there are
several other grounds which have
been spelt out. So, it is not fully res-
trictive on that account, and the appeal
will be competent. They can go in
appeal. At any rate, if a copy is not
supplied, the applicant will know that
it is within one of the grounds men-
tioned.

Shri P. Ramamurti: How is he to
appeal without knowing the reasona?

Shri Swaran Singh: He knows fuil
well that the refusal ig based on one
or other of the three or four considers-
tions on the basis of which a copy is
not supplied; therefore, he has full
knowledge, and he can refute any of
these points

Shri Tenneti Viswanatham: The
reasong need not be disclosed in same
cases.

Shri Swaran Singh: That is what I
am {(rving to explain, The scheme
of the Bill will show that the refusal
to suply a copy of the reasons can be
there only in  certain cases  which
are Spelt out in the clause itself. So
his case will be under pne or the other
of those four provisions. He can still
agitate,

Shei P. Ramamuortl: On what baesis
can he proceed when he does not now
the grounds? This is wonderful.

Shri Nambiar: The difficulty is
this. ...

Mr. Deputy-Speaker: He bas ex-
plained. A second speech is not per-
missible,

Shri Nambiar: The difficulty of the
citizen must be appreciated.
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Myr. Deputy-Speaker: He has appre-
ciateg it and given the answer.

Shri P. Ramamurti: He has been a
jawyer. Has he come across a case
where without knowing the grounds of
refusal a man can appcal?

Bhri Swaran Singh: It he asks my
opinion, 1 have been dealing with
ctses of appeal.

Shart P. Ramamarti: Not as a Minis-
ter, but a a lawyer.

Shri Swaran Singh: As both. As
a lawyer, 1 have drafteq appeais and
as Minister 1 have disposed of them,
I can assure him that several friends
belonging to his party approached me
on eseveral occasions, They preferred
an appeal when passport was refused.
I looked into the cases and in several
cascs when I found that the refusal
was not proper, 1 have granted the
passports,

Bhri P. Ramamurti: That 1s on politi-
cal considerations.

Mr. Deputy-Speaker: 1 shall now
put all the amendments to this clause
to the vote of the House.

Amendments Nos. 15 and 40 to 44 were
put and nepgatived.

Mr Deputy-Speaker: The question
is:

“That clause 5 stand part of the
Bily™.
The wmotion was adopted.
Clause 5 was added to the Bill,

Clause 6 (Refusal of passports, travel
documents etc).

Shri Sradhakar Bapakar: 1 beg to
mave:

Page 4 —

after line 28, insert—

“(f1) that the applicanmt has no
adequate means of supporting
himself outside India consist.
ent with hig dignity and self-
respect as a citizen of India;
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(1Y) that the applicant has not
furnished an  income-tax
clearance certificate from the
appropriate income-tax offi-
cer;” (1) '

8hri Srinibas Mishra: T beg to move:
Page 4,—

omit lines 268 to 33. (4)
Page 4,—

omit lines 37 to 3. (6)
Shri P. N. Solanki: I beg to move:
Jage 3, line 33 —
for “shall” substitute “may”. (17)
Page 4,— '
omit lines 1 to 3. (19)
Page 4, line 8, —
for “shall” substitute “may”. (20)
Page 4,—
omut Lines 18 to 20. (22)
Page 4, line 37—

omit ‘“in the opinion of the Cen-
tral Government”, (25)

Mr. Deputy-Speaker: The amend-
ments are now before the House.

Shri P. N. Solanki: Regarding my
amendments, Nos. 17 and 20, I geek to
substitute the word ‘shall’ by ‘may’.
When the passport officer is given dis-
cretion 10 refuse passport on the
grounds or reasons that he decides,
why should there be a directive again
from Government saying ‘you shall do
this, you shall not do that’, There-
lore, the word ‘shall’ should be substi.
tuted by ‘'may’.

Shri C. C. Demi: In clause 6, the
grounds on which a passport can be
refused are listed. The clause is a
comprehensive one covering ewvery
conceivable ground, and at the emd of
it thera is a sub-clause (i) which puts
this ground, ‘in the opinion of the
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Central Government the issue of a
passport to the applicant will not be
in the public interest’,

I can tell you, having had experience
of administration, that every case of
refusal of passport will be decided
under sub-clause (f). You can go in
appeal, but nothing will happen, We
have got every conceivable objection
covered in the provious sub-clauses.
[ see no reason why there ghould be
an omnibug additional sub-clause
which says that you can refuse a
passport “in public interest”. This
particular sub-clause is ill-conceived
and arbitrary and should not be ther:,
I suggest to Government that at least
this amendment be accepted and the
sub-clause deleted as all the objections
are cmbodied in the first seven or
eight sub-clauses.

17 hrs,

Shri Nambiar: Anything and every-
~hing can be done under this clause.
'They can give a passport to anybody,
or they may not give a passport to
anybody. The whole Bill is reduced
to this by this clause. Buch a type of
loos2 legislation should not be allowed.

“Subject to the other provisions
of this Act, the passport authority
shal] refuse to make an endorse-
ment for visiting any foreign
country under clause (b) or clause
(¢) of sub-section (2) of section §
on any one or more of the follow-
ing grounds, and on no other
ground, namely:

(a) that the applicant may, or is
likely to, engage in such country
in activities prejudicial to the
sovereignty and integrity ‘of
India.”

He may or is likely to engage in guch
activities. So, what iz the crite-
rion to dacide? Suppose I go to
Switzerlang for a rest of three months
or three weeks, you can interpret it
and say that a Communist becoming
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healthier may affect the interests of
the country.

Mr. Deputy-Speaker: There is a
possibility it might do some narm to
you if you go to Switzerland.

Shri Nambiar: Suppose this is taken
Lefore g court of law, what can the
poor Judge do? The Judge will say
section 8 is sp powerful that the
authority can refuse, so he has refus-
ed, my hands are tied, I am unable to
give you any relief, and we will have
to come back paying the fees. Tt is
bvious,

So, I would request the hon. Minis-
ter to delete this clause. I can only
oppose this clausz, I cannot amend it.
it 1s not amendable.

Shri Srinibas Misra: My amendment
15 10 omit sub-clauses, (f) (g) and (i)
in sub-clause (2) at page 4

It reads:

“Subject to the other provisions
of thig Act, the passport authority
shall refuse "

It 1s a madatory provision. The pass-
2ot authority shall refuse on the fol-
‘owing grounds, namely:

“(1) that proceedings in respect
of an offence alleged to have been
committed by the applicant are
pending before g criminal court in
India;"

So, as soon as a criminal case is insti-
tuted against anybody, a passport shali
Y2 refused I may be excused for
using the expression that it is an in-
sane clause. I can thwart snybody's
attempt to go abroad by filling
a case with one witness. The type of
offence should have been prescribed,
whaither it is 8 non-bailable offence or
an offence under the Motor Vehicles
Act or such other acts, for which a
fine of Rs. § iz prescribed, Anybody
anywhere in this country can stop
anybody from going abroad. Then:

“(g) that a warrant or summans
for the appearance, or a warrant
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{or the arrest, of the applicant has
been issued by the court under
any law for the time being in force
or that an ordey prohibiting. .”

“Warrant or summons for appearance”
is insane. Even if I file a case against
Mr. Nambiar that he has promised to
give me Rs. 10 and has not given, a
summons will issur for his appear-
ance. Will that compel the Govern-
ment to refuse a passport to Mr
Nambiar?

These are insane ciauses which
should not haye been there, 1f at all
they are put in, th.y should have
been qualified by the nature of the
offence, whether 1t 1s maral turpitude
or some other serious offence

These days, after the amendment of
the Criminal Procedure Code, repre-
sentation 1s being allowed for the ac-
cused. So, what par is there to a per-
con who 1s accused from  going
abroad, because he can be represented
‘n th> court. 1 take it that was the
oy thing before the draftsmen when
they put this in, to see that the court
proceedings should not be held up
There is provision for that. There is
provision for representation under
the Civil Procedure Code also. So,
why should these two provisions be
there?

Sub-clause (i) has been opposed by
everybody, because it is a blanket
power taken by the Government.

“{i) that in the opimion of the
Central Government a"e issue
of a passport or travel docu-
ment to the applicant will not
be in the public interest.”

It is unguided. unresiricted power
He can say:

‘I am of the opinuon that it would
not be in the public interest’. Mr
Chagla admitted that public interest
has not been definsd. ‘Public inter-
est’ should be defined: if not, why
should this Bill be taken up by this
Gaovernment. In every case, he can
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say: it will not be in public interest
and I am of that opimion. That kind
of thing is unnecessary. It also cannot
stand the test of courts.

Shri Sradhakar Supaka:: Sir, I have
moved my amendments to this
clause. Mr. Nambiar mentioned
about the presence of an applicant
outside India which is likelp to pre-
Judice the friendly relations with any
foreign country. When Sheikh Ab-
dullah was allowed to go outside India,
there was a lot of objection. The
government was taken to task for
allowing him to go abroad and speak
there jeopardising the friendly rela-
tions between our country and some
of the Arab countries. Such caszs are
hikely to arise, Regarding the two
other clauses which I propose, in the
explanatory memorandum  itself it
was stated that there might be many
people who might go outside as
contract labour. Even people who are
students are asked to go abroad by
some of the  passport racketeers,
When they go abroad they find there
are no admission facilities and there
1s also no opportunity to earm any
livelihood. They find themselves in a
very bad p-edicament and that tells
upon our prestige and also our High
Commission or the Pmbassies abroad
are highly embarrassed. For meeting
such situations, I have moved that
clause,

Sn far as the other sub-clause s
concerned. it relates 1o the applicant
furmishing an income-tax clearance
certificate. Hitherto even in the case
of studsnis who have not been earn-
ing anything and who want to go
abroad, this wag required. In the case
of big people, businessmen, we have
alwavs the apprehension and ques-
tions are put in the House as to why
such and such person is allowed to go
abroad as he has such a huge arrear
of income-tax and all that. They ask:
why not have a provision. Unfortu-
nate'y, the Supreme Court judgment
rame cn the 24th of April and the
Or Yinance came into force on the Bth
of May only eleven gaws theresfter,
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Government had no time to weigh all
the pros and cong of the matter and
therefore, they were not in a position
to look into all proposals. The hon.
Minister has promised that he would
look into the matter and cover ail the
loopholes which may be found. 1In
genuine cases where passport should
have been given, why were they re-
fused. He will have to see that. I do
not want to press amendments as I
hope that the Government will take
action.

Shri Swaran Bingh: Sir, it i no
doubt correct that clause 6 is the
operative clause because it spells out
the various principles which will be
weighed by the passport issuing au-
thority. It also mentions in the seve-
ral sub-clauses the reasons or
grounds on which the passport autho-
rity can refuse a passport. You must
have noticed that there has not been
any criticism of the main reasons ac-
cording to which a passport should be
refused, namely, if it threateng the
sovereignty, territorial integrity, ete.
So, it is welcome sign. Some objec-
tion has been raised by my friend
opposite that one of the clauses is a
little too vague, but with his long ex-
perience of administration, he should
readily concede that there is such a
thing as public interest, and an effori
has heen made to spell out and define
various considerations. Still, there
may be a residue which might be still
left; and if on the ground of overall
public interest, the passport {ssuing
authority comes to the conclusion that

a passport should be refused, that
power is retained. In view of the
assurances that have already been

given, that the intention is to grant a
passport when an application is made,
and that those will be only excep-
tions where a passport is refused,
there will be no difficulty. A very
sincere effort hag been made that the
restrictive clauses also should be
strictly gefined. It is for this reason
that an effort has been made to define
the varicus comsiderations and condi-
tions which should cperate for taking
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a decision that the issue of a passport
should be refused. It is for the Arst
time that an effort is being wmsade to
define these restrictive clauses.

1 would appeal to the hon. House,
that the experience that they have
had of the past, should not be a guide
for approaching the provisions of
this Bill, because it is known to the
hon. Members of this House, (Inter-
ruption). Formerly there was no pro-
vision to this effect a3 there was
no statute and when the effort
is made to define the various
clauses hitting against which may
come within the mischief of the
operative clause for refusal, then
great care has been taken to define
those clauses and conditions in a pro-
per form. There may still be certain
cases, some residue still left, and it is
for this reason that the clause relating
to public interest has been retained
For this reason, I would submit that
I am sorry 1 am opposing all the
amendments that have been put for-
ward

Mr. Deputy-Speaker: There are s
number of amendments, With the per-
mission of the House, shall I put them
together?

Shri Sradbakar Supakar: 1 beg to
withdraw my amendment, No. 1.

Amendment No,
withdrawn,

Mr. Deputy-Speaker: 1 ghall then
put amendment Nos. & 6, 17, 19, 20;
22 and 25 together.

Amendments Nos. 4, 8, 17, 18, 20,
22 and 23 were put and negatived

Mr. Deputy-Spesker: The questjon

1 was by leave,

is

“That clause 8 stand part of the
Bill.”
The motion was adopted.
Clausge 8 was added to the Bill
Mr. Deputy-Speaker: We shall no¥

take clause 7. Thete are no amend:
ments.
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Shri C. C, Demi: I have amend-
ment No. 48, which is to clause 7.

Mr. Depaty-Speaker: It is to clause
8.

.8hrl C. C. Desai: It is to clause 7—
duration of passports and travel docu-
ments.

Shri M. R, Masani: It is to clause 7.
It is a mistake in the order paper.

Mr. Deputy-Speaker; Yes.

Clause 7-—~ (Duration of passport. and
travel documents)

Shri C. C. Desal: Sir, 1 beg to move.
Page 5 omit lines | o 7 (46)

As it is, 1t is difficult to get a pass-
port. The person first applies. The
application is forwarded py the pass-
port authorities. It is a printed form
which is prescribed. In it, the apph-
cation is first made. It goes to the
police officer and it takes 6 months
to one year after that to get the pass-
port. The maximum duration for
which a passport is generally issued
is three years. Now Government
want powers to reduce the period at
the discretion of the passport autho-
rities. Their whole concept of a pass-
port is that it is a favour being given
by the Governmeni, whereas our
point is that it ‘s an individual's right,
which can only be refused for rea-
sons of State. I want to delete this
provision which lays down that the
initial period for which a passport is
issued can be curtailed. I suggest that
the prescribed period may be allowed
to remain.

Stwl Surendry Pul Singh: 1 am
sorry I cannot accept the amendment.

Mr. Deputy-Speaker: 1 will now put
amandment No. 46 to the vote of the

Amendment No. 48 was put and ne-
gatived.
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Mr. Deputy-Speaker: The question
is: '

“That clause 7 stand part of the
Bill.”

The motion was adopted.
Clause 7 was added to the Bill.

Clause 8 and 6 were added to the
Bill.

Clause 10— (vgriation, impounding

and revocation of passporty and tra-
vel documents)

Mr. Deputy-Speaker: There are a
number pf amendments.

Shri Srinibas Mishra: I beg to move:
Page 6.—

Omit lines 14 to 18. (7)

Mr. Deputy-Speaker: Amendment
No, 29 is the same as No. 7; it cannot
be 'moved..

Shri K. Narayana BRao: I beg to
move:

Page 5, line 39—
after “may” insert—

“ with the previous approval
of the Central Government,”
(27)

Shri P. N. Solanki: I beg to move:—

Page 6, lines 7 and 8,—

Omit “friendly relations of
India with any foreign country,”
(28)

Shri K. Narayana Rao: I beg to
move:

Page 6,—
Omit lines 22 to 30. (30)
Page 6,—
after line 30, insert—

u(3A) Notwithstanding the pos-
gession of valig passport, the
same may be suspended with ye-
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gard to holders of passports in
India—

(a) it any criminal proceed-
ing is pending in India againsat
the passport holder; or

(b) if the passport holder has
to comply with a lawful war-
rant or summons issued by a
competent court in India.” (31

Shri P. N. Solanki: I beg to move:
Page 7, lines 2 and 3,—

Omit “friendly relations of
India with any foreign country”
{32)

Shri C. C. Desai: I beg to move:
Page 6, lines 7 and 8—

Omit “friendly relations of India
with any foreign country, or in
the interests of the general pub-
lic” (47

Shri Dattatraya Kunte: |
move:

beg 10

Page 6, line 38,—

Omit ,on demand” (48)

Page 7, line 1,—
for “is of the opinion” gubsf:-
tute—

“in its discretion comes to the
conclusion” (49)

Shri C. C. Desal: 1 beg to move:
p‘u 79"‘"

Omit lines 5§ to 1. (50)
Mr. Deputy-Speaker: All these
amendments are now before the
House.

Shri C. C. Desal: 1 want to omit the
lines:
“friendly relations of India with
any fareign country”.

We have recently seen the subser-
vience of this Government o the
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Arabs. 1 feel a provision like this
could be used to deny the issue of
paasport for a country like Israel.
They can say that if abyone goes (o
Israel, friendly countries wiil be
offended. Probably there are cases
where people have applied for a
passport to Israel and have been re-
fused merely: on the ground that Mr.
Nasser would be offended. This is not
consistent with our self-respect. We
should not be guided in these matters
by what the other countries may say
or feel. Therefore. this particular

clause cught to be deleted from the
Bili.

Shri Srinibas Misra: Sir, I have
moved this amendment seeking to
delete sub-clause (e) of sub-clause (3)
for the same reasons for which I
moved ‘my amendment for deleting
sub-clauses (e) and (f) in clause 5.

1720 hrs,
[MRr. Speaxzr in the Chair]

I am sorry, although I moved for
omitting sub-clause (f) and (g) the
significance of my arguments were
lost on the hon. Minister who did
not even care to reply to my points
and say these should not be omitted.
Here also the reasons are the same,
that if after a person gets a passport
a false case is filed against him and
he is summoned t5 the court whereby
a case is pending against him, then
the Government can withdraw the
passport, impound it and altey the
conditions. Therefore, this sub-clause
also should be omitted.

Sh-{ X, Narayasa Rao: Sir, actually,
there is common ground between
clause 6 and clause 10 of this Bill. In
both the clauses the grounds are
mentioned for rejection of a passport.
for rejection of endorsement of 2
passport, or impounding a passport
etc. There my amendment sought to
see that the existence of g criminal
case pending against an applicant
should not be the ground for rejec-
tion of the application at all. Simply
because a case is pending, the appli-
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cation should not be rejected. In
the ultimate analysis the applicant
may be mcquitted. Therefore, the pro-
per cowse should be to keep the app-
lication pending during the pendency
of the case. Sumilarly, simply because
a summons has been issued against
me to appear before a court, which
may be of a very innocuous thing,
should my application for a passport
be rejecied or the passport which has
been issued to me be revoked or im-
pounded? In all these situations the
proper course would be to keep, in
one case, the application in suspen-
sion ani, in the other, the use of the
passport in suspension. That is why
I have moved amendments to delete
certain provisions and to substitute
in their place a provision for suspen-
sion of the application and for sus-
pension of the use of the passport till
the disposal of the case.

Shri Dattatraya Kunte: Sir, I have
moved two amendments. Stmilar am-
endments were moved to a previous
clause and in reply to those amend-
ments the hon. Minister of Defence
was trying to defend the Govern-
ment's position The attitude he took
was that there was nothing wrong in
the amendments moved by me. He
said, if the amendment was accepted
the position would be more strict and
stringent for the applicant ang there-
fore he would not accept the amend.
ment. I cannot understand the very
intelligent argument of his. In oppo-
sing an amendment later on he was
trying to tell the House that these
officers will be very careful. He was
giving his own experience, that he
had looked into the cases of passports
being rejected and in many cases they
were granted. But where iz the
guarantee that we will have officers
like Shri Swaran Singh everywhere
who will give those decisions? When
they are talking of very intelligent
officers, 1 am reminded of the great
Mmathematician Newton. What thao-
pened to him was, once one of his
majdservants came to him sawing that
the milkman was askine for seven
dava’ charges for the milk. He did
not know what was the amount of
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milk taken. He was told that it was
one litre per day and the rate was
three pence per litre. So Newton
started calculating, he went into loga-
rithms and anti-logarithms and ulti

mately came to the decision that the

amount was between 20 and 22. The

‘maid-servan., wondered that the
great scientist, the great mathemat:-
cian who was made a Member of the
Royal Society by the King of Eng-
laad was not able to give the simple
answer that 7 muitiplied by 3 gave 21,
That is what happens to people who
are highly placed For instance, my
friend from Calcutta tells me: sup-
pose a person receives a summons for
having committed public nuisance in
the streets, should the passport be
rejected on that ground? Therefore,
we must draft our legislation jn such
a manner that those persons who are
left to administer the law do under-
stand the meaning and gense of these
words and that they do not act like
Newton. Therefore, 1 am pressing my
amendments.

Shri Surendra Pal Singh: I am not
prepared to accept any of the amend-
ments.

Mr. Speaker: | think I will put all
the amendments together. I am put-
ting amendment Nos. 7, 27, 28, 30,
31, 32, 47, 48, 49 and 30 to the vote
of the House

Amendments Nos. 7, 27, 28 30, 31, 32,
and 47 to SO0 were put and negatived.

Shri Srinibas Misra: When these
amendments relate to different mat-

ters how can they be put together to
the vote of the House in this way?

Mr. Speaker: The question is:

“That clause 10 stang part of the
Bill”

The motion was adopted.
Clause 10 was added to the B,
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Clamse 11.- (Appeals)
Shri Dattatraya Kunte: I beg to

move:
Page 7, lines 82 and 38—

Jor “and within such period as
may be prescribed.”

substitute “within thirty days
from the receipt of the orders” (51)

Shn M. R. Masani: | beg to move:
Page 7, line 27~

after “gection 3" insert—
“or section 6" (38)
Page 7,—

omi¢ lines 34 and 33.
Page 8 —

omit lines 13 and 14,

(34)

Of these three amendments, one 1s
& routine one. In fact, it is a nustake
to which I want to draw the attention
of the Minister. In the matter of ap-
peals this clause refers to clauses 5
and 10. I may point out that clause
6 is also of a similar nature and uf the
Bill had been properly drafted it
would have included clause 6 also
as a section from which an appeal
would lie, This is & constructive sug-
gestion that I am offering to my hon.
friend.

My two other amendments are on
the fundamenta' question whether the
denial of passport should or should
not be made a justiciable matter. Since
it is already 5.30 pm, Sir, perhaps
you would allow me to continue my
observations tomorrow morning.

The Deputy Minister in the Depert-
ment of Parliamentary Aflairs (Shri
Muthyal Rac): Bir, the time has al-
ready been extended by one hour by
the Deputy-Speaker, It would not be
possible for the Government to accept
extension of time still further,
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oppase the Bill during the third read-
ing and we want to divide the House.

An hot, Member: We have to take
up the China question now.

Shrj M, R. Masan}: This is a very
important clause. Further, we want
to oppose it during the third reading.

Mr, Speaker: Tomorrow wou'd you
be able to finish it in one hour's time?

Shri M, R, Masani; ] think oane hour
would be adequate tomorrow.

1728 hrs

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

Siege or INpiIAN EmBABSY ™ Pxxmee
AND SERIOUS DETERIORATION IN INDLA-
CHINA RELATIONa

Mr. Bpeaker: We will now take up
the Calling Attention Notice.

Shri Seshiyan (Kumbakonam): Is
it a Calling Attention or a general
discussion?

Mr. Bpeaker: Calling
Notice.

Attention

Shri Seshiyzn: SIr, you said in the
morning that the Minister wil make
a statement. So, all parties may be
given opportunities.

Mr. Speaker: There are 50 names
in the Calling Attention Notice.

How could I give opportunity to all
of them?

Shri 8. A. Dange (Bombay Central
South): You may ask the spokesman
of each party to make a statement
That would be easier.

of wwy fawy (pic) : oo
mirew, & afvwenfy e g &
frarfafay fevw @ dicdifes
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sl &1 sarremrar § Wi srdaT ST
g et Hqgr awmem € —

¥ feaa wrefia gamara v oifa
TORT wnn, O ok 7 wwaw
o Rfewwrd Hawg & faow wa
AY ¥ WATL TN £, w1 i3
® A N wafw agar
T o s mm wdlw ow-
AT FTU EHETT § gAY AQ ga-
T q9wT W1 @ fRar S Aee
% gk wg o< Sifaqr gra e fadt
AL WY AT WX G E Y AT
§ X WTE-NT Gravd] 7T TR &9
& fawear

The Minister of Defence (Shri
Swaran Siagh): Mr, Speaker, Sir, hon.
Memberas would be inteiested in the
latest developments about the situation
of our Embassy in Peking. We have
now, afler considerable delay received
a full report from our Charge
d’ Affaires. Members will recall that at
11.00 am. on 17th June, the Chinese
Foreign Minmter suddenly demanded
the evacuation of all members and
their familieg residing in different
parts of Peking in the Embassy com-
pound. A period of two hours was
given for this operation but, by the
time the Charge d' Affaires returned to
the Embassy half hour had already
passed, No cars which were already in
thea Embassy were permilted by the
Chinese to be ‘aken out of the Embassy
campound to bring in the families. It
was therefore necessary to bring in
families living in about 15 to 20 flats
about 3 miles away from the residence
in one or two vehicles belonging to the
Embassy and & number of cars and
vans lent to us by some friendly Mis-
sions, By the concerted efforts of the
Embasgy personnel and these friendly
Missions our staff managed to eva-
custe gvery singly family before the
expiry of the time limit that is within
0 minuies.
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Shri M, BR. Masani (Rajkot):

were the friendly missiong?

Who

Shri Swaran Singh: The total num-
ber of induviduals 1a the LEmbassy
today 1S bt inciuding 16 women and
43 cnlaien. Une ldmuy ieri 10r india a
day oelore the siege bpegan. Mr. RHbo
who accompanied SOr1 kaghunath and
Vijay w tlong Kong and ithe weexly
cou:ler who was 1n Hong Kong have
been asked to stay Dback in hong
Kong, unul the positon becomes
clear. Hon'ble Memoers will recall
that even before the continement of
the whoie Embassy personnel n the
building, demonstrations by Red
Guards in front of the Embassy had
already gone on for seve.al days
Since the actual siege began dey before
yesterday, HReq Guards have pre-
vented any access of vehicles to the
Embassy by blocking up the whole
stieet. The sou-cailed “masses’ have
smashed every w.ndow and door ol
the Embassy building facing the
street, and the reception rooms which
are ad)acent to the street have been
complete y wrecked. 50 far there has
been ng attempt at forcang entrance
1nto the Embassy premuses, Aithough
a small back gate has been damaged.
Our Embassy reports that hundreds
of demonstrators stood on two sides
of the Embassy compound and hurled
stones and broken glasses mto the
Embassy compound making it impossi-
ble for movements within the
Embassy between the two wings. No
injury has been caused to anybody
yet but since windows in the recep-
tion and dining rooms of the residence
and other sections of the Chancery
face the road, there is at every
moment the likelihood of stones falling
into the building itself with a possi-
bility of hurt being caused to women
and children. Precau ions are being
taken against this eventuglity. While
all this was going on repeated
attempts made by the CDA to comtact
the Foreign Ministry were frustrated
either by lineg being cut off or by
false excuses, Hon. Members sheuld
realise that the total area -of the-
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(Shri Swaran Singh]

Embassy compound is not more than
1§ acres, divided iato two buildings
and a few out houses. Friendly Mis-
sions were prevented from bringing
provigions until this morning, when
some provisions were finally permitted
by two members of the Chinese staff
of the Embassy. Eversince the mege
began there has been a sus.ained
campaign to tertorise the Embassy
personnel. There have been tontinuous
demonstrations, burning of effigies and
Qealening noises caused by at least
30 loud gpeakerg blaring away glogans
day and night into this small Embassy
area. Apa:t from the elementary
physical problems this makes normsl
lives impossible for Embassy person-
nel. Hon. members can visualise the
psychological torture to which our
offices and staff in the Embassy of
ladia, Peking and their families are
being subjected to,

To put it briefly, our Embassy 1s
besieged and the personnel of the
Embassy are virtually held ag priso-
ners. There have been similar sieges
in Peking in the last one year in some
other Embassies but what our peop'e
are now enduring is much worse
mainly because our Embassy com-
pound s compara‘ively small. Also,
the only communications we are hav-
ing with the outside world is the
telephone and even in this case we are
told that for full 8 hourg on the day
the siege began the Foreign Office re-
fused to snswer our telephone calls.

In spite of the almost unendurable
strain that they are being subjected to,
1 am happy to announce that, in al’
his messages, our CDA has conveyed
to us the determination of our
Embassy personnel to go through this
ordeal without financing.

The Chinese CDA was summoned to
the Ministry of External Affairs yes-
terday. A most emphatic protest was
regarding the totally unjusti.
fled and wnwarranted sisge of the
Embassy premises.

#i

JUNE 19, 1967

Indian Embassy 6016

m Peking (C.A.)

The Embassy was informed that un-
less the restrictions on the movement
of our officers angd personne] were re-
moved and povisions allowed to go
through, within 24 hours, the Govern-
ment of India would be obliged to
take app - iate counter measures,
for whic.. . e Chinese Government
will be obliged to bear so'e responsi-
bility. The Embassy was also inform-
ed.that, as regards Mr, Chen Lu Chih
and Mr, lisien Cheng Hao the notes
already communicated gstand. How-
ever, on humanitarian grounds siace
it is slleged that they have received
injuries, it is not being enforced
immediately

Hon. Members must have seen the
reports in the Press about the unsee-
mly behaviour of the Chinese person-
ne! at the Willingdon Hospital where
the seven injured Chinese have been
recejving treatment. Expert at'ention
has been given to these injured per-
sonnel, indeed Chinese Embassy Offi-
cials expiessed gratification to our offi-
cers at the medical facilities and
atien’ion given tg them. The Chinese
CDA during hig conversation was also
informed that if, as is alleged Mr.
Chen Lu Chih has suftered injury he
could also be sent to the Willingdon
Hospital where he would receive the
best treatment possible. Notwithstand-
ing a'l the arrangements made yester-
day the Chinese Embassy personnel
tried 1o interfere in the administra-
tion of the hospital. A Doctor of the
Pakistan High Commission was aiso
brought by the CDA as “a friend”
to see the Chinese patients. The hos-
pital authorities informed the Chinest
CDA that he was welcome to see his
colleagues. but the hospital could not
permit foreign doctors to treat
patients inside the Government hospi-
‘als. In the conversation with the
Chinese CDA, it was also mentioned
that. in Peking also, Embassy doctors
are not allowed to treast patients in-
side Chinese government hospital

Subeequently, the Chinese Bmbessy
personne] insisted on shouting slogans
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in Chinese and on having a portrait of
Mao Tse Tung hung in the hospitsl
where the patients were accommodat-

ed, obviously for propagandist pur-
poses Naturally the hospital remov-
ed, obviously from propagandist pu:-
sion and insisted that this kind of be-
haviour 1n a hospital could not be
permitted Four of the patients were
discharged by the Willingdon Hospital
yesterday evening, the three others
are improving steadily There 1s no

cause for anxiety but they are being
kept under observation

Late last night our Charge d
Affaires 1n Peking was asked to go to
the Chincge Foreign Office He agreed
to go only after proper assurances had
been given about his safe transit
through the demonstrators The
Foreign Office demanded that the
Government of India should permit the
Chinese Government to send a civil
atrcraft to New Delhi to evacuate the
Chinese Embassy personnel njured
in the recent incident on June 16
1967 We have already issued instruc-
tions to our Charge d' Affaires to
inform the Chinese Government that
unless and un 1l the present siege of
the Embassy 1s Lifted, the Government

of Iadia 13 not prepared to conside:
such a request

1f the Chinese Government does not
comply with the demands raised in
our note within the specified ume

hmit appropriate counter
will be taken

measures<

S8hri Nath Pai (Rajapur) The time
13 over; the thne has expired

Shri . Kandappan (Mettur) The

time Umit expired at 3 P. M We
should have { ' some action
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o, g (awq  wemw sy, AW
SqAEQT FT AT § 1 AT A AT AT
w1 gy § 39 ¥ sheafay v arast
1 S e A fear o § 4w
TaAfeRY 1 fu @, faaer @
& wRw & w *x K@y wmr, Aqmw &
WA g & S @ ¥ Wi
Wt 3 & @ W v Ay
T gt w1 frar @, 7 o &
M AP awt A ) haw
fafrmesr wemrr §  arvdga ¥
T £Y qewn mn, qwwr o ol
T Y AT AT FdAE FW AW
U, AR § T w § R el
TR T aa & X F agT 0
FEETQ T A9t gy wATE Fy WA
wifeT €0 s WY T W SRHY
37

Shr: Swaran Singh: I am very sorry
that the hon Member should describe
such g serioug s: uation as ‘Mazaak’

ot wy fawd B W spnfers
FF 1 AT AW WEW ITR Y
wtfew sx@E | WY ST QYT F 4
moRImE IRy ?

Shri Swarap Singh: I would res-
pectfully urge

o Wy fawg  www WM,
T A AE w1 § wrod qer g,
AT G A F AT Y E ?

Mr. Speaker: Of course, the call-
attention was there I had requested
the Minister to make a comprehensive
statement because of not omnly the
points raised here but we also war'-
ed to know what had happened after
3 PM That 1s why we postponed this
1l 5:30 P M. to enab'e the Minister
to give some information whethar the
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[Mr. Speaker]
siege had been lifted apd if not, what
was the position about it. If the hon.
Minister has some information about
it hg can give,

I do not know whether all of you
can put questions. (Interruptions) I
have already told the Minister that
whatever information he has, from 3
to 6 P. M, he can give.

Shri 8 A. Dange (Bombay Central)
South): Before the Minister proceeds
to answer Mr. Limaye's Question....

ofi 7y fawd : St w3 Qf
T, BT QAT FTIE G |

Shri 8. A. Dange:....would he also
give us information as to whether a
counter-request was sent by the Gov-
ernment of India that they would
like to send an aircraft to evacuate
their women and children who are
besieged there and whether the Chi-
nese Government would accept this
request and whether the Government
of India has such an intention. Why
can't we lock up the embassy there
and evacuate our personnel instead
of allowing them to be tortured ike
this? That is the point. Let the
Embassy here also be looked up and
let them also go.

Mr, Spesker: This will come in
‘questions’. That is, of course, a per-
tinent point. We read in the Press
today that they had asked for permis-
sion to send a plane to take the
Embassy staff. Whether such a request
has been made by us is the guestion
Of course, the main thing is whether,
after 3 P. M., any other event has hap-

pened

Sbri 8. A. Dange: Do they wish to
send a ship?

Shri Swarag siagh: I would appeal
to the hon. members that we should
not treat it as a political issue; it is
a pationa] issue snd we should all
approach this problem not with a view
to criticising the Government, but we
should view it as s problem that we
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have to tackle and tackle jt consistent
with our national honour and dignity.
dignity. (Interruptions).

Shri Kanwar Lal Gupta: (Delhi
dsadnr): Let him tell us what he has
one.

Shrj Bal Raj Madhok (South Delhi):
When we haq fixed that this would be
taken up at 530 p.m. we did s0 in the
morning on the understanding that he
would have some information.

Mr. Speaker: I have myself amd
that,

o W fawd - wemw Agw, ¥
fw 50 ft o § fw wR
% fax w7 w37 @ & | wuT Al ag
W E g A, W W
Ceaul Cic i (1 i A

Mr. Speaker: Let us hear the hon.
Minister now.

o arn fagm€; awd S (xERH-
) : T T T §, g T AT
wigx & fr ® g oy A
T wer ¥ foy & g ?

Mr. Speaker: 1 shall allow the hon.
Member to put questions later

of) gzn famé; wwdd . WA
qw § ¢ @t wrow g9 fear § ( i
T, goRr ¥ et w1 e few
my ..

Mr. Specker. On behalf of all the
Members, T have done that myself, But
hon. Members are not aliowing the
hon. Minister to answer, Let us alloWw
him to say. .

Shri M. L Sendhl (New Dalli): We
want action.
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Shri Swaran Bingh: We have not
received information that the siege
has been lified, and we are proceeding
on this basis; for further steps that
we should take we are proceeding on
this basis that the siege of our
Embaasy in Peking continues, and it
ig our intention to take a decision on
our side, and we intend to deliver. ...

An hon Member: When?

Shri Swaran Singh: . . . a note to
the Chinese representative here some
time this evning.

Mr. Speaker: Now, we shall have to
think about how we shall proceed with
this, Many hon. Members want to ask
some questions and elicit information,
or agk for clarifications. Or they may
also like to make some suggestions.
There are 50 names On the list before
me, and 1 cannot possibly call all of
them.

8hri D, C. Sharma (Gurdaspur). We
on this side of the House are also equ-
ally concerned,

Mr. Speaker: Apart from these 50
Members, there are others also, The
House consists of five hundred odd
Members. I know that. There are 50
Members who have given notice of
this, But I shall not be in a position
to call all of them. May 1, therefore,
call one from each party, and two or
three from the Congresy side also?

Shri Nath Pai: Why there or four
from that side? None from that party
should be called

Mr. Speaker: It has been agreed to
by all of us that 50:50 would be the
sharing between the two sides .

Shri Nath Pai: All these gifficulties
have arisen because of their bungling

Mr. Speaker: This is a matter about
which we are all agreed, Naturally,
we are all worried about it. There-
fore, may 1 request hon. Members to
keep a little calm and speak one by
one? After all, Government also are
equally snxioug to do something. But
perhap,y they would need time. (In-
terruptiong) .

JYAISTHA 28, 1880 (SAKA)
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Whatever that may be, let us not
start talking simultaneously. Il j3 no
use ten Members getting up and speak-
ing simul aneously. I would call one
Member from each party, either the
leader or anybody that the leader may

suggest, Let us have some order in
t}m.

Shri S. KEandappan: He sghould give
sraight answers.

o oy fawd : seam wgra, W
WA g ¥ s oy aw
wTOET GETE EF ¥ | FH THRY AN |
Mr. Speaker: If Shri Madhu Limaye

has not got an answer for any of his
questions, he may say that,

of wg fam7 . A ogF g W
g TETV A4 WY 8, 98N IT BT HATH
ot S

Mr. Speaker: That ijs what I have
said. It the hon. Minister can give
any extra information, I shall be cery
happy. If not, the hon. Member ¢an
ask for it again There is no difficulty
about §t,

of wy fawd - AR @y q@ w7
warq feoarg®, 3@ & I@ wOW qOR
w1 HYST SAT |

Mr. Speaker: Has the hon. Minister
any other information to give?

Shri Swaran Singh: I have given
whatever information was available.

o ®o w0 faardt (wfear)
it wy formy wge ¥ O wrE-E
afew a1 }, Iwdt foax amw g,
37 %1 sara fefreeT aga & aff femr
&) sdt A ¥ FEL WAL qEW ¥ AN
g I5TAT , T & Y ¥, gy
Wt & o #, I w7 N ww ot
frar g1 1 fa? gaeREiR W ww,
% TR 98 I |
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Mr, Speaker: The hoa, Member is
perfectly right . . .

Shri D. C. S8harma: We do not stand
when you are on your legs, . . .

Mr, Speaker: I do not expect him to,

Shri D. C. Sharma: But the fact of
the matter js that the hon. Minister of
External Affairs has said nothing more
than what we have already read in the
papers this morning. What purpose is
then served by this calling-aitention
notice* Wha' 15 the use of ranrsing
this matter when we are going to get
a rehash of the newspaper reports
that we read this morming in T"«
Hindustan Times, The Statesman, The
Indian Express, The Times of Indic
and all kinds of other papers?

Mr. Speaker: I entirely agree with
the hon, Members. But if the hon
Minister says that that he has no addi-
tiona] information to give, I wonder
what the Chair can do . . .

Shri Randhir Singh (Rohtak):
him make the statement tomorrow,

Let

Wi geR WY cEne (IR)
yaTA Fft Wt & warw fmangd

Mr. Speaker: No please, After all
both the Foreign Minister and 1ihe
P-‘'me Minister a~e here. Whatever

information is available, they will
give If they are not able to give more
information, the Chsir cannot neip.

o we fawy : qeAw AT
® F ¥ giwir &% oY @l 9T gW
AT O ATHT 97 | AF A & wAm
"W @w Ay
ot wgRw wrrere At & 7

it gy Fare F ol ot & T
¥ fad a3t & O gy Wi & e It
wrey fedft A AR, w0 R @
at Foft swrh Al ¥ 7 A
oqrr arede w7 feew § W@ N ww
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Fer e wigy 1w & W@
WTT % gery g7 & wor fet § fv @
% I ¥ & gw geer ayve gOT |

Shri 8waran Singh: I have got this
information about the press conferance
in Hongkong. It wag cancelleq be-
cause Mr, Raghunath way to report to
our Government first. The presg con-
ference was helg on Mr. Raghunath's
arrival here yesterday.

Shri M. L., Sondhi: Was it on Chinese

advice because it took away all the
significance from it?
Shri Swaran Singh: 1 have said

that 1 have np further information.

@ wae Ww g o A9 W
&1yt oy |t wifgd | ag A faw-
e fs 3 aX & W FOETT WY v
et § | qE FEY AAWTYT ATAT AX WTW
Tear g ?

Shri S. S. Kothari (Mandsaur): Th=
onl way-out 18 ‘o sever diplomatic
relations and close the chapter.

Shri N. Dandeker (Jamnagar): Mr
Speaker, 1 really wish on g matter
like this it was; the Prime Minister
who had dealt with this and who
should have repl:ed because this Mini-
ster. who has in fact only just seen
this statement which~he has read out.
hie 5 habit of provoking the House
i"to a situat:on to which he himself
then refers as undignified. 1 really
think thiy ig a very difficult question
and it is a maitter which we ought to
approach quit. dispassionately.

To begin with, 1 think I am right
in saying that our Embassy Staff in
Peking, both those who have come
back as well ag those who have 'C
mained there, have suffered grea!
humiliation. We have followed thes®
terrible happenings not only Wit
great anxiety and sympathy but also
with a greai senge of humiliation i
‘his country. It everybody here feei
strongly about this, it is because of
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the humilia ing anq servile position
we have been accepting wis-a-vis
China in the last five years. Every-
body without exception was of the
opinioin that after the Colombo dis-
cussins failed, a. least then we should
have severed diplcmatic connections,
or we wshould have done so anyway
when in Peking and all over China
there began this stupendous, organised
mob terrorism, or at least lately when
other foreign missions have been so
terib'y  bad'y trea’ed—even our
frien”s the Russians’ and various other
missions. But we just seem to go on
taking this lying down, even  when
kicked about, humiliated and so on.

This is really the crux of the whale
thing, that the Government do not
seem capable of taking any dignified
attitude, any dignified action. The
minimum action which seems to have
been called for at the present juncture
should have been the severance of
diplomatic relations.

Today, the governments yltimatum,
if I might go call it, expired at 3 P.M.
They are now going to sit and think
of what they are going to do, Good
heavens! Sir, I thought even twhen
they jssued this ultimatum, their mind
would have been clear as to what they
were going to do when it expired.

Sir, if I am guilty of taking this to
the leval of passion, I am sorry; but
these things provoke one. And when
one adds the pontification by the
Minister, it really makes matters worse
because, right throughcut the country,
there is a s2aze of humiliation and in-
dignation. There has been a sense of
hienilaition righ sinze the India-Chinn
war; there has been humiliation at the
way they have been treating our notes
and protests and the massive corres-
pondence that has been going on to
Nno purpose,

The Minister says other missions
have also been treated badly. So,
everybody cught to have known what
we were in for. Therefore the firs!
question that really does arise is; is
the Government ever going to assume
a.dignifieq stance, a posture of dignity
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in this country and tell the Chinese,
“we wil] not have anything more to
do with you”? and will they stop all
this business of keeping windows 2pen
with China so that they can throw no
more dirt at us?

One other question is this, The
Minister mentioned that in our plight
other missions were helpful, friendly.
Is there any reason why he does not
mention their names? Could we hava
tite names of such people on the spot
who helped us, to whom we should
ot least acknowledge thanks for the
assistance they have given? It seems
to be a particular puerile kind of
attitude to take, to be kicked around
ourselves and not have the decency
to mention the names of people who
have helped us, as to which, if the
Minister will not do it, at least some
of us here would like publicly to thank
them for the assistance they have ren-
dered.

Mr. Speaker: Shri Madhok.

Shri Nath Pai: This will not do
please, T submit if wa want ‘o get a
worthwhile reply. This blanket reply
does not help, we have never benefited,
Let every question be separately re-
plied teo.

Mr. Speaker: After all, it was only
an opinion expressed.

Shr i P. Dandeker:
questions,

There were two

®

Mr, Speaker: The guestion is whe-
ther we are going {6 break our relia-
tions with them. The same or gimilar
suestions may be asked by gther mem-
bers aleo. It is already five minutes
to six. If ten or twelve people are to
ask similar questions, I do not mind.
let us see if repetition will not be
there.

Shri Swaran Singh: I do share the
indignation of our people at the atfi-
tude and behaviour, uncivilised beha-

viour. of the Chinese towards the
members of our mission, and, as I
have already indicated, at 6 », m.,

within g few minutes from now, it is
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[Shri Swaran Singh]}
our intention, taking everything into

consideration, to impose restrictions
on the members of the Chiezte staff in
Delhi, and they will be on & recipro-
cal basis. The type of restrictions
that are imposed on the memberg of
our staff there in China, similar res-
trictions are intended to be imposed on
their staff in this country.

The severance of diplomatic rela-
tions is a bigger issue, upon which we
should take 5 decision not when we
are faced, with, this immediate pro-
blem. We should try to set'le this first,
and we should not link the question of
severance of diplomatic relationg with
this. That is a bigger issue, about
which the Government position has
been clarified before, and there is no
alteration in Government's policy in
regard to the continuance of diploma-
tic relations,

Shei N, Dandeker; | wanted the
names of the missions. I would like
to thank those friendly countries.
Which are those countries? Why is he
suppressing the information?

Shri Swaran Singh: I am not supp
ressing anything. At the present
moment 1 have not got the names of
those countries. I will communicate
them as soop as I get the names,

Shri Dandeker: Do I un.rstand
that the Minister does not know who
were friendly to us?

Mr. Speaker: Al] countries ore
friendly. He should get information.
L]

Shyy 8. Xandsppan: On a point of
order., We are discussing such an im-
portant issue.

8brl N. Damdeker: It is extraordi
nary that the Minister shoulq not
know the names of the friendly mis-
siong who helped us, I would like to
say from here, many members would
like to express. our thanks to these
missions.

Mr. Spesker: We have 30 many
friendly nations. It ig a question of

the friendly nation; who helped us
there.
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Shri 8. Kandappan: On a point of
order. We are discussing such a vital
issue and the Minister gays ‘hat he
has no informstion. In an yesterday’s
English daily from Madras, I have
seen the names of those countrig? am-
bassies that had helped us, Why could
not the Government get that informa-
tion?

Mr, Speaker: It iz a question. What
is the point order.

oft vy faud : oy Tw w®Y W@ W@
g? T84 8 rremun pfew s
wi i wmd § ?

o AT MW T FW o wward
¥ qg wTAW A ?

Shri Swaran Singh: I would appeal
1o the hon. Memberg that they should
be a little more indulgent to me be-
cause I depend upon the information
that I received from the E. A. Minis-
try. After all it {g my intentiopp to
give all the information that I have, I
have just received information that
the embarssies of Bri ain, France, Yugo-
slavia, Socialist countries . . . (Inter-
ruptions) Indonesis and the Scandi-
navian countrieg heiped our mission..
(Interruptions.) 1 would like to asstre
the hon, Members that it i{s not my in-
tention to suppress anything; after all
I do not get anything by suppressing
any information. I will pasy on 2ll
the Information that 1 get from the
Ministry. If on any specific issue
they want information, [ will try my
best to collect it

Shri Hem Barsa (Mangaldsi): This
morning, you directed the hen. Minis-
ter to make a comprehensive state-
ment. The names of these friendly
nationg are already in the Press; We
have read about them. Whan this
question wes put gpecifically so many
Ministers run to the official gallery.
and the official gallery have given him
s list and that List also g DOt comP
lete. That is trotble.
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are going to take reciprocal action
agaiost the Chinesa in the Chinese
Embassy here. This has been the prac-
tice; we have been behaving as reac-
tionaries. The Chinese take some ac-
tion and we react to that. What the
country needs today ig a positive
#pproach....

(8hri Hem Baroa: 13 it not a new
meaning, 8ir?

Shri Bal Raj Madhok: The hon.
Minjster says that we should be in-
dulgent to him and that it 13 a
nationa] question. I agree with him
that it is 30 and we should have a
national policy towards China. The
people of India want 3 positive policy
of which there should be at Icas
four planks: first, break of diplomatic
relations with China; second, raise
the issue of Tibet and repudiate the
treaty of 1854; third; withdraw support
to Chinese entry into the UN, ana
fourth, establish friendly relations
with those countries which are interes-
ted in containing China gnd which are
threatened by China. These are the
four planks of worthwhile, nationat,
positive policy towards China. The
Government talked of national danger
and I agree with it Is the Govern-
ment prepared for sitting down witn
the other national] parties of the
country and evolve a national policy
on these lines of which the first plank
i3 the Immediate break-off of diploma-
tic relations with China? That is mYy
specific question,

Shri Swaran Siagh: The specific rep-
1y is that at this stage, this quottion of
severance of diplomatic relations §s not
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such background what did the Govern-
ment do all along to prepare our own
embassy staff and to bring all the
families of our embassy together? Why
have the Government failed in this
primary duty of giving protection to
them and maintain the dignity of our
embassy in Peking?

Bhril Swaran Bingh: Sir, let us not
forget that the primary duty of afford-
ing protection to the members of any
foreign mission is that of the host
government, It is our responsibility
here 1n Delhi to provide protection to
members of the diplomatic corps of
other countries. (Interruptions).

Mr. Bpeaker: Please hear him.

Shri M. L. Sondhi: It iz an hrele-
vant reply.

Shri Swaran Singh: 1 wish rele-
vance were the virtue that should be
followed by the other mdel It is
extremely relevant. This is the res-
ponsibility that is accepted in inter-
national practice, that the host coun~
try 13 to provide protection to the
members of g foreign mussion, (Inter-
ruption). It 18 true that when a
special situa.on arises or there is a
special danger, then we have speci-
fically to take up wi h the government
of the country to which our diplomats
are accredited, to take special mea-
sures. In this particular case, our
members of the mission were staying
in different flats, and there was no
lack of security as such. When they
were living in those wvarious flats, on
this occasion, as 1 have said, the
Chinese authorities asked the mem-
bers to move into the embassy build-
ing, and in accordance with that, we
moved them quickly into this build-
ing, because this was what was re-
qguired by—Interruption)—Now,, this
was an unjust and uncalled for
requirement by them; they should
have afforded protection to our mem-
bers of the staff even in the flats thay
were residing. They failed in thelr
duty and they illegally asked oux
people in an unjustified manner, the
members of our staff and othere-do
move into the embassy bullding
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Shri 8, A, Dange: 1 am not raizing
Guesations of long-term palicy just now.
what is at s.ake is the safety of the
women and children bemeged in the
Indian embasay, and the safety of the
staft there. The Chinese have asked
that they want to send an aeroplane
to evacuate their personnel. Is the
Government prepared to send an air-
craft on our part to evacuate our per-
sonnel whith is already besieged? The
Minister speaks of reciprocal beha-
viour. The Chinese leaders, whatever
their diplomatic notions may be, in the
present circums.ances they are shown
to be highly cultured gangsters and it
is such a relationship that is estab.
lished by those gentlemen with our
peaple in Pek:ng. 1 hope the Minister
is not calling for reciprocal barbarism
on our part. Please do no! do that.
But then I would request that we do
send our aircraft and do not go in
search of a ship to go to Hong Kong
and evacuate them, evacuate our
women and chijdren. I want to know
whether the Government is prepared
to do that,

The Prime Minister and Minister of
Atomic Energy (Shrimati Indirz
Gandhl): We do intend to send a
plane, and we do not intend to allow
their plane to come fill they have
given permission for our plane to come
and for our people to be brought in
safety along with their luggage.

Bhri D. C. Sharma: The hon, Minis-
said very wisely that we should
make it a party issue—I agree
him,—and that we should discuss
the internationa] plane. 1 want
him, how are you going to
it on the international plane,
is not a member of the
China is not friendly to

nations of this world,
is living an isolated, alie-
existence, and when China has
known throughout history as a
fnvantor of torture? I think
who has read the history of
with me that Chins
as the grest inventor
China has inflicted

&lplomatic corps, aot omly
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physical torture, not anly nervous
torture, not only mental torturs, but
also spiritual and psychological (or-
ture, when China has done all that, I
want to ask the hon, Minister—

Sirl Hom Barus: What i3 spiritusd
torture?

Shri D, C. Sharma: You cannot
understand it. (Interruptions). S8ir,
may 1 know in what way he is going
to solve this problem of evacuation of
those persons from there on an in‘er-
national piane?

Mr. Speaker: The Prime Minister
has answered just pow that an aero-
plane will be sent,

Shri D. C. Sharma: Did he no! know
that the Chinese diplomats here eva-
cuated their families long ago? Did
he not sce the writing on the wall,
when they had evacuated their faml-
lies, that something was brewing there
and something was going to happen?
Why is it that he was |n the dark
about ai]l these things?

Shri Swaran Singh: I have nothing
to add to what the Prime Minis er has
sald sbout the evacuation plan

Shri D, C. Sharma: How is he going
to make this issue an international
issue?

Mr. Speaker: Dr. Lohia.

wo T wA ge Wifgur (wrilx).
wsaw wEeg, wix % g fasar & O
@ §, wWife A ¥ ammr o ™
g foar § ot e wg Wi ot oy
7w ¥ & ff gard? oaweft WiIw ¥
wft frrfesf =t fiegw wes <
T g

ot oo gaf ;TP
w¥uwr g
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o T wAMT sfgar : wax
T, XUT WX uoy 3w ¥ ey fgwsky
oeft, & finet Wt wner €Y iy A Bt
@t of w1 7 ¥ FIw A AN
T QT q4 &% g 897 T I fead
writ T R

m e Dt § o & wwr Bw
& fd et ¥t a7 we¥ g T g
f 7 fad fergeam ¥ oo fol & arg
wfor tfremr e w8 & weRfon
® a1y Y a@t wafy, a1 3w & dar wata
gut & | wax gfaem & e T
fedi vt o iTTafReT M AT A F
forar et v & war Y @ ar ?
QT ¥ & FEAfar & 39 a1 05
et Wt fgear 7 3 & for
o % ) 7 e ? AT fe i s
T W ¥ Q& AT w@ ag fRw et @
T X9 gAY qEt A N §—
W qg e fa & fer @1 Q| @
—& @ @ s wa @ fe
T W N T B QU qAR &
M g NawTd @ o
tramignfemafa T RE?

Mr Spesker: That is not the ques-
tion. We are not discussing that now.

WWo W wAFC WIfgRT : urx A
oy oT a7 §, aw fe o qE Il @
wier & wrg faary fear and, aAf
wia W R ? il E o W 9
i wavar wat § f5 W A wROE A
T B W § fe Wi & qamw
& ST O AT gur W, S & S
¥y &7 worwwre Foe Rt Wk, w@i
i wrbenf) wtar | qu FOT wF W g
st A ) Rag w2 @
£ & i 32 qom Wt g% AT §w
o7 § 1 9 T ¥ Al averT Wy a1
WY | whwr 3 Qur e @ ek
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T R gi ¥

s e § fd @ @ g
F odgm U ¥ W ¥ Taw
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¥ Ty I W 1w A
ferr & @z WA ! @
5 @ W awr ¥ oY I
JITTR Y D O N ol qr ) Y
;g% THETY F T T TN AR
21 g7 W@ B AT B JFT 49
Fg I AT G ! qX GHQ GT aqT
2 99 g @@l o weRET &
arg faarT ¥ & g% wwTarC dEwr
frar s 4

warad & feaw & &fer ¥
qgert wary at g § i v v ey
F TR FT FIAGT ©7 AT W & q0g-
s ITIpm e &
Wi Foa A g e faab wrow &
waY AT WEEQT KT IT B oAeqy §
gam ®¢ faar @ &)

@ w7 3E ¢ fe v woe
! seafggr @ sl it
s g Farary & S fed adl,
a4 9 TaqfgE e AT o
7g R g | I w7 fer ¥ oW
2w 9% gwar w¢ 2 W gw-fagk
fegem o §! T W o 4y
TN ? g ag R W T g
% wOET o1 &7 ar wg W 2w gl
g & ¥ fRg w wrar ot §
wx % fo o faqri fpger B &
o T af T IR § 1 Y O W0
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(w70 vm e i)
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afer fow @ 9w @ wary W By
@ § W fam @ 5a wghaw & snw
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pared to answer it I will be wvery
heppy. © LW

o mmu‘l(‘m:ﬁw
ware M AW Wit g @ W
Zfear

Mr, Speaker: If he is prepared to
answer I have no objection. After all,
even while putting a Question, =8
somebody said, there is no use using
a language which will be rather
wounding the feelings of the other
side. If the Minister can answer some
of the points raised by the hon. Mem-
ber, he may do so.

8hri Swaran Singh: Sir, you rightly
pomnted out that it 18 a Dbigger ques-
tion of policy. According to Dr. Lohia
a certain policy should be adopted by
the Government. He has given
reasons, which according to him are
weighty reasons, why that particular
policy should be adopted. I think that
in a Calling Attention Notice, at this
stage, when perhaps we elicit informa-
tion or give information, these ques-
tions as to what should be our policy
or whether any alteration in our peolicy
15 required, these are bigger conside-
rations which can be discussed in the
course of the debate when the
Demands for Grants of the Ministry
of Exiernai Affairs are taken up. Per-
haps on a Calling A:tention Notice I
cannot do justice to the bigger lssues
really in short replies. No question
of fact has been elicited. He has put
forward only certain views that should
be adopted.

Mr. Speaker: [ thought some discus-
tion would have been necessary.

ot vm fww TTew: W AP,
WWAEAT W1 XW § 1 AT qON &7
gt § & were faiw e e wer &7
T ¥y ey oY o W ww
W) wgrRT o qTener My
quet § + ey &Y ey a7 ay e
o &t orx far Pt o gl X
LR ) S (wree)

oooo
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Mr. Speaker: He is repeating the
question in the form of a point of

Mr. Speaker: Will you kindly sit
down?

Wt we fawd : wmw ag,
o fagra g ) ey ot 8
qE AT ISHAT QT | QY AT A Y
W ¥ gET I xa%r TiiRar w
w %@ § 1 wefag ag oot s
@ 9 ¥1 Tax ¥ fe vk ot gamare
a1 2w § f formet ety &y o o o)
ar famd 3 wTvRw gt ) ? wEwr

o rara Tff ¥ <@ & oY o gt anfigmar
qHAT FTX T Frawr g 7

Mr. Speaker: He has said that.

Shri Umanath (Pudukkottai): Sir,
I express our grave concern at the
siege of our Embassy premises, of our
diplomatic personnel, of our women
and children in Peking. I submit that
this siege is unjustifiable and un-
warranted.

Shri Frank Anthony (Nominated
Anglo-Indians): Very mild language.

Shri Umanath: If the Chinese Gov-
ernment had thought that there was
wnything wrong on our part, it was
up to the Chinese Government to have
taken up the issue at the diplomatic
level. Further, what wrong has been
committed by our innocent women and
children and our diplomatic personnel
there? These are all matters to be
taken up at the diplomatic level
instand of resorting to siege and
similar things
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In this connection, I would like to
submit that what happened two or
three days 8g0 in the Chinese Embasgsy
premises in India, the assault of the
Chinese and the pulling down of the
Chinese flag in our capital here made
our position morally weefl....(Inter-
ruptions).

Shri Randhir Singh: They slapped
our police and you are justifying it.

Shri Umanath: The other day, when
Shri Chagla referred to the question
of their entering the premises, he
said—these are his words—fortunately
they did not enter the premises. This
should not be tolerated at all. It i»
unfortunate that such a thing should
have happened here. Anyway, I am
glad that the Prime Minister has
announced that the Government pro-
poses to send an aeroplane to Peking
on a reciprocal basis to evacuate our
families Apart from this thing, apart
from the measures and counter-
measures, in view of the anti-ciimax,
[ would like to know from the Gov-
ernment whether any efforts are con-
templated through such embassies
which are friendly with both countries
to bring pressure on the Chinese Gov-
ernment to resoive this particular
incident that has just now arisen?

Shri Swaran Singh: It is not neces-
sary to invoke the help of any other
Mission for resolving this issue. We
are directly talking to the Chinese
through their Mission here and
through our charge d'aflaires in Pek-
ing.

Shri R. K. Sinha (Faizabad): The
question of China, as it has arisen in
view of the provocations, is a political
question, and it is time that we assess
our position politically because in
international politics we should not
permit China to be the first to {nitiate
certain measures and we are to reply
to it. China is trying to test
policy of non-alignment, our poli
progressive independence, our
city to decide issues on merits,
I wish to tell Dr. Lohiz apd
friends on the other side...,
ruptions) .

oy

¥id
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My, Speaker: I thought he was ask-
ing a question.... (Interruptions).

Shri M, L. Soedhi: Do not moralise...
(Interruption).

Mr. Speaker: Ask the Minister

whatever you want.. .. (Interruption).

Shri R. K. Sinha: | wanted to join
with Dr. Lohia in saying that every
son and daughter of India will defend
the sovereignty of the country. People
on this side of the House are not in
disagreement with the sentiment but
before ] say something people on the
other side start howling. They are not
prepared to hear one Member of the
Congress Party.... (Interruption).

I want to say that the Chinese Gov-
ernment i8 behaving so dictatorialiy
because it has been provoked by the

fact that we successfully defended the’

Arab cause in West Asia. They need
this opportunity because they wanted
to prove to the people in Asia and
Africa that they can challenge the
Government of India any tirpe they
cthoose. That is why 1 want to point
out to the Minister that a policy of
national defence, of national sove-
reignty and of standing up to all the
threa's of China is the only way to
deter the Chinese. I want to ask the
Mirmister whether China today is not
isolated from the other socialist coun-
tries, whether the Chinese who give
serious warnings every time to
America and Taiwan are not tin
soldiers and whether the Chinese who
are not able to defend their allies in
North Vietnam-—whether these very
Chinese can hope to challenge our
policy of non-alignment and test it. I
want to tell the Minister that if he
wants to contain China, with proper
pursuit of our policy of non-alignment
and peaceful co-existence we should
try to show the Chinese that we are
prepared to pay tit for tat. We should
also tel]l the Chinese that we shall cut
down our staff in Peking and, if neces-
sary, break diplometic relations.

Shrl Swaran Singh: 1 arh jn agree-
ment with most of what ‘the hon.
Member has sald. About the opers-
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tive part, we are tlready conscloms of
the fact that India faces a constast
threat fron: China. It is for this
reascn that we. are always conscious
of strengthening our dafences to mest
any challenge to our sovereignty and
our integrity, In that I am glad that
there is unanimity amongst our pecple
and de'ermination to defend our coun-
try, our honour and our dignity.

o TH JA XY HgaT : w7 afy.
AT F@ GAG ? 7 ardy Wy
W *7 & afera weat gt § o wet
CHTE ? W OET g ?

Sbri Swaran Singh: I was in fact
re-echoing the sentiments some of

‘which were expressed by Dr. Lohia

and ] do not know why he should feel
angry over this. We have got the
national policy of defence and we are
pursuing that policy.

Shri Nath Pal: Mr. Speaker, I would
beg that we keep a sense of propor-
tion. There iz a danger that we shall
lose a2 long perspective by allowing
ourselves to be swept off cur feet by
the temporary posture of heroics.
What the Government is now trying
to do is to try a posture of heroics.

1 fully endorse what Shri Dange
said and 1 was glad that even the
Swatantrag did that, We cannot meet
the Chinese challenge by this kind of
an improviged, ad hor policy, hand-to-
mouth and day-to-day policy. All the
difficulties are arising because of the
failure of this Government to evolve a
long-ierm strategy and then Atting
daily tactics into that, The Chinese
have a long-term strategy towards this
country. They know that this demo-
cratic country cons'itutes the biggest
challenge and danger to China. There-
fore they want to go systematically
exploiting every opportunity to dimi-
nish the influence of India, to make
India the laughing stock of Asis, *0
make Indis a non-entity and to make
India a laughing stock of the world.
Systematically they are prooseding
towards achieving this obdective. Bu!
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this-Government has no policy towards
China. It never had it. It never
understood modern China.

1 will like to point out to you here
what Izvestia is talking about China.
In the latest article, the Izvestia—
they are Communist allies and
brothers belonging to the same
family--reports that the Peking
cowards dare not help the people who
are trying to raise their banner for
freedom in Hong Kong. I would like
to ask the Minister why these Chinese
who never miss an opportunity to
whip an insult, a humiliation, on
India, who will talk in the loudest
terms so far as India is concerned,
will be extremely cautious; whenever
it comes to confronting a major power,
be it the Soviet Union or be it the
U.S.A. Take the question of Qumoy,
Matsu or Hong Kong; take the ques-
tion of Formosa or Taiwan. The
Chinese claum it, but they will never
dare to raise their little finger to
saxercise their authority, Then, take
the case of supporting the people of
Vietnam. They accuse others of
betraying but they themselves will
never do anything But why they do
it in case of India is because they have
found 2 measure of this weak-kneed
leadership,

Today we are going to sa'isty our-
selves by doing this and that and by
giving an ultimztum. I am not going
to be satisfied w:*h this. This country
is not going to be satisfied wi h this.
We want to know this from Mr.
Swaran Singh and, if possible, from
the Prime Minister: are we going to
g0 on living with China on a day-to-
day baesis or are we guing to evolve
a national policy? He began by ask-
ing for the support of the national
policy. 1If the policy is to be what has
always been, that is, the total absence
of policy, always reacting to the
Chinese initiative, if the policy is to
be of appessement and of kotowing
the Chiness, we are not going to sup-
port him. Do we understapd this
perverse, sadistic, behavoiur of the
Chinese in isolation or is it part of a
bgger scheme? This is immediately
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followed by the explosion of & hydro-
gen bomb. I must say, I would not
like that we pay in small matters tit
for tat but I would like that on major
issues we confront China. It is no
use burning Chinese effigies in
Connaught Place.

May 1 ask him: Is he even now pre-
pared to sit down with others and
try to evolve a national policy, a
policy of firmness, a policy of self-
respect, a policy of self-interest, a
policy of liberating the territory that
the Chinese have occupied? If you
have such a policy, the nation is with
you. The nation is not with you in
the policy of kotowing Chinese, He
saxd that we have only 1§ acres in
Peking. Does he know that we have
given them 15 acres here? This illus-
trates how we are surrendering every-
thing e¢ven in the matter of establish-
ing an Embassy The Chinese gave
us 1§ acres and we are giving them
15 acres i1n the Diplomatic Enclave.
Are we today at least aware of the
danger of China, of the possibility that
this may be a prelude to something
bigger, of exploding the hydrogen
bomb, of the mischief of Peking and
of the statement from Pindi? Are we
aware of all this? Are we trying to
meet them in a grand manner as they
are trying to evolve it?

Shri Swaran Singh: On this bigger
1ssue, we have been following care-
fully the postures of China in the in-
ternationa]l sphere and the way they
have tunctioned in Asia and Africa.
1 think, it will not be fair on the part
of the critics of the Government's po-
licy to say that we have ignored
China's postures In fact, there has
been confrontation with China on
the diploma ic front in Jakarta, in
Algiers, in the Afro-Asian world, and
we are fully aware of the Chiness
designs in the Afro-Asian world and
what their postures are.

On this question of Sino-Pakistan
collusion also, it will not be fair for
the critics to say that we are not con-
scious of this danger. In fact, both
the External Affairs Minister and mp-
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Mr. Speaker: I thought he was ask-
ing a question. ... {Interruptions).

Shri M. L. Sondhi: Do not moralise...

(Interruption).

Mr, Speaker:
whatever you want....

Shri R. K. Sinha: | wanted to join
with Dr. Lohia in saying that every
son and daughter of India will defend
the sovereignty of the country. People
on this side of the House are not in
disagreement with the sentiment but
before ] say something people on the
They are not
prepared to hear one Member of the

other side start howling.

Congress Party. ... (Interruption).

1 want to say that the Chinese Gov-
ernment is behaving so dictatorially
because it has been provoked by the
faet that we successfully defended the

Arab cause in West Asia. They necd
this opportunity because they wanied
to prove to the people in Asia and

Atrica that they can challenge the
Government of India any time they

choose. That is why ] want to point

out to the Minister that a policy of
national defence, of nationa] sove-
reignty and of standing up to all the
threa's of China is the only way to
I want to ask the
Minister whether China today is not
isolated from the other socialist coun-
tries, whether the Chinese who give
every time to
America and Taiwan are not tin
soldiers and whether the Chinese who
are not able to defend their allies in
North Vietnam-—whether these very
Chinese can hope to challenge our
policy of non-slignment and test it. 1
want to tell the Minister that if he
wants to contain China, with proper
pursuit of our policy of non-alignment
and peaceful co-existence we should
try to show the Chinese that we are
prepared to pay tit for tat. We should
also tell the Chinese that we shall cut
down our staff in Peking and, if neces-

deter the Chinese.

sefious warnings

sary, break diplomatic relations,

Shri Bwaran Singh: I arh jn agree-
ment with most of what “the hon.
Member has sald About the opers-

JUNE 10, 1987
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(Interruption).
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tive part, we are slready conscious of
the fact that India faces a comstamt
threat fron: China. It is for this
reason that we. are always conscious
of strengthening our defences to mesat
any challenge to our sovereignty and
our integrity, In that I am glld that
there is unanimity amongst our people
and de:ermination to defend our coun-
try, our honour and our dignity.

To TH SAET A\46T : W7 arfy-
TIAT FER AN ? & A WY
" %7 & wiagy wewT 3o 8 wat
THYE ? Wt OET 4 ?

Shri Swaran Singh: I was {n fact
re-echoing the sentiments some of

‘which were expressed by Dr. Lohia

and I do not know why he should feel
angry over this. We have got the
national policy of defence and we are
pursuing that policy.

8hri Nath Pal: Mr. Speaker, T would
beg that we keep a sense of propor-
nen. There is a danger that we thall
lose 2 long perspective by allowing
ourselves to be swept off our feet by
the temporary posture of heroics.
What the Government is now trying
to do is to try a posture of heroics.

I fully endorse what Shri Dange
said and I was glad that even the
Swatantra did that. We cannot meet
the Chinese challenge by this kind of
an improvised, ad hoc policy, hand-to-
mouth and day-to-day policy. All the
difficulties are arising because of the
failure of this Government to evolve a
long-lerm strategy and then Hiting
dally tactics into that. The Chinete
have a long-term sirategy towards this
country. They know that this demo-
cratic country cons‘itutes the biggest
challenge and danger to China. There-
fore they want to go systematically
exploiting every opportunity to dimi-
nish the influence of India, to make
India the laughing stock of Asls, ‘0
make India s non-entity and to make
India a Jaughing stock of the world.
Bystematically they are proceeding
towards achieving this objective. But
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this Government has no policy towards
China. It never had it. It never
understood modern China.

I will like to point out to you here
what Izvestia is talking about China.
In the latest article, the Izvestia—
they are Communist gallies and
brothers belonging to the same
family—reports that the Peking
cowards dare not help the people who
are trying to raise their banner for
freedom in Hong Kong. I would hke
{0 ask the Minister why these Chinese
who never miss an opportunity to
whip an insult, a humiliation, on
India, who will talk in the Joudest
terms so far as India is concerned,
will be extremely cautious, whenever
it comes to confronting a major power,
be it the Soviet Union or be it the
U.S.A., Take the question of Qumoy,
Matsu or Hong Kong, take the ques-
tion of Formosa or Taiwan. The
Chinese claim it, but they will never
dare to raise their little finger to
exercise their authority, Then, take
the case of supporting the people of
Vietnam. They accuse others of
betraying but they themselves wull
never do anything. But why they (lo
it in case of India is because they have
found a measure of this weak-kneed
leadership.

Today we are going to sa'isfy our-
selves by doing this and that and by
giving an ultim2tum. I am not going
to be satisfied w:th this. This country
is not going to be satisfled wi h this,
We want to know this from Mr.
Swaran Singh and, if possible, trom
the Prime Minister; are we going to
€0 on living with China on a day-to-
day basis or are we going to evolve
a national policy? He began by ask-
Ing for the support of the national
policy. 1f the policy is to be what has
always been, that is, the total absence
of policy, always reacting to the
Chinese Initiative, if the policy is to
be of appessement and of kotowing
the Chinese, we are not going to sup-
Port him. Do we understapd this
perverse, sdistic, behavoiur of the

in isolation or is it part of a
schame? This is immediately
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followed by the explosion of & hydro-
gen bomb. I must say, I would pot
like that we pay in small matters tit
for tat but I would like that on major
issues we confront China. It is no
use burning Chinese effigies In
Connaught Place.

May I ask him: Is he even now pre-
pared to sit down with others and
try to evolve a national policy, &
policy of firmness, a policy of self-
respect, & policy of self-interest, a
policy of liberating the territory that
the Chinese have occupied? If you
have such a policy, the nation js with
you. The nation is not with you in
the policy of kotowing Chinese. He
si;d that we have only 1§ acres in
Peking Does he know that we have
given them 15 acres here? This {llus-
tratvs how we are surrendering every-
thing even in the matter of establish-
ing an Emnbassy. The Chinese gave
us 14 acres and we are giving them
15 acres in the Diplomatic Enclave.
Are we tolay at least aware of the
danger of China, of the possibility that
this may be a prelude to something
bigger, of exploding the hydrogen
bomb, of the mischief of Peking and
of the statement from Pindi? Are we
aware of a!l this? Are we trying to
meet them 1n a grand manner &s they
are (rying to evolve it?

Shri Swarap Singh: On this bigger
1ssue, we have been following care-
tully the postures of China in the in-
ternational sphere and the way they
have functioned in As:a and Africa.
I think, it will not be fair on the part
of the critics of :he Government’s po-
hicy to say that we have ignored
China's postures In fact, there has
been confrontation with China on
the diplomaic front in Jakarta, in
Alglers, in the Afro-Asian world, and
we are fully aware of the Chiness
designs in the Afro-Asian world and
what their postures are.

On this question of Sino-Pakistan
collusion also, it will not be fair for
the critics to say that we are not con-
scious of this danger. In fact, both
the External Affairs Minister and me~



6043 Siege of

{Shri Swaran Singh]

self and my predecessor, Mr, Chavan,
have been aware of this danger. We
are not unaware of this danger. We
have always informed this House and
we have been informing the country
of this danger and what steps we have
been taking to counter that. As to
what js the best way of countering
the Chinese menace, one view js the
pursuit of vigorous, progressive, poll-
cies and strengthening of the non-
aligned world and always champion-
ing the causes which are not liked by
the Chinese—that is an important
measure and an instrument to counter
China. It is a fact that China is in &
state of isolation and, therefore, seve-
ral aggressive postures. ..

Some hon. Members: No, no.

o TW AT &fgm : w@ wa
g @ § wow gy wfer v
LR G

Shri Swarap Singh: ..that they
are adopting are not wholly unrelated
to that sense of isolation and that
sense of failure in the various diplo-
matic moves in which they indulge.

8hri Bal Raj Madhok: Is he speak-
ing to the House?

Shri Swaran Singh: I know that my
hon. friends belonging to Jan Sangh
and Swatantra Parties and others are
pot in agreement with the Govern-
ment’s policy on that jssue. Whereat
the objective js clear, we feel that the
method that they are suggesting is not
an effective method. It migh: be talk-
ing tall, but that is not an effective
method. 1 would like to assure this
hon. House in all sincerity and

humility. ...

o TR gAY Aifgur : ¥ W
vy Q¥ wTw AT | iR s
T &, Ao 7w < 8, Wi 3w

0w §, werf e o §, T
R TR B A
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Shri Swaran Siugh: To that we are
the last to indulge in heroics. It is
not our intention to indulge in heroics.
We view this problem with al] serious-
ness; we view it as a grave problem
and a serious problem, and the steps
that we take are taken after careful
calculation and there is no eljement of
either bravado or heroics in our
attitude,

¥o TH AT Aifgar w4y e
T Y W | g AT T g (e
g, fgirg, fgres g forar g waofr 3

Shri J. B, EKripalani (Guna): [
would only remind the acting Minis-
ter of External Affairs about what our
late Prime Minister, Jawahar!lal
Nehru, said once in this House, that
whenever in history China has been
united and strong, it has been aggres-
sive;, we have to live with this aggres-
sive neighbour. 1 am sorry, but 1
agree with Mr. Nath Paj that all these
vears we have not evolved any China
policy; we have never enuncia.ed a
China policy. It is no use saying that
China 1s jsolated. If China is isolated,
it Is not on account of ourselves,
becosuse we have always sdvocsted jts
entry into the UNO. There are other
territories which are their own and in
which the Chjnese have beepn living
for centuries. Why do they not go in
that direction and why do they come
in our direction? Why do they not
heap indignities on other nations
ra'her than heaping indignities on this
nation, when we have advocated their
entry into the UNO? 1 must say thst
anybody looking at your policy would
think that we are a cowardly nation,
we do not stand on our own legs #nd
we yield to bullies. A nation that
yields to bullies is bound to come
down.

Another thing which 1 want to sy
is this. Suppose, a sadistic rascal
pulling out the eyes of my nelghbou™-
When he comes to pull at my €yes
| have nothing to do but sey WM:

K LIRE I
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not {0 save my eyes because he has
pulled out the syes of my neighbours?
This is a very strange attitude that is
taken by the Foreign Minister. Because
some others are insulted, we have
nothing to do; whether they are
insulted rightly or wrongly, more than
ourselves or less than ourselves, the
question is why are we being insylted?
We must stand up. What is the good
ot saying that the other nations are
glso treated like this. Why don't you
take council with those other nations?

Shrli Swaran Bingh: 1 have never
satd 1n )us.ificattion of the Chinese
behaviour that they have insulted
other countries. That was farthest
from my mind. In fact, in the state-
ment today, | have said that although
the indignities had been heaped on
members of other missions, what they
have done to us really surpasses all
the brutslities and barbarities which
are known to have been inflicted on
others. That was not in any way a
mitigation of what they were doing,
but only to highlight their consistent
behaviour which has been there
throughou!. 1 am sorry, a very senior
hon. Member of this House, Mr
Kripalan;, and also some other hon
Members should have mterpreted it in
this form. It was farthest from my
mind to mention those instances to
show 1n any way that they are to be
equated with ours. That 13 not the
point. That was only to show that
they are consistently adopting these
tactics in a consistently barbarous
manner. In this particular case,
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namely the smege of our Embassy in
Peking, they have surpassed even
their own record, So, that is men-
tioned ss a bad record and not in any
way as an extenuating circumstance
or even the remotest justification of
what is being done.

I agree that we must act in a brave
manner. 1 agree with Shr: J. B
Kripalan: that there cannot be any
respect for a cowardly people, and 1
hope tha: our people are brave and
that we should face this bravely,
calmly and with all the strength that
we can bring about and should not be
lost in these polemics.

To T wAlgT wifgar @ 4w
xS faeeq g, vriw &

Mr. Speaker: It 1s nearing 6.4 pm.
We have spent over an hour on this
A calling-attention potice cannot be a
debate. 1f I want to call all the Mam-
bers who want to ask questions, then
we may probably have to sit for an-
o her two hours, and I do not think
that 1% possible. There cannot be a
regular debate now on this calling-
attention notice,

So, | shall now adjourn the House

and 1t will meet again at 11 sam.
romorrow.

13.42 hrs,

The Lok Sabha then adjourned il
Eleven of the Clock on Tuesday, June
20. 1967/Jyaistha 30, 1889 (Saka).





